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L~~ SLA IVI~ ASSKMBLY. 

Momlu,ll, 23"d July, 1923. 

'J'hc Assembly met in the Assembly Chamber at Eleven of the Clock, 
:Mr. Prefiident in the Chllir. 

MEMBERS SWORN : 

~ II  Ventki PJ'UHIt<1 Sinha, M.lJ.A. (Chota ~ .  Divi&ion : NOII-
MuhanulIItdan) ; Pundit Dcvi Prasad Shukla, M.L.A. (Allahabad and 
Jhllnsi Divisl"onfl : Non-Muhammadan Rural). 

QUESTIONS AND A ~ E S. 

MILITARY 'FOJl.CE FOR QUBLL1KQ DISORDERS. 

~ . "'Mr. B. N. MisrA: Will thc Govel'llment be pleased to foItate the 
ldrcngth of the Military force maintail'ted for quelling int.ernal disorders 
in India' 

Mr. B. Burdon: The attention of the Honourahle Member is invited 
to the reply given on the 15th .lanuary 1923 to the question Rsked on 
the same mbj6ct by Mr. Ginwala, No.4. ' 

IXTKRN.\L DI!!ORDFJts QUELLEll BY MIJ.ITAIY. 

2Rn. *lIr. B. fi. Misra: Will the Government be plf'lIlIed to statf' 
on how many ~ MilItnl'Y WRH emplolYcd to quell int.rnal diH-
orders om'inl! (II) 1912 to 1917, (b) 1917 to 1922 and the number 
employed aud (oxp,mditur£' incurred in each year during the abovl:l 
mentioned period , 

Mr. E. Burdon: The ouly information Ilvailable in regard to the 
ilrst part of the Honourable Member'" quest.ion ill for the period lIt 
,January 1921 to the 31st December 1922. During thi" period, the aid 
of the military waR resorted to on approximately 170 occasion. and the 
total number of troopil that were emplctyed was 9 cavalry regiment.FI, 
36 infantry, battalions and 7 llections of armoured C81'8. These figureR, 
I may mention, are exclusive of the troopil ustld in connexion with the 
Malabar rebellion. 

The information desired in respeet of the earlier periods mentioned 
by the Honourable Member is, I regret to &ay, not available. 

As regards the second part of the question, for the reason Jriven 
in reply to similar qucllt.iClns asbd by Mr. Bagde aud Sir Montafll.l Webh 
on tbe 11th February and the 23rd March ~  respectively, I ~  
I alb unable to furnish the in,formatiQiI requiredf 

! 48Si) 
• • • 
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DUCOJTENT IN INDIAN CIVIL SnvlcE. 

290. *1Ir. B. N. MisTa : Is thfl G ~  aware of the discontent 
amongst Europeans in the CIvil Ser\'iee of India owing to their pay and 
prospects not ~~ prosperous 7 

The Honourable Sir Malcolm Hailey: The answer is in the affirma· 
tive. 

RAILWAY 'l'O BBUDANISWAB. 

291. :;cltr. B. N. Jlisra: (l'i Is the Govl'rnmt'nt a"'are that Bhuba· 
neswar is a place of ~~  ; not <Jnly Hindus from different p.n-tl'l 
of India but non·Hin,lus alsn "i:,;it the Temples from Archtllological 
aad Architectural point. of view? 

(2) Is the Government aware that the Railway StatiQn, although 
it goeR by the name of Dhubnneswar. ill located at Budhes,war, about 3 
miles from the Temples, und the road heing infested with wild animals 
beMmes dlll1g"l!l'OUS nnd ineonwnient fo)' S ~  to travel from the 
present Station to the Town f 

(3) Is the Govemm",nt AW3rl! d the repeat,ed demand by the public 
10 remove the present li:lilway l:;tlll ion from Dudheswar and to locate 
it within Rhubaneswar ata place on the same line which is half a mile 
from the main Temple' 

(4) If the an'iwer ~ in the affirmative, are the Government prepared 
to advise the Railway Hoard to ~ even 11 I-'lag Station in the vicinity 
of the Temples within the ambit Qf ~ Bhllbanl'swar Town' 

The Honourable Mr. O. A. Innea: (1) Yes. 
(2) Some inconvenifmce is admitted but Go\'emn1C'nt has no informa· 

tion regarding the depredations of wild anima]R. 
(3) Yell. • (4) Government do not propose to issue orders for the removal of 

the station to a new Rite as it iR not considered that. the exp('nditnre 
,would be justified. The present station contain:; Ildequute facilit.ies 
fQr pilgrim traffic and ·the provision of n new station .nt the propo.ed 
"ite WQuid invQlve costly ~  of the lint'. . ., 

BooJtIlra 0"10' AT BADAnANDA, PDRT. 

292.·Mr. B. N. JlJara: (1) Is the Govprnnumt aware I)f the demand 
of public to start a Third ClasR BOQking Office at Badadandlt in th(\ Town 
of Puri (Jagannath) f 

(2) If! the Go,'er'nment prepared to Rclvise the Railway Board or the 
''l'raffic Manager, Bengal.NRlt{)11l' Railway. th opf"n n Third Class Booking 
Office immediately in the Radndanda, Pl1ri , 

The Honourable Mr. O. A. Innes: (1) YeA. . 
(2) The 'Railway Authoritit!s have given the l'IuggeRHon ca;eful con· 

sideration and are of opinion that in view of the adequat.e arrangements 
~  exis.t ,t Puristation there is no ~  for a hranch booking office 

at iiadadand8.. . ,." "'I .... .Ij..j 

In the circllmiitancell Government do not propo.Fle taking anr aetion 
in the matter. ' I 
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lRIlIGVLARITI1!I1I IN MIT.ITAn' ACCOUNTS DEPAU'I'IIENT. 

~  *Rai Bahadur Lachmi Prasad Sinha: (1) Has the attention of 
the Government be<'n drawn 1:0 thc fll'1.i('les headed" Irregula1"ities in the 
l\filitar.'· Accounts Department" published in the" 'fribune ", dated the 
1st July 1923 t 

(2) (1I) Will the Governmt'llt be IileaRed to state whcthel' it is a factJ 
that 1 he I ~ of the Accountants has been raiRed from Rs, 100 or Us. 200 to 
Rs. 500 Y 

(b) If RO, will till! GoYcl'llTlH'nt. hI' pleased to state the number of 
Accountnnts whoRe pay ""'HI 1';0 l'Uhled ! 

(:1) WIll till' OOY<']'lIm('nt hI' plens('d to RtHtC ",hethel' the reorganisa-
tion of thc llay of the Military Accountants W8'1 sanctioned before th& 
appC'ill1ml'nt of the Retrenchment Committcc or after T 

The Honourable Sir Basil Blackett: (1) The Government of Indi/\ 
hl\ve ~  fhe arti<'le referred to, 

• (2) (a) It iR a fnet tha1 the pay of Rome accountants of the Military 
AeC!O\lnts Department who were in receipt of various ratE'S of pay ranging 
f)'om Rs, 190 te, RR, 475 waH raifled to Rs, 500. 

(b) The number of HCC()UntantFl whm!c pay was so rai'lcd was 168. 
(3), 'j'he r('\'iRioll of pay of the suhol'flilliltc !;taff of the Military 

AccountH Department, waH RtIDctionrd before the appointment of the 
Retrel1ehmrnt CommittE'e. 

PURcn.HE OF ~I S SLEEPIU1S BY NORTH,WKIITIaN RAILWAY. 

294. "'Mr. K,O, Neogy : IR it a fact that the- North-Western Uailway 
is the sole 1Ig'l'ncy for pUl'chasitlg coniferous s\reprrfl required by the Indian 
Railways, and that during the PiI'It. several years it has been always 
purchasing them from a dozen 01' more eompcting firms T 

The Honourable Mr, O. A. Innes: Since 19:!O the North-Western 
Railwuy has been the purchasing agency for broad gauge sleepers from 
the Punjah forests for the North-Western, the Bombay, Baroda and 
Central lndill, tlw EalS! IndiaJl, the Orellt Indian PcninRulu und the Oudh 
Hnd Uohilkhand Hllilways Hnd of metl'egHI1g'e slet'pCl's f01' the Bomhay, 
Baroda and Cenil'lll India lind tIN" Jodhpur-llikaner Hailways. In ]921-
22 there were (j conh'(wtors and ill ~  li C!lntrlletors. 

Dr. Nand Lal : May I usk, why tlds contntet waR phICcd this time 
with one c'()tttraetor , 

The Hononrable Mr, C. A, Innes: 'I'here are numerow; othE'r ques-
tions on that subject which will be answered in due course. 

NOltTH-Wr.8TICU' RAILWAY E ~ I.S FOR SUErKRS. 

29!'i, *Mr, K. O. Neogy: (1) Is it a fact that in September last, the 
North-WeKtt'I'lI Hailway iKRlWd a (lall for tt'nders for the supply of 50 lakha 
of coniferous sleepers during the ~  5 years and departed from its policy • 
of distribu1ing' Ol'del'R mnollg;:;t several competent d,'mlll by notifying that 
110 firm could tender for leRs thnn the full j ~  of 50 lacR of sleepers, 
Bnd is -it R fact that this cOlldition waF! subseqUE'lltly modifled by the 
Railway afte'r strong protest from certain quarters' 

• - 4l • • 
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(2) Is it a fact that contrary to the old ,practiee of giving about one 
month 'a previous notiee even in cases where tenders called were for much 
amaller quantities, ~ North-Western Railway gave originally only one 
week's time to the intending ~ to submit their tenders for a 
contraet the value of which was ~  2! crores of rupees 7 

(3) Is it a fact that out of the fifty lacs of sleepers required by the 
Railway, 15 lacs were to be treated sleepers 7 

(4) Is it u fact that there are seyerol methods of treating sleepers and 
the cost of treating differs according to the method employed 7 

, (5) Is it a hct that the North-Western Railway originally left ~ 
intending tenderers in the dark as to the method of treatment whieh they 
wished to' bc employed, and that in the absence of such information no 
quotations could be framed by any firm , 

The Honourable Mr. C. A. Innes: (1) Yell. 
(2) In previotls years it was customary to give one month's previous 

notice where tt'.nderfoJ were called fOJ'. The original notice iARued on 
the 4th September 1922 called fnr tenders by the 20th Septemher but It 
revised notice extended the time to the 20th of October. 

(3) Yes. 15 lakhs spread over 5 years. 
(4) Yes. 

'(5) Yes. The original tender nntice was defective in this -respect, 
but the defect was remedied in the rf'vifled tendE'1' nntice and in the end 
no treated sleepers were purclHlsed. 

Dr. 5&_d La.l : Is Government. aware that the various method!! of 
treating these sleepers have various different rates 1 

The Honourable Mr. C. A. Innea : I am aware nf that fact, and I 
have already Raid that the original tender notice was defeeti\"c in that res-
pect and that the defect was remedied in the Ruhsequent tender notice. 

Dr. Nand La! : Is the Government of India aware that the sllccessful 
firm with which the eontract has been placed is also the sole ~  of a 
eertain tlystcm of trent.ing Y 

The Honourable MI'. C. A. Innea : No t.reated sleepers are being pur· 
chased. I am not aware that the firm has the monopoly of any particular 
form of treating. 

NORTH-WESTERN RAILWAY CONTRACT I'on. SLUPEBS, 

296. *1&. K. O. lITeogy: (1) Are Government ~ that the firm to 
which the recent contraet for the entire supply has now been given. by the 
North-Western Railway does not command the full supply nf slf'epers from 
forest undel' its control, and that for more Ulan half the supply it would 
ltave to purchase sleepers from the very same firms and Departments 
whose tenders, though lower than the former's, were rejected by the 
Railways' 

(2) Are Go,rernment aware that t.hi" firm has recently obtained a 
corqrniuion of about ;J;ts. l-R-O per B. G. Deodar sleeper, and 
Rs.'$t2-0 per B. G. Chil sleeper to be delivered to the Railway 'through 
its agency T If so, will thn Government state why a middleman 
has been employed to obtain ~ from the producers who were willing . ( 
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to. supply same at a price cheaper than that which haa been settletl with 
the middleman 7 

(3) Whut steps do Goverlllncnt int,elld to take in keepiUi healthy 
competition alive in regard to the sleeper business f . 

The Honour&ble Mr. C. A. Innes: (1) At the time the contract was' 
given it was understood that Mel:il:it's. Hpedding and Dinga Singh who had 
previously supplied from :3 to 5 lakhs Deodar sleepcrs annually had 
embarked on cxtcllsiyc new lenses aud expected to find the bulk of the 
/mpply from their own forestlol. Statements bave since been made by; 
other contractors that Messrs. Spedding and Company and Dinga Singh 
are purchasing this year about 30 per cent. of the supply outside their 
own forests, but the Government have no authoritative information on 
the subject. 

(2) 'I'he Government do lIot undl.'rstand what is meant by the term 
" Commission.'" 'rho contractors are not employed by the North-Western 
Railway to buy sleepers on a commission basis. If the Honourable Mem-
b'er means that the contractors are buying sleepers from other firms and 
delivering them to the Hailway at a profit of Rs. 1-5 per Deodar Bleeper 
and Rs. 1-4 pel' ChiI' R'leeper, the Government have no information on 
the subject. But it has come to their knowledge that the firm hasreeently 
signed a contract with \he Punjab .Government for It lakhs of broad gauge 
Deodar sleepers pel' annum at Rs. 6-8 per sleeper and for 70,000 Chir 
sleepers per annum at Rs. 3-3-6 per sleeper. Nothing approaching this 
rate was offered to the North-Western Railway in October 1922. Indeed 
the only Government Dcpatiment which tendered quoted Rs. 8 for two 
~ S and Rs. 8-8 for the remaining period for broad gauge Deodar 
sleepers. The Punjab contract was entercd into some months later and 
was made without reference to, or the cognizance of, the North.Western 
Railway. . 

(3) Up to 1917 the North-Western Railway had obtained praeticaUy 
the whole of their requirements from Messrs. Spedding and Company. 
The price of Deodar sleepers up to that period had r.anged from Rs. S-8 
to Rs. 5 a sleeper. During the period 1917-1921 when tenders were 
called for and when the contract was split·up between a number of com-
'peting firms, not only was the price forced up against the Railway to as 
high as Rs. 10 per sleeper, but the supply became very precarious. Messrs. 
Spedding and Company in fact were the only contractors who satisfactorily 
carried out their contracts. Other contractors defaulted in their supplies 
of sleepers and consequently the North-Western Railway deeided that 
the interest of the Railway would best be safeguarded by ·reverting to 
the system of giving the whole contract to a firm of proved reliability 
and that this was the best way of Atabilising prices and ensuring regular 
supply. 

Mr. N. M. 8am&rth : lIave Government attempted to ascertain whe-
ther they would not be able to obtain sleepel'tl at oheaper rates fro;m. 
Kanara T 

The HODourable Mr. O. A. InDes: We 'have imported in sleepers 
from Canada. But I have always felt that thf)l"e was great reaentment 
agaiDl!lt that practice in India, and, moreover, going on my present inform-
ation, I am not at all satisfied thnt we should get. cheaper sleepers from 
Canada. 

• • • • 
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Dr. Nand Lal: Has the Government now come to know how many 
for<!sts the successful firm has got , 

The Honourable Mr. O. A. Innes: I underHtand that they have lal'ge 
forest leases in Kashmir. 

Dr. Nand Lal: May I ask how many leases T 

The Honourable Mr. C. A. Innes: I don't know. 
Dr. Nand La! : Did the G ~  make inquiry whether the 

successful firm had leases of forestN on the day and at the time when 
the contract was brought about ? 

The Honourable Mr. O. A. Innes: I am afraid the Honourable Mem· 
bel' haR not listened to my answer to the first part of his queHtion. 

Dr. Nod Lal : I have listened to the answer given." I am asking 
if the Government made any inquiry whether the statement which was 
made was correct or 110t. • 

Dr. B. S. Gour : May I, Sir, ask if the tender accepted for the !>upply 
of the sleeper!> v.'ItS the lowest tender offered ? 

The Honourable Mr. O. A. Innes: I am placing on the table in reply 
to Q latp.r question R complete list of all the tenders offered. It was 
not the lowest tender but, in the opinion of the Agent of the North· 
Western RailwllY, it was the lowest satil;factory tendt'r. 

:Mr. P. B. Haigh: ::)ir, Hhalf I be in order in Il!>king if Mr. SfI!lllll'th's 
q\1estion referred to Canada or Kanara 1 

Mr. 'N. 111. 8amarth : Kanara. 
1Ir. P. B. Bairh : The Honourable Member replied with reference 

to Canada. . 
The Honourable Mr. O. A. Innes: In any cal;e, I can reply to that 

at once. I cannot imagine that it would pay the North-Western Railway 
to buy sleepers as far Bouth as Kanara. • 

GUARDS ON NORTR-WISTEll.N RULWAY. 

297. *1Ir. W. M. Huuanally: (1) (a) How many guards arc there on 
North-'Vcstcrn Railway in classes A, Band G respectively? 

(b) How many of eaeh class are Indians, E ~  and Anglo· 
Indians respectively , 

(2) Whrtt are the rule" regarding prollllJtioJl fro111' one clau to 
another f 

(3) (a) Is it a fact that while Europeans and AngIQ·Indianr.; with com-
paratively short service are promoted to class C, Indians with 10 or 20 
years' service and experience are not so promoted ~ 

(b) If so, what arc the reasons why J ndians are thus p8.f!8Cd over f 
I (4) (a) How many ~ I  and Anglo-Indians have heen promotQd 

10 class C with [; years of thcir service Y t. 

. (b) How many Indiaus with longer service have not been so promot-
ed' 
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(5) How mAny Indilln guarilil have passed the Station ,Masters' ,aAd 
other examinations and still not promot.ed to class C,' 

(6) (q.) Is it a fact that he tween 1919 and 1922 several European and 
Anglo-Indian guards have been directly taken in class C on a starting 
salary of Re. 125? If so, how many ! 

(b) Was this because there waR no Indians in class B fit to be pro-
moted to class C ? 

(7) Do Hovermnent propose to liberali:;e the rule and practice abQut 
rromotion in railway service gencrally with a view to equalise the number 
t'f . evcry c18.l!S of Ilis Majest.y's subjects in an' grades of service with due 
regard to efficiency and do away with all colour bar' 

The Honourable Mr. C. A. Innes: (1) (a) 'l'hcrc arc: 
537 ill Class A. 
317 in Class B. 
290 in Class C. 

(b) 'l'he distribution by commulliticl!> is as follows: 
Europeans 

ellUl. and 
Anglo-IndianL 

A 5 
B 98 
C, 213 

Indian., 

532 
219 

" 77 
(2) Pr'omotions al'e made by' selection from amongst the senior mell 

of each class. For promotion from B to C, a guard mU$t pass as an 
Assistant Station Master, and mllst sign a certificate that he is prepared 
to work as an Assistant Htatioll Mastel' whclI so ~ . 

(3) (a) It is sometimes the case that Europeans and Anglo-Indians 
of comparatively short service but with the necessary qualifications are 
promoted to Class C in preference to Indians of longer service. 

(b) PromotiunR arc made by selection, having due regard to efficiency. 
(4) (a) There are 36 Buropean and Anglo-Indian guards who were 

promoted to Class C in the fir$t 5 years of their service. _ 
(b) It has not b(!en found possible to obtain this informationiDl the 

limited time avails ble. 
(5) 15. 
(6) (a) Yes, 76. . 
(b) The eustom on the North-Western Railwuyhas ordinarily been 

to appoint Bnropeans and Anglo-Indians Assistant Station ~  
large stations. ' 
, (7) The whole question of recruitment for the Subordinate Traffic 
Service is now under consideration. 

Mr. Barohan4r&1 Viahindu : Why should only Europeans and Anglo-
Indians be appointed in latge.stations and not Indians T 

The Honourable Mr. C. A. I ~ : I have ah:eady sa'id thllLt thiaJ'},lu 
apparently bcen the custom up-to-date on the . . ~ . 
It is a question of the method 'of ~  and the whole question 
of the method of recruitment is now under examnation.' . . , 

Dr. H. S. Gour : Will the Honourable Member supplement his reply 
to queFltion (4) (b) by obtaining the information and incorporatini it in 
~. r.eply ~ ~. . ' '" 

•• 
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'I'he _cmourabJe Mr. O. A. Imaea : I will certainly endeav0ur to ao 
60. 

Dr. Wand Lal : Will the Honourable Member be ~  enough to 
enlighten this Assembly as to what is the difference between the pay 
of an Indian Guard and a European Guard belonging to the same class' 

The HODourable Mr. O. A. lDJlea : I am afraid I cannot answer that 
(lueetioD witbout notiee. 

RIt8JRvn hT ... llSDurB CLUB. 
298. "'Mr. W .•• HUlMDaUy: (a) With reference to the undertaking 

.:iven by the Honourable Mr. JI111es 011 10th Mnrch 1923, printed at page 
:n83 of the Asscmb1y proceedings, to do away with Intel' Class reserved 
compartments for Europeans and Anglo-Indians on Indian ltailways, will 
Government plE\lls8 ~ what action has been taken by Government in the 
matter' 

(b) Upon what Railways have sllch reserved compartmenti been dene 
away with 80 far , 

The HODourable 1Ir. O. A. Innes: (a) and (b). Railway Administra-
tions were uked to conRider whetht'r there was any necessity to continue 
the di8tinetion in respect of inter class accommodation and report what 
action they Were ~ in thi8 matt(!r. The rt'portR have nm" been 
Tp-ceived lind they shew that except on the East Indian, the Oudh lind 
Rohilkhand and the North-Western Rail w aYI:I. inter class compartmcntl:l 
lU'e . not reserved for EL ~ and A I ~. '!'he rescrvation 
on the Etlst Indian Railway iR restricterl to onc sl11all compartment ou 
the Mail and Express trains onlr, on the Ondh nnd Rohilkhaud Railway 
to one eompartment on the Punjab and Dehrll. Dun Mails only alld un 
the North.Western Railway to one compartment on 1 Up and 2 Down 
1\lail trains hetween Lahore and Saharanpur only. 

FALLOW LUDa NEAR RAILWAYS. 

~ . "'1IwlIhi Jlahacleo Pruad: (1) Has the attention of the Gov-
cmment been drawn to the fact that. large extcntH of hind are lying vllcant 
und fallow 011 both sides of rnilway lines in cCl·taill ~  -r.y., between 
.Jhusi and Ben ares Cantonment Railway station!!, Bengal and North-Western 
Uailwa), and that the !,laid lands can be beneficially let for agricultural 
Illtl'pOIle M' ditpoaed of by sale , 

{2} .Arc the Govenlmcnt prepared to ol'der co\lt'dioll of figures on 
the above points and -to see what amount could bc availablc to p/ly a portion 
of the loan incurred for capital expenditure on Railways? 

Th. Honourable Mr. O. A. Inn .. : The GovernUlMt 'K attention has 
not previou8ly been drawn to the subject. The leasing of lands, for abort 
periodll, for· purpoees of grazing, etc., is within the discretion of the 
Bail'W'ay Administration, whose attention will he invited to tJle matter. 

IIr Diva Pruad Barvadbjkary: Would not the allowing of graziDg 
within tb. railway fencing be apt to lead to cieatl'llction of cattle in 
lhe lame way all unfenced lines are apt to be ? • 

'ne 801101U'&ble lIr. 0. A. lD.Dea: I wagme the practice is rather a 
~ ~~ ~A •• 

• • 
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COlT or SUP.laVISIDN, lml., 0' GOVlIRRWlWT PRIIIES. 
aoo. • Dr. H. B. Gour : (a) Will the Government be pleased to state 

t11e cost of supervising,. clerical and menial staff of the Calcu.tta 8.Ild 
Delhi Presses, the Simla Monotype Press and the Simla Press, for 1921·22 
and 1922·23 , 

(b) Is it a bcfthat the cost of supervising, clerical and menial stail 
for 1920·21 was as follows :-

Re. 
Calcutta and Delhi Presses 2,33,646 
Simla Press 73,048 
Simla Monotype Press 34,075 

The Honourable Mr. A. C. Chatterjee: (a) The cOlt of the super-
vising, clerical and menial staft' in the year 1921·22 was as follows; the 
figures include the total cost of ~ accounts offices of the pl"e8SeS : 

CalC:lltta, Delhi 
Simla .. 
!:!imla Monotype 

Figures for 1922·23 are not yet available. 
(b) Yes. 

Re. 
2,73,145 

80,065 
41,14'1" 

COST OF OFFICE OF CONTROLLER or PUINTING. 

301. • Dr. H. S. Gour : What is the cost of the adminiatrative ofilae 
of the Controller of Printing 7 • 

The Honourable Mr. A. C. Chatterjee: The total cost of the Office 
of the Controller of Printing, Stationery and Stamps, including the 
Atllticmel'Y store, amol1ntcd to Us. 3,27,945 in 1921·22 ; the greater part 
of this if! recovered from Local Governments i of the balance only a 
fractional part 'is debitable to printing. 

PRI88 MACHINERY. 

:3tti. • Dr. H. I. Gour : What amount has the Government decided 
to invest in the purchase 'of m8A3hinery for printing presses' 

The Honourable Mr. A. C. Ohatterjee: It is proposed to spend Ra. 5 
lAkhs on the purehase of new machinery for the Government of India 
prellSeli during the current year. The Government of India have not 
yet decided on the amount to be invested for the purpose in future. 

Dr. H. B. Gour : A tiupp!emenliary question, Sir. Will it include any 
Jll'odsiollfor the printing of stamps in the country-postage stamps and 
non.judicial stamps hitherto printed by firms overseas' 

The Honourable Mr. A. C. Chitterjee : So far ~ I am aware, it win 
1 lOt. 

Dr. H. B. Gour : lIllY I inquire, Sir, if in the coat that ia to be 
incurred, any provision is made at all fol' the- printing of ponege ~ 
othe. litamps T 

The Boaovabl. Mr. A. O. Oha.tterjee : That matter is w:uler sepArate 
cODljiderjition. • ..., . 
•• •• 
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COST or OOVDNlUIlft PRllnnro. 

SCS. • Dr. H. S. Oour : Is the Goyernmentawate that the average 
eost of Government printing is al"out two and a half times in excess of the 
w.ork done by private printers T 

The Honourable Mr. A. 0 .• Ohatterjee : The Government nre not 
aware of the fact stated and have gr0uuds for belief that the ,.tatement is 
lacorreet. 

aao Bahadur O. S. Subrahma.nayam : With, reference to the ~ 
ment made by the IIOllourable :Mr. Chatterjee some time ago, hUl) ~  

action been taken upon the questi"Jl of ' eOl'lting ,  1 

The Honourable Mr. A. O. Chatterjee: That is be;ng done. !:;ir. 

B&o Bahadur O. S. Subrahmanayam : When will that inquit·y he 
finished T 

The Honourable Mr. A. O. Ohatterjee: 1 hope to be 11h10 to gin> 
further faets ~  it in January next. 

Dr. R8nd La! : Is Government aware that if ~ pl'inting i:s carried 
on by private agency, it will be c01l11>lIratively cheaper 1 

The Honourable Mr. A. O. Ohatterjee : That is not u fuet. 

l'tlr.N. II. Joshi : Is Government aware that scme private pressel! are 
I ~  canvassing letters nmongfolt Members of this ARsembly T 

The Honourable Mr. A. O. Ohatterjee ': I believe HO, Sir. 

COl[ PTOYBTIRS. 

304. '-Dr. H. S. Oour : (a) 'Vhen were comptomeiel'H purchl1l1ed and 
what 'was their object and COlit ? 

(b) If it was intended t{) reduce the number of clerks otherwise 
required in the Press, has any reduction been made on this account ? 

(c) Was it intended to ~ the efficiency of the accounts section 7 
If 110, is it a fact that the Gove1'nmellt has paid twiee 9vc1' the bills of a 
Government printer T 

'. The Honourable Mr. A. O. Ol1atterjee : The neccsliary information 
ill being collected and will be lIupplied to the Honourable Member when it 
is ready. 

P.n or OOVERNMJlNT COMPOSITORS. 

805. -Dr. H. S. Oour : Is it a fact that GoverlUJlent compositors are 
paid higher wages than private printers and their outturn is considerably 
leu' 

fte Honourable Mr. A. O. Ohatterjee : In pl'ivute presses composi-
tots ordinarily receive a fixed wage plus overtime ; in Government presses 
they dO)lot receive a fixed wage, hnt nre paid by the piece; the first part 
of the question accordingly does Hot arise. Government are satisfictt that 
the outturn of compositors ip their pre88eS is ,reat,er thtu that achieved 
in private pressel. 

• • 
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DIV£LOl'MINT or PJ1lNTINO !Novsray. 
li06. • Dr. H. S. Gour: Will the Government be pleased to state 

what meaus it is employing 'to assist the development of the printin; 
industry in India , 

The Honourable Mr. A. O. Ohatterjee : Printing is an old established 
trade ill India and GoVel'l1mcllt do IIOt believe that it requires any direct 
astlistance ; under the existing constitution such assistance, if necessary, 
must be given by Local Governmellt". The Government of India believe 
that existing facilities for printiItg Nrc equal to the demand. Since the 
year 1881 the Government of India have entrusted a considerable amount 
of their printiug wOl'k to private tit·1l.iS with the specific object of encourag-
ing the industry; the results have not lilways been satisfactory. A system 
of apprenticeship tra.ining has rec(mtly been inaugurated in the Govern-
ment of India presses, while training on a more extensive scale is given 
in some of the jails in India. 
• Dr. H. S. Gour : Is the Honourable Member aware that the Houae 
of Commons have recently appoillted a Committee to go into the question 
how far the Government presses in England competc with private enter-
prise, and will the Honourable Metilbt!r take a similar' "tep in this cOWltry 
for the purpose of ensuring t.hat the Government do not hamper the pro-
gress of private printing in the cOlllltry 1 

The Honourable Mr. A. C.: Ohatterjee : I think the solicitude which 
the Goverllm('nt. in J ndia displays tCJ'Nards private industries is greater 
than thut ill England and I tIo 110t think we necd follow the eXlJmplo of 
England in thiN particular matter. 

ARMY C.1NTI'lEN BOAaus. 
307. *Mr. W. M. ~  : With reference to answer to Question 

81, dated 28th ~  1921, of Mr. J. Chaudhari, will the Government 
ple3l'1e s! a ~  if ~ ,Army C'uutl'cn Board is a private company or an 
officid b"dy 1 

Mr. E. Burdon: The Honourable Member's attention is invited to 
thc reply given to QueHtion No. 2i'i;j asked by Mr. Chaudhri on the 8th 
September 1922. Thc Army ~  Board (India) is a public company 
incorporated under the Indian Companies Act of 1913. 

ADVA!icB TO ARMY CANTBBN BohD. 

308. "'Mr. W. M. Huuanally: (a) How much money has been 
advauccd to Army Canteen Board by the Imperial Bank and for what 
ppriod ? . 

(b) Poes that loal' hear il11.ere!lt' If SO, how mnch , 
(r) If tjle A ~  (;l\ntMIl Board is a private body. under what law 

has the (;oYIJrnment gunrantC'ed to the Imperial Bank the amount lent 
by thtm to that compllny , ' 

Mr. E. Burdon: (n) and· (b). The. Honourable Member's atten-
tion is again jnvite,'d to the reply !tiYl'1l 10 MI". Cl}andhri's Question No. 25:1 
On tl1e 8th S ~  1922. The Governmcnt of India. have no official 
~  to the accounts of the Army Canteen Board, ~ havo, no informs-

tIen regarding the details of its financial ~  ,part f ~ that 
• • • • 
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which if! available to the general public. The Honourable Member must 
therefore be referred to the Cantts:n Board's audited balanee sheet. 

(c) As the Army Canteen BoaI'll haM for itA .object, the welfare and 
health of the Army, the gual'lLutee ill intra vires of the UoverlUuent', 
pctwers ~  the Government of India Act. 

O'JlRlTIONS or ARMY CunEO DilAllO. 

809. "'Mr. W. 11. HUII3l:a.lly: (1) When did Army Canteen Board 
start their operations and at what ~ , 

(2) What net pr.:rftts, if ~  has the Army Canteen Board made 
during the time it 11:.IIc heen ir. UiA! .:lnee T / 

(3) How have those profits been utilized' 
(4) Has the .Army Canteen Hoard liquidated any portion of the 

loan from the Imperial Bank' If 10, how much T 
111' ••. Burdon: (1) The Army Canteen Board commenced itt! opcra-

tieRJ in October 1921 at Rawal Pindi on a small scale. It has linee 
~ . ita operatioJU'l iR the Uawal Pindi District and hml a.lao ooni-
meneed operatiollll in the Peshawar, llalu(!hilo;tall and Waziristan »istl'ictH. 

(2), (3) and (4). The Honourable Member is referred ~ the reply 
whiehI have jut given to parts (a) and (b) of hiH (,luestion No. 308. 

WORKING 01 ARMY CARTEBN BOARn. 

:no. "'Mr. W. Itf. Hllssanany: Hllve the Government's anticipa. 
t·ions na to the suecess of the Army Canteen Board, as foreshadowed in 
answer to Question 62 (c), dated 26th Septcmber 19!!1, of Rai Dahadur 
Bakshi Soha.n Lal been realized , 

1Ir .•. Burdon: The Government of India have ascertained that the 
Anny Canteen Board have commenced to make a profit ; and they have 
De reason to anticipate that the venture is not likely to achieve t.he success 
which was hoped for. 

SZBVICI8 OP ARllY CiN'1'AR BOU.D COMrAREO WITH ARMY CONTIlAOTORS. 
311. *1tfr. W. M. Bussana1ly: (a) Have the Oovernment called for 

8111 rep()rt fl'om Commandillg Officers of regiml'ntll served by Army 
Canteen BOIml or received aolly such l'eports on the working thereof' 

. (b) n I!O, will OQvernmellt ,lay tb<.· same 011 the table or IItate the 
purp()rt the re(·f , 

'(c) If none have been received, do -Government propose to call for 
wah rtptlrts to ASCertain whether the Army Canteen Board has been 
Huccessful in giving better senic!) than Army Contractors' 

1Jr ••. Burdon : ~  :No. 
(b) Does not ariae. 
(c) The Government of India do 110t propose to call for reportli of 

the kind suggested : 80 far as they ilre aware there is no occasion for 
domg 110. 

Bii4Jl'lJflTIO. OJ I'OOD auntIaD '1'0 AllKY. 
'·81t. ~. W. iI. B"'bally: (1 J 18 it a fact that the Inspectors who 

~. tlttl!l'le,. -<If foodlitnt\pJied by ArmyContrae'tots {befol'e Anny Call teen 
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Board commtln('ed operations) tl1at ,"'cre submitted for analysis to food 
laboratory. werE. t'lt'n ;u:ts ~  by Army Canteen Board' 

(2) I (II) Will Go,(!I'nment h(' pleased to state whether any samples 
obtained from thc Army Canteen Board, of beer and other food stuffs 
have been Ht'ut to any brewery Ilnd food laboratory for examination , 

(IJ) If lill, W ill ~  10.:-" 011 the table or state the relilult of s.ch 
analysis Or eXnmillltti'lJl , 

1Ir. B. Burdon: (1) The Inspectors mentioned, were employed 
under the authority of Government. 

(2) (a) and (b). For the reason which has beeu explai.ned ill replies 
to previous questions, t.he Government of India have no official access to the 
details of the Internal administration of the Army Canteen Board 
(11H'I it!) . 011" .the other hand, the Military Food Laboratory at Kasauli 
is authorised to examine and report upon samples of supplies made by 
• the Canteen Boa.rd, and such samples are, as a matter of fact, sent up 
by the military authorities. The reports made by the Laboratory are not 
communicated to the Government of T ndia. 

'UNJlIfPLOYMENT 0' DOMICILED COIOIVNITY. 

31:\. *Lieutenant-Colonel H. A. J. Gidney: 1. Has the attention ef 
Government l)('en ~  to :L ]elter written by me and published in thf' 
town issue of' the " S ~.  " (mil" Englishman" of the 30th June 
on the It JlPllll:ng Illes/'llt day ('OllditiOll of unemployment, in the Domjeiled 
Community in Indin, especially in the capital towns' 

~. HilS the I ~ I f  of O(lnrnment been drawn to the two Editorials 
published on the mattel' in the town issues of the" Statesman" of June 
and July IMt '/ 

3. Is the (Joyel'Junent of India ~ of the fact that this unparalleled 
economic upheaval iH mainly due to (a) demobilisation from the Army 
of men nnd 1:d8, W}J() gnve 111' cUJ'cers to serve their King llnd country, 
.and (b) liS IL dircl:t ",c!pel tl) IndillTiisation of the Railways, chiefly, and 
'partly of other GovernmclIt Departments , 

The Honourable Mr. A. C. Chatterjee: (1) and (2). Yes. 
(3) Government do not consider that the inference contained in the 

queRtion is well-founded. 

NON-EMPLOYMENT OIP EUROPEANS .ND DOMICILID EUROPE4NS eN RAIL'UYS. • 

314. *Lieutenant-Oolonel B. A.. J. Gidney: (a) Will Government be 
l1:o()d enong·Jt to sttlft) II·:,,· mar.y Em'opt'lIns (lnd JlOw mAny Anglo-IndiQDIJ 
h81'C been dtpl'j"ed of cT:1ployft".ellt from each of the Railways: 

• 

• 

(1) DllrinJ-r t.he past 3 years, i.e., since tke introduction of the 
ReformR Scheme, and 

(2) Since the President of the Railw'ay Board made his memor-
able pronouncement in Mareh 1922, when the demands for 
grants for Railways was discussed in the Le,ialative Assembly 7 

• 
• • 
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(1,) Will GoYernm(mt be RO(Hl e!lougb to state: 
(I) How many Europeans lind how many Anglo-Indian8 have. 

been employed during these 2 periods, on each of the variou8 
Railways T • 

(2) How many IndianR }IlIVe been employed during these two 
same periods ~ 

The Honourable Mr. O. A. Innes: (a) and (b). Goyernment regret 
they have 110t the information asked for. It has been ascertained, how-
ever, from the pl'illcipnl Railway AdmillistratiollH that there have been 
no wholesale diHmissals of Europeans lind Anglo-Indians to make room for 
Indiatlll and aU the Railway A ~  consulted categorically deny 
the statement that any unemployment which may exist iR dne to Ruoh 
dismissalR. 

bnUliIunON ON RAILWAYS. 

~ . *Lieutenant-Oolonel H. A. J. Gidney: (1) 18 Government aware 
of the fact. that. Compllny ~ fI are interpreting the term Indianisation 
of thf'! Railwa:.s to mean the r!'placenwnt of A ~ .I  by IndianR, 
nil eviden('{'11 by tl." hcts that. (a'l Europeans and Anglo-Indians are 
heing dismissed on ef'rtain Railways, ('.[J., Benglll-Nag-pnr Railway, and 
011 some of theRe d:w'll!lrge cr-rtifi{'/lteH is written, .. reaRon for dis-
missal." ... We have ~  t..) pnt Indians in these posts." (b) That 
Mr. Fenton, the ~f Trl,nsportntion Officer of the Great Indjan 
Peninsula Railway, wr,ltl" mIl n ll'1t('J' with .~ to the effect that hi. 
Railway must eMH!.' ~ j ~ A I .~ and employ cheaper 
IndiaTl labour T 

(2) Will Oowrnmf'nt hI' pl!'ns('(l t() stnt{' wh!'ther M!'mbers of the 
DomicHed Community are included in the term ., IndianiR3tion of the 
Services" and if they are, will G()vernment he A'0od enough to explain th. 
contrary conduct on the pllrt of certain IlHlian Railways' 

The Honourable Mr. O. A.. Innea: (1) The Honourable Member iR 
referred to the a.nswer just given him from which it will he seen that 
there have been no wholellale diKmisKnlH of Anglo-Indians to make room 
for Indians. 

(2) The Honourable Member is referred to the replies given in this 
Assembly to Mr. K. C. Ncogy's and Mr. K. Ahmed's questions Nos. lR4 
and 201· on 7th September 1922. . 

ORUERS BE TNDU NJSATTON ON RA tL'WAYI!. 

318. *Lieutenant-Oolonel H. A. J. Gidney: Will Government be 
pleased to pI/we on the tahle a co"y or eopies, of the order, or orders, issued 
by the Government (/f India and ih!' Uailway Board, to the various Rail-
ways, relevant to Indianu.ation of the UnihvnYIl and ~ employment of 
J ndian! on Railways , . 

The Honourable Mr. O. A. Innes : ThE\ Government have had cE\rtain 
demi-official correspondence with Agl'nh on the subject but are not pre-
paTed to lny it on the tahle. 

DIKOBILlll.A.'fION rao. ARK\w0' DOllrClL'El) COKMVJrITY. 
817. *Lieutenant-ColonelB. A.. J. Gidney: Is the GOTernmeni of India 

in pOs8etait)lJ of stnti!ti('s of U.e total number Qf unemployed in the 
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Domiciled Commumty, the rctolult of demobilisation from the various 
b"anehes of the army, ~  well as permanent service' If not, 
will it kindly obtain tit:!'! infor,uDtion , 

Mr. I. Burdon: The Government of India have no statistics of the 
kind indicatC'd and have no. sure and ready meanR of obtaining them'. They 
will, however, be glad to examine and consider any statistics of the kind 
which the Honourable Member can furnish to them. 

POVEUTY OF DOMICILED COH1H'NITY. 

S18. "'Lieutenant-Oolonel B. A. J. Gidney: (1) Is the Government of 
In'lill. aware of the fad ~  hundl'<.-tlR of demobilistld army men, of the 
Domiciled Community, O\'C, to-day, tramping the strects of India, begging 
for food, ~ for wages, even' at Indian rates,' a.nd living like 
animals with their families and. aF! a result, are to-day swelling the 
population of the jail!! lind l;('coJl1ing n positive danger Y 

(2) Will the G\ ,el'Jlment of Jndi". stllte whllt steps it has, hitherto, 
~  to come to tht resene of these d<'mohilised army men who gave up 
their 1111 to serve their King ul\d c()Hntry and are, in consequence, to-day, 
starving and inhabil ing the slums 'I 

Mr. B. Burdon: (l) The Government of India have no information 
to the ff~  tha.t acute unemployment exists amongst members of the 
domieill'd community who w.ere demobilised from the-Army in India and 
that snch unemployment is due to members of the domiciled community 
having been cmployed in army service and subsequently demobilised. 
Unclel' the existing constitution of the army in India, members of the 
<lomiri1c(l community IIrf' not employed, as a elasR, in army services 
except in the IIH.lian l\{('dical D('partment and tIl ere has been no measure 
of demobilislltion in the recent paRt. which, so far /lS Government are 
8WUl'P, conld afl't.et larlle nwnbers of the domiciled community. 

(2) For the reason indicated in the reply to the preceding part of 
this question, the Government of India have taken no specific steps to 
proyidc for lllClllbC'rs of the domiciled community demobilised from the 
Ill'my. 

PUEl'EUBNTIAL TRUTH.Nr TO INDUN BOLDIIB!. 

:\1 n. *Lieutenant·Colonel B, A. J. Gidney: (1) Has the Government 
of India ~  (quite dNlC'rvedly granted) (a) gifts of lands 1\8 rewards, 
(b) opellPd out Techn iral Schools, and (r.) given preferential treatment, 
in varioul-I way!!, to de mobilised Indian soldiers' 

(2) Have f'limilar rewards and opportunities been offered to ~ .

ed army men of the domiciled community! If not, why not T 

Mr.,B. Burchn,: (1) Yes. 
(2) The II I~ f f  Member'H attention is invited to the terms of the 

Resolutions .iRslled hy the Government of India in'the Home Department, 
dated the .Rth A ~  1919 Rna the 15th September 1921. in wbich it was 
laid clown that certain COIH!pHSioIlS ill the matt.er of flcclll'ing civil app.oint-
ments Rhnuld be ~  to those persons who had rendered service in 
connection with the ,:rreat war. TJlese (lrders applied to all claAAcs of thl' 
commnnity, No land grants or other facilitieF! of' the kind mentioned bv 
• t.he TIt1nolll'ahle Mpmber have been Sllll(>tionecl specUically for I dem ohili sed 
Anglo-Indians hilt the Government of India would be prepared to gG 



L1IlOJ8LATIVE A8I!II:MBLT. [23.D JOLT 1928. 

into the matter if, 8S I have already I ~  in my reply to his question 
No. 317, the Honourable Member is able to produce statiatics of deserving 
caies in which military service during the Great War hall directly led to 
present. distress. 

PUFEIlINTIAL THBATlH.Nf TO SEPOl8. 
820. ')Lieutenant.Oolonel B. A. J. Gidney: (1) Is the Government of 

India aware of a recent ~ issued by the Punjab Government 
. ordering preferential treatment to be given, in all Departments, to demo-
bnised soldiers (meaning sepoys) ? 

(2) Is the Government of India itRclf prepared, as also prepared to 
advise all Provincial Govcrnments, to oft'el' similar treatment to Ul1t'JU-
J1loyed demobilised armymemberR of the Domiciled Communit.y 1 

Mr. E. Burdon : (1) Yes. 
(2) The reply which I have giT'l'n to part (2) of the precediug lIUCI!!-

tion covers this qucstion also. 
HELP 'OIl nO»lOILED COlllllUNITT. 

SU. "'Lieutenant-Oolonel H. A. J. Gidney: II!! Goverument prepared 
to ofrer land, assist in establishing land Hettlements and to financially help 
lUlemployed B·nd demobiliaecl Anuy memberR of the Domiciled Community 
Rud, 80 reHevo the present day acute distress amongst these men , 

111'. E. Burdon: The question of establishing land Rettlements is one 
primarily for provincial Govenlments. But if the Honourable Member 
will report tf' the Government or India any specially deserving cases of 
the kind tr) which he referH, thc Gnvernment arc prepared to examine them 
and to consider whether auy ~  measure of relief is called for. 

DOXJelLED Collll'OBITT DJ!:JUltR..D nOll A.ln. 
SIS!. *Lieutenut-Oolonel H. A. J. Gidney: (1) Is Government aware 

of the fact that members of the ~  Commlmity are to-day debarred 
from (It) entering the ·rankA of the British and Indian Armies (entrance 
into the former beinf,! dependpnt on the colour of the applicantR), (b) from 
participating in the formation of the 8 experimental Ipdian Army units , 

(l!) Do Government prOpOMp. to removp these reRtrictioM , 
Mr. E. Burdon: (1) (a) Members of the domiciled community, so far 

as Governmenfare aware, are not admitted to the British Army. Recruit. 
ment for the British Army is carried out hy His MajeRty's Government 
in the United Kingdom. Members (If the domiciled community are 
eligible to hold the King'fI Commisl'lion in the Indian Army; but they 
cannot enter the ranks of the Indian Army, in respect of which a .pecific 
elas,'1 composition i. h\.id down. 

(b) The Indianization of the B lIelcrted Indian Army units merely 
consists in replacinJt the establishment of British Officers by an est,blish-
mem of Indian Officers holding the King'R Cbmmission ; and as already 
stated, members of the domiciled eommnnity are already eligible to hold 
~  King'!! Commission. in the Indian Army. 

, (2) The Government of India are not ~  with ·the recruitment.. 
. of soldie\'! for the Bnti,h Army ; and as regarda the-Indian Anay, tbey clo 
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not propose to make members of the domiciled community eligible, 18 
Iudillns, for lIumission to Tn<iinll AI'my units . 

• Deva Pruacl 8arvadbikary ; Is the Goycrnment in a position to 
state the uuntber of Angio-Illdians that hft\'{' joined either the "erritorial 
or th,' Auxiliary Forces according' UN tlwy "iew themselvelS us JlI(liUIIIS QI' 
1&Ii. Etl l'Opeallfi T 

Mr. Z. Burdon: Not witho4t notice. 

MTLIrA1l.T E L ~  OF ANoLo-INnuNfi. 

S ~. ':'Lieutenant-Colonel H. A. J. Gidney: Ha." the nttention of the 
Governm('nt of India been drawn to /lll editorial, on the military employ-
ment of ~ .  which appeared in the town issue of the 
" State!lman," the leading EIlA'lillh newspaper in the East, da.ted July 7th, 
And whllt fIction does it ~ to take 011 the issues raised T 

Mr. L. Graham: The G ~  of India do not propose to take 
nny action in the direction of fOl'ming A ngolo-Indian units of th(' IndiAn 
Army. If they were to do RO, it would be nQQessary to disband a corres-
ponding number of Indian nnitH : nnd flfter the retrenchments rl"cently 
decided upon, the Government of India are not pr('parpd to maI(e ::lIly 
fnrtlll'r change in the strength or ol'1!8nislltioll of the Indian Army. 

T,,;uR ,TOIHAL Fouel':. 

!lU. -8ir P. S. Sivaswamy Aiyer : Will the Government be pleMp,d to 
state : 

«(f ) Whf'ther tlll'Y }uive fixed or intend to 
strength of the Tndian Tl'rritorial 
organised' 
'VII at is the annual Ailflition illtl'lHled 
Territorial Force T 

fix am' limit to the 
FOI'ee 'which is being 

to 111' 

Ilr. L. Graham. : (a) The maximum strcnllth of the Indian Terri-
torial Force has' for the present been fixed at 20,000. The authorised 
establishment of the unitH so 'far const.it.ut.ed is in tht' neighbourhood of 
19,000, and the actual number of person.'! so far enrolled is approxi-
mately 14,000. 

(b) No annual addition has been or can be fixed at preflent. 

A UXILU In' FORe).;. 

:i2:). -Sir P. 8. SivaBwamy Aiy-er : Will t.he Ooverllnwnt be pleased to 
ltate : 

«(I j The reasons 81Hl ll(,I'f'!lsity for organisin!l' and m!lintaining' an 
• Auxiliary Force as dist.inct from thc Territorial Force, a.nd 

(b) Whether there arc any, 11111} if so, what objcctions apart from 
statutory difficulties to the formlltion of Jlldill Thtits of the 
Indian Auxiliary Force 7 

.Mr. L. Graham: (n) Thf' Auxiliary ~~  I'xists for the pl1rpose 
of aupplementin!l' the rellular fOl'ees in Hupport of the civil power and 
abo to meet. any kind of emergellcy ~ within the militarv area 
in \fhicb the unit concerned is .located. The Indian Terl'itnrial'Force, 

• " :n 
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. though it may be \l8ed in 8Upport of the civil power, it primarily' a 
second line to the regular army. The two forces are intended to .erva 
somewhat different but equally necessary mili,tary purposes. 

(b) There would be no objection lIf military principle to the for-
mation of Indian units with obligatioJUJ Umited to those of the Auxiliary 
Force ; but it is. cOllliidered unneceKsal'Y to do tbis. The more efficient 
and convenient arrangement is that already laid down, by which the 
Territorial Force is available both for internal secur_ty and as .a second 
line to the regular army. . .. 

COST or MILIT4RI COLLEGB AND UNIT8. 

826. -Sir P. S. Bivuwamy Aiyer: Will the Government be pleued to 
st.ate the probable cost, initial and recnrring, of maintainiDI-

(a) A Military College like Sandhnrst in India, 
(b) An Indian Unit of Artillery, 
(c) An Indian Unit of Air P'orce, 
(d) An Indiml Unit of the Royal Engineers, 
(t) An Indian Unit ~f the Armoured Car Cempany , 

1Ir. L. Graham ~ It is impo88ible to give an answer which would 
'be of any practical value to the Honourable Memaer 8S in any calcula-
tion which could be made the data would have to be largely hypothetical. 
It is presumed t.hat the Honourable Member has in mind units in 
whic):a both offtcers and rank and file would be Indians. In that case 
the cost oT the officer establishment would be the same 8A it i8 at present 
if the units were to be Indianised on the 8ame lines as those on which 
the IlIdialliKation of the 8 H.electcd Infantry and. Cavalry units is now 
pror.eedill!l. that is to say, merely by the substitution, on the same rates 
of pay, of IlHlirm nffic('1"M holdin!! the King'lI CommiflSion for British 
officerR ~ the King'lI Commillsion. But so far as the rank and 61e 
8re concerlled. the rateR of pay which it would be necessary to give 
Indians pOSRessing the technical QI,Fl1i6catiolls required would be a 
matter of nure conjecture. Again, we have in the Army in In<1ia no 
sl1ch thin'.! aM a unit of Royal Engineel's .. 

It ill similarly imposRible to say what t.he CORt would be of establish-
ing' a military Sandhnrst in present Indian conditions .. The net. annual 
cost to nis MajcRty's Government. of maintaining Sandhnrst is shown 
in the lhme A !"Illy Estimatea as about £2,00,000. The ~ cost of 
Sandhu NIt iR not known to the Government of India. 

ERTAftU8RnST 0' WJRlU,'RIll TJl:LF9RAPH. 

327. • Mr. N. X, Samarth : (1) Will Government be pleased to state 
the grounds on whil!h the IJtl¢slative Department of the Government 
of Indin 1111'1 bH!led ih legal opinion to the eff'ect that, under the Tn<iifln 
Telegraph Art. as lit present worded, the Governor General has the 
powrr to pm'mit Imy prrson, by meM!! of a license, to eld.ablish, maintain 
or work n wire!!'sR telegraph ~  any part of Brith,h India' 

(2) (n.) Have Government f~  tIJe lega.} opinion of the Jo.a"" 
Officers of the Crown on the point t . 

(b) ,If 80, wiU the11ay it on ~ tab\e of the llo\\&e t . . ' 
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Mr. L. Graham: (1) It would not be in accordance with practice 
to state the grounds of an opinio/l expressed by the IJegiswtive Depart. 
ment. 

(2) (0) No. It is not the practice to . consult the Law Oftloel's of 
the Crown regarding the interpretation of Acts of the Indian Legislature. 

(b) Does not arise. 
LIena. roR WIBBLB8S Bao.U>-C.A8TllW. 

818. ·Mr. K. M. Bamarth: (1) (a) Will Government be plE'Rst>d to 
.tate if any licenBe for wireless broad.casting in any part of Brili.11. 
India has been given by them to ally person or persons or to any 
Company T 

(b) If so, will Government be pleased to state the name or naWl'i 
of the ptlrBon or persoDS or of the Company and the terms and conditioD. 
of the licp-nse given T • . 

(2) If no such license has been given, will Government be pleased--
(a) to state if the terms and cODditions of the wireless l)rOlld· 

casting license have been drawn up by them? . 
(b) if 10, to lay on the table of the House, a copy of the liaid 

license T 
Mr. O ••. Olarke : (1) (a) No. 

( b) Does not arise. 
(2) (a) No. 

(b) Does not arise. 
Mr. K. Itt. Samarth : Wa!i thcre not a meeting last March in Delhi 

hetwefin Government and. the representativf's of the PreHS and manu'· 
facturers regarding hl'olldeaHtingo? If so, what was ~  at thnt 
mf'f'tinll f 

Mr. O. It. Olarke : There was a meeting in March laRt lleld by 
Mr. Sams, first with the members of the press and secondly with the 
manufacturers of wireless apparahlR regarding the qneHtillo of broad· 
caRting. The press w('re gClIeraIly opposed to hroBdcllfoIting. At any 
rate they were not ~  ah'.ut it Rnd the matter is still 
under cODsiderati()n. I went int.o thi", question of broild<.>astingin 
England lind at presont there is a committee sitting in England known 
8S the Sykes Committee dealing with the whole question of broadeut-
inJl. which presents very much greater diftleulties in Eng,land tlMm it 
is·lil:ely to present in India and I think it is desirable that Government 
Khould ,vait for the conclusion of this committee before thcy bind them· 
81'lves to any definite policy. . 

Mr. N. M. Samarth : How many wireless licenses hav·e been given 
already and how many have heen J(ivea to private pel'sons' 

Mr. G. It. O1a.rke : In India we have given up-to-dat.e 32 non-com· 
mercial lieenses and three limited commercial licenses. Non·commercial 
I f ~  nr(' f ~  A'iv<'n to educati01ulJ in!';titlltic,lIs for experimental 
pl1rpOSCfil find a ('t·rt.ain number ill ~ given to pl'ivote cxpCI·imentors. 
Only three limited commercial lieenseR have been given, two to a Petro· 
1 .. 111l' Company in thp Pnnjuh Ilnd on(' 10 the :!IIarconi Representatives 
in n·ompa:v for ~ with their IlPPllrl",hlS on b(inrd Hllips. 

Sir Deva Prasad Sarvadhikary : Was the presH opposed to Droad· 
eIRtfng in IIldia on the Slime Jlrounds 8S existed in the C8!ie of organise1'l 
of' ~  in E ~  , 

• • 
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Mr. G. B. Olarlrt : I cannot lay, Sir. 
CLOSUIG now" OJ' WIRIU88 STATIOIfS. 

829. *Mr. N. 11. Bamarth: (1) Will Government be pleued to Rn)' 
if the recommendations of the Inehcape Committee, in regard f:o tht\ 
closing down of certllin (loverument wir('less Rtat-ioM in Briti .. h India, 
have be!'n given effect to Y 

(2) If the IImnver to the above f ~  be in the Ilffirmativl'\ will 
Oovornment b(' pleaRed to state- '" 

(a) which Ilf the wireless stations have been ~  down' 
(b) the date," on which they have been closen down' 
(c) the manner in which the plnnt and equipml'nt of thl! said 

stations have been disposed of ! 
l (d) the rel'lpe<.'tive economies that have been thert'hy f~  , 

Mr. G. B. Olarke: (1) Yes, and further reductions are under eon-
sideration. 
. (2) (a) One station, Patna, hall been dismantled, one, Maymyo, lAid 
up and nine, namely. Allahabad, Delhi, Mhow, Nagpur, Quetta, Secundera· 
bad, Lahore, Poona and Diamond bla11d, ha,'c been placed under a care 
and maintenance party. 

(b) 15th January 1923. 
(c) In calles where the plant and 'eqnipment has been removed it 

has been returned to store. 
(d) A reductioll in working expenses of 4.63 lalths in 1923-24ovf!r 

tpe budget estimate for 1922-23, with a corresponding saving in the reo 
maining months of 1922-23 after 15th January. 

Mr. N. M. Samarth : \Vhat does a care Rnll maintenance party con· 
Rist of and ~  is Hllch " pa rt;l" ne(,f'HSlIJ'Y ? 

Mr. G. R. Clarke: A care and mainhmunce party in a wireless 
Mtation COTlHit;ts of fl HI1JwrviRor and an (!Jllline room hand merely to keep 
the battery and the llenerRtinll' plant in order. If these men were not 
there. thE' most ('XIlf'llSive lind importllnt par1 of tht' apparatus, namely, 
the battery and the Ilenerating plant, would Reriou8ly deteriorate. 

Mr. N. M. Samanh : III this party maintained evl'n in the caRe of 
dismantled Rtations . 

•. G. R. Clarke: In the caSl" of, dismantled statiorul. the statioJl 
is completl'ly removed ono no care and mllintrnance party is l{ept. 

COST .'NI1 R'VENUZ 0' WlR.LKII8 STATIONS. 

"30. *Kr. N. M. Samarth: Will the G ~  he pleased t(1 ~
(a) if ttll' ~ hranch of the Indian Telegraph Dopartment 

kreps the fip:ures of (,lIpita} t'lCprnditllre, ~ (,Ollt" 
lind Ilnnmll revenue for ('aeb of the Government wirele'l8 
st/ltions : . 

(1,) if flO, wldeh of the wirele-.MR Ht.RtionR are being worked I\t a 
profit nnd which not' 

\ Mr. G. R. Clarke: (1) YrR, hut the annual rl'v('nnr from traffic 
is only kept in (,OHst "talions. , . 

(2) The (,(Hlst stationRf'x('ept ManruR and HnnlXoon flam ,a rl'Vf!DUe 
above theil' eost. MnnrAfoI and Rangoon maintain in addit,ion the only ... 
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telegraph cummunicatioll witlt Port .Blair and Victoria Point, which 
doeli not pay. MOllt of the remaining statiow; in India are now not 
operating for reallonl> of economy. 

Mr. N. II. Samarth : Are 110 iulallll I>tutiOlll> doing allY commercial 
traffic 1 

Mr.O. B. Clarke: 'l'here al'e 110 inland I>tationl> doing cOBUDercial 
traffic, cAcept PelJhaw.tll' and J utogh. lu the case of Peshawar we. do llot 
aCCoullt for allY l!eparate l'evenue 8.1> the Stll.ti011 is Ulsed lIS part of the 
ordinary tdcgraph commuuication or the couutry. In Jutogh we get about 
400 word!; a day from I,enfield ill Englalld. The tl'ltflie is kuown as 
Addressed Press and for thill traffic India gets four annas a word • 

. lIIr: N. II. Samarth : Iii the OBe at PelShawal' ~  for military 
purposes T 

Mr. G. R. Olarke : It iN wwd 1'01' ul'dillal'Y traffic with Kabul. 
I ~  01' 'WIIIE!.],';8 Ih.\NI.'t!. 

~ . *Mr, N. M. Samarth: (l) Will Oovcrnml'lIt be pieal'cd to ~  
.vhat HYHtem,' if lIny, ilS in operation fOl' ('I'l'ditin'g to the wil'clesl-; brandl 
such pOl'tiou of the re,;enue of the India.n Tcll'g'l'lIph j ~  all 
il> as.·Hgnable to tIte wirelet;s b1'llneh ill respcet of teil'grams that ~  
trallllmitted ami l'l'c('iViod by Government wireless stations Y 

(2) If no such system is in operatil,m, do Government propose to _ 
1,11)(6 steps to initiate ~  a system at an early date' 

lIIr. G. R. Olarke: (1) With l'eNIJect to tbe rcvellue fl'om COll.St 
IIltl1tiollS, this ilS WOWll il1 the acel'llutls of the Departmeut as a lSeparate 
item. With respect to traffic carried by the Inland statiolls, the ch&rgea 
arc cullecil·d Itt the ol'dil1HI'Y tdcgrnph offices lind the rC\'Cllue is credited 
tll the geJlel'al telegraph revellue siuce the Iulltlld wil·eles.'i statWI1I; fOI'm 
part of the .Inland teleg'l'aph i'lYl:itt'1ll of the: eouutl'Y. 

(2) GvVe1'l1IDcIlt do 1I0t 1'I'Opol';e to alter the existing system fOJ: the 
preKent. . 

DJrrUUTlON TO ~ GLA  01' DR. RU8HBllOOK-WILLI.Ul8. 

~ . "'Mr. N. II. 8am&rth: (1) Has the attention of the ~  
been drawn to an j ~ in the ' Hindu ' of Madras, dated the 4th Juli 
1923, 011 india's represelltation at thc Imperial Confercnce by Sir Tej 
~ ~ ~ f . 

,(2) Will Government be plealled to state under what circumstances 
Dr. Rushbrook-Williams was appointed his Private Secretary , 

(:-I) Is there any truth in the st.atement that in addition to his duties 
as Private 'Secretary to Sir Tej Uahadur Sapru, Dr. Rushbrook-Williams 
has been ~  by fhl' G ~I I  of YIHlia to pilwt' hims('lf in 
touch with tht· } .. llhO\ll' Membf'rsill Ptll·lil'llllt'llt. 

The Hqnourable Sir Maloolm Hailey: (1) Yes. 
(2) Sir Tej Bahadul' Sapl'u particularly requested that MI'. Rush. 

brook-Williams should act. aR his Srcrl'tary. Mr. Rushbrook-Williams 
WIIJ in IIny case going to Englauu on 4 months' leave, and the arrangement 
suggested by Sir Tej Bahadur Sapru was therefol'e readily ~ . 

(:J) '!'hc1'tl is 110 truth whllteYel' ill this statement • 

• • • • 
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;\:\;\' *Dr, Nand L&l: (1) Is Government of India aware that. ~ 

ing to section 401, sub-section 1, of the Crimiual. Procedure Code, the 
GO\,CrllOl' HCIlCl'Ill in C'oullcil illi empowered to remit wlexpil'cd portion of 
~  ! 

(2) 'ViII Government of India state as to whether Goycrnor General 
in Council iJi ~  undor Section 401 (1), Criminal ProcedUl'e Code, 
~  remit the unexpired port ion of Lala J,ajpai Rai '. ,aentence T 

The Honourable Sir Malcolm Hailey: (1) Yes, 
(2) 1\0, 

DJ:. Nand ,:t.l: (II tlU' IlolUlIlI'ahle the HOUle Member A'V&t'tl of,tAe 
statement recentiy made by Dr, Maharaj Kishen, the family doctor of Lala 
Lajpat Rni, who was pt'l'1nittl'd to attelld Oil him ill ,jail: The content:; 
of his statl'lIIt'lIt al'" IllI'se--Ihlll Lala Lujpllt Hni is clcwlopillg lubcl'lmlosis 
of tit,· 11I1Ig'S 111:(1 thi:; HtatcllHmt i:< illl'ol'pol'ltted ill the" Tribune" dllted 
the 21st instant. Is the 1Ionollrllbl(' the Home l\1f.'mucr aware of this t  , 

The Honourable Sir Malcolm Hailey : The Honourable Member haH 
just hItIHlt·" Ill(' :1 ~  of thl' ISSlIt· to which he ref!:'),H, All regards allY 

~  ",hiel! hI' dt'si,'t's to dl'IIW from that filet, IInw Jlublish"d, I only 
de,.;il'f' to ~  that I ha\'(' III) dOllht whutl'vcr that' th,' PUlljab 00\'er1llllellt 
will tHkt· slt'ps to II'Wl'l'tllill wlwth{,l' till' dillg'lIo,.;is of th" OtlWl' medical 
JlI('II who 1I1'!' ntt"IHlillJ: LIlJII Llljpat Hili ('oillci«l,·,.; with thllt, of DI'. Maharaj 
KilllH'lI" ! haw ('xplllilJt·d ))(·fO/'(' thllt the PUlljub (joyermnellt is watching 
thi,.; cmil' "jth tlU' gol'('al{'st CIII'I', Lalli IJlljpltt Hili hilS the hest medical 
adviee, IIIllI J lin ,"(. Jlot t hI' Rlil.!ht{,;,t dou),t that t hI' PUlljab Government will 
take thp lIf'cessltry artioll Oil ~  dill:!lIosis thllt is filially decithd on by ~ 

docto),H, 

Dr, Nand Lal : Will thl' 1!ollolll'ahle M{'mber be kind enough to offer 
a suggestion to the Local GoYcl'l1nH'nt in this behalf 1 ' 

The HnJlourabl. Sir Malcolm HaUey: In a matt.er like that 110 8U1-
gestioll is I . ~  for the LocI!! Government. 

lNDJAN STORt;.'! E A ~ I  

:1:14, • Sir Deva Prasad Sarvadhikary : Will the Government be 
pleaHed to state (II) whet he l' ill view of the expansion of the Indian StoretJ 
Department indicil ted in the IlIlHWt'rs gi veil by ~ llosMrable 
Mr, Chatterjee in reply to my starred question No, 14 on the 2nd of July 
1923, steps have heen taken or are proposed to be taken, to red\lt8/the ... 
tivitiel; of the Indian Stores Department in England f 

(b) Are the GtH'crnment prepared in thiH connection to eonlid., 
the desirahility of calling for trmifml in India, in Indian currency, for 
f I I ~  ",Iii('11 111'(' nnt rnll.JJufuel,lIred in India I 

The Honourable Mr, A. C, Ohatterjee: ((/) T woulrl ,refer the 
lIol1(lIIt'allll' Munl)(,J' to the r,·nly which 1 ;,r"ve to stHrl'cd f)ueRt.ions N08.229 
and 2:\0 011 tllf' 16th .July. 

(b) G ~  hil ve carefully con"lidcl'cd the queHtinn of !laUin!!: for 
tendl'r" in ~ .in Indian ~  for imported storeH reqllirl'li by the 
Ceni,f1l1 d"llllJ'!mcntl'l, 'riley rceognisli! the IIdvantagcs uf thiH procedure, 
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and have in fact already adopted it to somc extent ill conformity with 
the provisions of the rules for supply of storelS for the public services. 
The adoption of the procedure as a general rule prellupposes that good. 
obtainable through agents, etc., in India of foreign manufacturers can be 
purchalled R8 cheaply as those obtainable, for example, from manufac-
turers theWBelves in the United Kingdom by a Government agency estab-
lished in that cour.try. This, however, is a propomtion which has not yet 
been established. In any case, if the arrangement referred to iB to prove 
a suce88M, it will necessitate the establishment of an experienced expert and 
propetly staf!:ed purchasing and illspection agency ill India. The Indian 
Stores Department fU1'llisheli the nucleus of the kind of agency which would 
be required for carrying out thi .. work, but, even 8SlIuming that firms estab-
lished in India al'e as cheap a youree of supply as is obtainable, it would not 
be practicable to entrust the Department with this duty ill re!lpect of all 
the requiremelltJS of the central ~  until the financial position 
permitted a cOllsiderable expallsioll of the staff of thc Departmellt, and until 
the staff had been givcll all oPPol·t!lIlity of' acquiring morc experience of the 

• very technical work involved. The Oovermneut will keep this matter pro-
mincntly ill mind. 

PUI\CHAI!E o. '1'EXTILII8 BY STOlL!!:S Dl!:rAlITMKNT. 

33;;. • Sir Deva Prasad Ba"acihikary : Will the Government be 
pleased to state ,whether it is a filet that the Indian Stores Department ia 
1I0t making pu(cha8es for the State Hailways as regardli textiles f And 
if so, why' 

The Honoura.ble Mr. A. O. Ohatterjee : It ili not the e88e that the 
]ndian Stores Dl'jlUl'tmcnt is m't pUt'cha8illg textileli goods 011 behalf 6f the 
State Railway,!, At present, however, the purchases effected by this Depart-
ment repI'esent ~  a comparatively 81111111 proportion of the State Rail 
ways' reqnircments in respect of Much !ott,ods. 'fhe reason fol' t.l1iK is that, 
owing to the financial stringt'ney, it has not been found possible up to the 
present to p.rovidl' the DeplIl'hncnt with thc nccetlsary Htaff to undertake 
the inspection of this ClaSH of Atores, As soon aM the financial situation 
permits, action will he taken in thiN direction and the Department will 
then be entrusted with the purchase of all textiles goodl required by State 
Railways which can be purchased in India under the provisions of the 
Stores Purchase Rules. ' 

Sir Den Pruad 8&"adhikary : Is it suggested that the purchase of 
the other kiud illd icated ill the II ollonrable Member's reply i8 without 
inspeotion Y 

The HODourable Mr. A. O. Ohatterjee: No, that was not the impU· 
cation at all. 

Sir Deva Prasad larvadhikary : If RO, what would be the difficulty 
of the Govf'l'nment Department orgal1izillg' f~ .  and milking the 

~  ill 1111' wily Hllg'ge8tf'iI ? 
The Honourable Mr. A. 0, Ohatterjee : I have already mentioned, 

Ril', thllt f~ difficnHy i8 a fillllllCi:!1 olle. 
FVNCTIO!r8 OF CONTROLLER 01' CONTRACfS. 

• 386. ·'Iir Deva Prasad Sarvadhikary : Will the Govern.ment be 
~ .  to state what are the f!!I!.l!tiOL\,Ci of the Controller of Contracts f 

• • '. '-, . 



• 1. ~ 

Ll!lGISLA1'IVE. ASSEM.BLY. [23m JULY 1923. 

Mr. I:' Burdon: 'l'he attention of the lIunuul'ablc Member is inviteld 
\(I fhl'Willy g-in'lI 011 i he 9th l"rbruary 1922 to pUI't, (u) of quel!ltioll 
~  2;);)' ( tnistltrred) , 

METHODS 01' POROBAU. 
337. • Sir Den Prasad 8&rv&dhikal')': Is it a fact that (a) purchases 

are made not direct fl'om the grower,,; 01' the mallufacturerlil of articles but 
through the agency of a.. middleman 1 

(b) If NO, why t 
(c) Are the Government ~  to consider the desirability of 

t'lJsnging this SYHtC'll T 
Mr. E, Burdon: (a) to (c).· In the great lllajority of CIUletl it it! 

impracticable and would be contrary to bUtiiness principles to attempt to 
eliminate the middle-mall in the ore1'atiolls of the Controller of Contracts, 
I may exphlllI that the system of l'llrchal!lc followt..'tl by the Controller 
of Contral'll1 is ill close ~ with the IH"illciples laid tlown hy the 
emillellt ~  ill/til who was Hppoillted, during the war, 111'4 the tirht 
Controller of Contraets all(l organized the ,,;ork of the Department, 

PO:,TAL . I I I A .~S A~  "'UIA ·;CI.\L H1':RCLTS, 

a:IH. • Sir Deva Prasad Sarvadhikary : With reference to the recent 
~ ,·egllrdillg intr-odudiOl' ~ 8 denomination of HR, 1,O(}() post.al 

certifieatt'K will the ~ I I  be plt'aRed to state ~  likely financial 
results in OOJDpariHOII to the results of the varioUIii Government loans in 
existtmce 01' I ~  ? 

The 'Honourable Sir Baail Blackett: All explained in the com-
mUllitllie tl.l' 1,000 ,'lIl)('I' <it'liomillat inll hlill Iwell JIItroduced fOI' thc con-

~  ot' the Jlublic aJltI to n·t/llce c1t'rical wo/'k in l10lIt offices aud to 
avoid the I1llllPcesHury "XTIt'IIst' of prillt iug and ~  with a large number 
of documents. 1\0 ~  has bpl'li ~ in the maximum of Rs. 10,000 for 
holding8 of cash certificate8 at any time by anyone person, The introduc-
tion of the new denomination cannot hy itself have any appreciable elect 
OD the sales of these certificates. 

~I.  UUlIlIolJfJNTAL PU851 loa PRI.TING Cl. C. Nous, 
339,! air Deva Pr3.l&d 8&rn.dhikary: (n.) Is it a fact that the Gov-

ernment prOpOKeR to establish an experimental pl'eHH for printing of G. C. 
notes an4 IIt'!-UWlI at Delhi at all estimated cost of 2t lakhe or thereabouts , 

(b) If tl,e answer bl! in the affirmative, are the Government. prepared 
to cO'Dlliaer the de!:lirnbility of eHtabUflhing such a Press at Bombay or 
Calcutta in preference to Delhi T 

• (c) In view of extensive note forgeries does not the Government eon-
lIIider it nece8Rary to take extra precautiolls in regard to the proposed 
f,xpe,·imental Press? ' 

(d) Is it not n faet that sudl pl'ecautions could be better taken in 
Bombay qr ~  thHn nt, Delhi? 

The itmtourable Sir Ba.ail Blackett: (a) 'fhe ~  iH in the 
affirnultive. ., 

(b) ~ pI:op08AI to elitubHllh theexperimetttal press at Delhi. is based, 
on ~ f  ,and convenience, There is alt'eady suftleicn.t 



QUESTION! ANn ANSWERs. I 

accommodlltiull avnilahle fill' the purpmiC in thelJUildiug occupied ~ the 
existing I f ~  at thllt plllc!'. 1t will also 1)1' ~ tu IItiliNe exiMting 
machinc'S tllld the electric equiplllclIt already imitalled there withuut iucur-
ring UllllcceHI'ary expeuse at the prelimillal"Y Htngr. The ultimate location 
of the ~  .. ity Printing PreHN haN lIut ~  bt:'clI drcided, hut it i" improbable 
lhat Hdhi will be Hdccted. 

(r) (le,v(!rnmtmt are fully 1I1ivc tu the neCCH'iity of ~ pl"emllltiulII;. 

(d) (Jnvcrmnt'llt COl1Hidcl' t hnt alietllUltc 1"'ecHlltiolls cunlt!· hI' takeu 
nt /UIY of t h(' places meJltiOlll'd. 

Dr. H, S. Gour : May I inquire frum t hI' ~  Memher wlleril the--· 
new ten-rupt'f' notes w('r,' printed and why they do 1I0t name the place 
where they Wt'l'e 1l1'i1lt.ed ur ('ven the date? . 

The Honourable Sir Basil Blackett: I should like Jlutice of tll/it. ' 

'rnur. 01' FOIlGt:1t8 01' CUUIlI':NOY NOT"'!!, 

• MO. ';'Sir Deva Prasad Sarvadhikary: (,,) Is there any truth in 
Ihe "tlltem{'nt III/HIt' in the' I'I'PS,", that ~I I  hUH under cun",idera-
t ion tht' IIppoi.lhncnt ot' II '"'pecilll 1II11gist mte with jUl'isdiction all over 
]ndill. 10 t I ~  "lIses II ~ 0111 of til(' reepnl cuptllre of fOJ:geu currency 
Ilo1l'H Ilnd th/lt the hf'Hdejllllrt,'rs of ~ f f ~  will he at L ~ 7 . 

(Ii) 11' thc /I:I;.;\\'('r he ill till' ,atiL'lIIative, will the <:ovurllJnen't, be 
pleulied to state liS to how olle ~  will he ahlo to exercise 
juri&l.ictioll all over IIHliH Illld ho\\' hPPIlilis alld revisions proviHions 81'e 
proposed to be wOI·ked ? • 

(I') 'Wolllo the GOW1'IltIlf, .. t I.e ,,1,,11"('<1 to stlltc what slJI'ciRI I'ra-mnll I 

exiHt for I ~  LahOl'e ItS helltlqnartpl'H of the 11l'opoNed offiCl'r 1 
• 

The Honourable Sir Basil Blackett : 1'hu IUIHwer til «(f) beilig ill the, 
negative, (b) and (I') do not' arille, 

ConniPTIoN 0. BEBlI IN THE AR)IT, 
3401, *:aa.l Bahadur Bakahi Sohan La1 : 1. Is it not Il fact: that th. 

Briti8h Army in India i8 fed on the beef of prime cows thereby contribut. 
ing towards the deficiency of live·stock , 

2, Arc the GovCl'nment prepared to consider the desirahlHty ,of 
introducing Australian beef for the army in order t.o Hllve prime Cows, tp 
generate more cattle to cultivate more land, to produce suIHcient ·'milk, to 
leMen the heavy infant mortality in India even at a highel' e081 , 

Mr, L. Graham: 1. 'rhe answer is in the negMiv6. The attention 
of the Honourable Ml'mbel' is invited to the reply given on the 15th 
February 1921 to part (b) of Question NO,.6R. 

2. For thl' 1'f'MOI1:,; Htlltt'd in th,' reply given to part (d of the qllf'l'!tioil 
which 1 huy!) jllHt l'f'fl'l'l'{'d to, GOvt'l'lIJnent 8I'e unable to adopt ~  ,mtt-
~f  of tht' lIolloill'abl" Member. 

. Rai BA.hadur Bakrhi Bohan 1.31: HlIye G ~  ~  A ~  
lnSt.Mlctif911stO ~ Army Depllrtment not to kill prime eGW8 for the' feedin,·· 
0.(. the British Army 7 
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J(r, •• Burdon: No such instructions have been issued. No prime 
COWlS are ever tendered. 

Bai Bahadur Bakahi Soban Lal : Has the Government tried to impurt 
beef from countries outside India fo:r the use of the British Army f 

Mr. Z. Burd.on : The possibility of doing so bas been very fully 
explored ou more than one occasion. 

Baba Ujagar Singh Bedi : ~  iH Government aware that the number 
of prime cows is diminishing every day, and, if so, what the reason for it 
is T 

Mr. President: 'rhe Army Department is' not rCHponsible for th"t. 
Mr. E. Ahmed : Arc the OOVl"rnnlent aware that Dlany people are 

driuking too much milk on account of whieli the calveH of the prime cows 
are deprived of their moral and lIatul'lil right 1 

rO&TiL S,\\'JNGS BnK!! ~~ . 

342. "'Sir Deva Prasad Sarvadhikary: W ul!ld the Government be 
pll!aiJed to S ~ year by yeal' for the laHt ten yeaf'lj the amount of-

(a) depOKitH ill the POI!tal I:,nvillgs Bank; 
(b) withdrawals from the Po,;! 1\1 ~  Bank; 
(c) balance after withdrawn I lit the end of the year ; 
(d) amount of interest or l'l'OIits derived by the Government from 

Ulrer of the deposits ; 
(e) amount of working ~  ; (n amol'nt of interest paid to the depositors; 
(g) amount of ~  profit made by the ~  

The Honourable Sir Bull Blackett: (a) , (b), (c), (c) ana (/). A 
statement'showing the flgurp.s ~  is laid on the table. 

In regard to parts (d) and (g), all the Savings Bank balances form 
part of the generltl G<lve1"lJluent balance, a separate calculation of the gro88 
or net profit on Savings Bank tralllRlctions is not possible. 

BtCltemut .1totDing tile btlliM" of po.t 0 ~  Sa1ling. BlinK: dll"n9 the ltillt ten I~  •. 

1 Bala_at tha blouDt of -'moDDt of h,· 
Y ... DapOlit.. I Withdr"wr.ll. .ud oftha worldll' tmet paii 60 

I 
1··r . ohargal WI. d'W,"' .... 

.\; R. O. E . 

lY. Ik. R •• B •. Ba. 

1911-18 .. , ... 11,",71,014 10,0",2,. 911,81,16,5119 '.91'.000 II. ~.  11118-" ... ... 18,17.N,l08 Jl.M,2',105 28.16,75,467 9,10,000 '1,110,_ 
ltWt-J;.') ... ... 1l •• ,OIl;A!ll IIn,48.46,_ B,89;: 6,IIilII 8.58,000 lIII,lI8,," 
11115-18 ... ... 11.-'6,211,161 .~ I  .II~  1i.8!1,lIiO '8,9fl,lllt 
11"1-17 ... . .. 11,1,n ,-.- 10.! .80."" 1'.511.58.'01 1,7'.30 ' '5.",81" 
11117·18 ... ... lZ,Ol'.N.897 12,58.",1'" 18.58.48.469 5,f1l.800 4.UO.81'7 
1118·111 ... . .. .~.  I ~ . I .  18.ea,".7.e &,86.1111 .... n.601 

~  .... ... 1O.I'1,IIJ,8N : 18,4tI,III,_ 11,II6,N,6. 'a,51,_ .~  Inn· It ... 1ll,81.85."" , 10,76,18,.5 1i,86,I1.7111 17,110.000 '2.19. '1'J9 
Inl-111 ::: ",?I.tutS ' ".00,118. JIll n.III,M,81' i 111,110,7/10 '1.61,7(1, 



QUEaT10NS AND A»8WBBs. 

lir DIva. Pruad Barvadhikary : Having regard tn the large and 
ateady credit balanccH showlI in the ",tatement, would the Government be 
prepared to cOJ1!iider the qUeHtion of raising th(l illterelit payable Oil postal 
t:;avillgs Hank depotiit", , . 

The Hon01U'able SirBaIriI Blackett: 'L'hat question hali heen examin-
ed 'on several occasionll. I Hhould like to say that I am <Iuite sure the 
present moment is not the proper time to re-examine it. 

RnoRT 01 DWK PA88ENOJm8 COlUllTT,·.I!. 

S~. "'Mr. lla.rchandrai ViUrlndaa: (1) Will Government be pleasei 
to ·atate the cause for the delay in publishing the report of the Dt't']: 
Pusengers Committee appointed two years ago 1 

(2) (a) Have the I ~  of the {,local G ~ been received' 
(b) If lKI, why hali there lJeeJl any delay in giving' effeet to the recom-

mendations made hy them 1 
(c) If not, will the (1o\'crnment be plc<lseu to expedite snch repl>rts Y 
The Honourable Mr. O. A. Innes : 1. 1'he Uel'\Jl't wa>; published more 

thall a yeal' ago. 
2 (ll). Yet;. 
(b) The laKt reply ",a" I'ecei"t'd towards the eud of the Delhi session 

ami the Illatter is IInw ullder cOllsidcratioll. 
(d Does not arise. 

H ARI)SH1rlS OF JhCK P E ..~. 

SU. ~ . Harchandrai Vishindas : (Il) Al'e GovprnmOlt tlwllreof the 
various hardships Huffered by the oeck passellbrenl, such 8S illsuftteieney 
trf aC8ommodation, inadequate number of privies, overcrowding, l:lC!h: 
of sufficient drinking water, regltrding which hal'dNiJips complaints han 
been made from time to timc Y 

(b) If so, will the Government be pleased to state WIUlt action thl";V 
propose taking t<1 remove these hardships 1 

TheBOD01U'&ble Mr. O. A; Innes: One of the purposes fm' which the 
~  Passenger Committee was appointed was to examine the conditions 
under which deck passengers are carried. 

(b) The opinions of Maritime Local G ~ 011 the recommen'; 
datiollH of the Committee have been received and are now being considered. 

AKI!.NDED ~A.L PaOCIOVRI!. COllY. 

84D. *Mr. Harchandrai Viahindal : Will Government be ~ G 
state when they will publish the notificat.ion in thl'· Gillette· ~  
·into force the amended Criminal Procedure Code f 

The ~ S  Malcolm Bailey·: Government: propos*, to·· bring 
Acts XII and XjVIII of ] 923 into force with effect fl'omsom'c date in 
S()ptember 19?:l. 

• 

I ~E 0' ;·I.Fll:PKllS BY NOI/1fI-\\rISTFRN RAll-w.n. 
46. .' 'Mr. N. M. S&.marth : Will Hm'pnlment be pleSHed to state : 

(,I) If it is n bet that th\.' Nnrth-Western Railway is the ~  
A~  fm· j ~ (·oniferoussleepers required by the 
Indiall Railways' 



l2:iBD J ULY ~ . 

(b) If it hi a fact that ill the }>ut the North-Weijtern Railway hliH 
been purchasing couifCl'OUij I:IleeperH rcquired by itl!lelf anu 
other RailwaYI:I iu it;! 1;l'CilP from a dozeu or mOl'e competiug 
.fit·ms , ' 

(c) .if it :N a fact tlw.t ill SI!ptmub!l' 1922 the Nurth-Welitel'll H.Ri.l· 
Wit)' il:il:lued a call foJ' tcudcrtl for the lIupply of 50 lacs ef 
~ jf I t>l('cpel'l' to be Iilll'J1lied dul'iug the llext fiv(l yeary 'I 

(d; If it ii a fact that. out (,f the 10 ~ meepel"s required annually 
4 InCH were to be DooUtll', Ii lacs treated ~  Ii IKCII 
untreated ~  BlId 1, lacli treated Chil and Ii lacs uutreatea 
Chil1 

(e) If it iH tl fact that thi! call fol' tendcl"N waN i!lSucd 011 the eih 
of September 1922 tt"d that the 20th Septembel' 1922 was 
fixed a8 the latest dllt\J for the receipt of tendel"N T 

(f) If it iH a fact that ol'igillally h'lIuerH fot' thc Hupply W\:l'C called 
for alln it WIlH puhli-;he<1 that, 110 tcudel' fOl' pal't t>uPl'ly 
would be considered 1 

ttl} If it iH H fllct that thl' !'\Ol'th-Wt'stl'I'1I ~  has !I('\'I.'I' lIl'\'ore 
called for ~  1'01' the ~ quantity amI hllH always 
been cOIu'Iidering tendl'rN fo\' part Hupply t 

(II) If the Government iH aware that there is not a King-Ie finll in 
Nm'thern lndia that elln fmpply 10 laclo; of conifeJ'()uH 
alel'pers annually from its own stock 1 

The Honourable Mr, a,A, Innel : (a) to ({). The ~ Mem-
ber iN referred toth6 replics ~  to-day tn Himilar questions by Mr. Neogi 
on t.he1l&me Imbjt'et, 

{II) It is believed that thill is a fact. 

'faDERS tOR SLUPBat! 011 NORfH-WMTIUI.N R.UL1UY, 

847. • Mr. K .•. lamartb: (1) Are Government 'aware that it is 
generally believed that the calling of tenders for, sleepers was a mere 
f'--rInality and that the North-Western Railway had mllde their arrange-
ments beforehand lind that it was to discourage tendererll that they 
purposely gave a short nutice T 

(2) Will Governmellt be pleased to state if it iN a fact that the North-
,Western Railway received several teJl(lerH but rejected them all ill fllvour 
ef one ,particular tender which was higher than almost all the tenders 
reoeived , ' 

(8) Will Government call for aull lay on the table a stateDwn.t, 
.howing the rates offered in the different tenders 7 

'lhe BOJlO1U'&ble Kr, 0, A. Innes: (1) The reply is in the negative, 
'fhe ,Nortll-Wp.!oltern Railway had received IUl offer for the whole supply, 
hut pri6r tn eonNillerillp: this offer, ealled for ~  in order to teRt the 
mal'ket, lutel to /-,:iv" th" form('r !lllpplier!l all opportunity of quoting, 

(2) The mlljol'ity of thr tend(>'l'A ]"I.'ceiwd wert! highel' thaD t.he tender 
~ . Tn the CaNeio! where tl tellder was 10,,'er, the difference in ~ 

was ,",0 Amall thAt it waloi advantageous to accept the oft'er of a firm of proved 
reliability, 



(3) A Statement is laid on the table: .' 

Ideutifl· 
ca&D 
letter. 

Deoc1&r. Kai1. Chir. 

. ~. ---------------
A l,OO.ftOO In II yean 

.. :I!(\,OOJ It Y"" @ 
~. 8-().O. 

); 110,000 yearly @ 
Ih. ~ . . 

C 11),000 yearly @ 
RI.8.()..()for" yl'8 .... 

D 1.00,00 ,,...Iy. @ 
R .. ~ 
.  @ RI. 8-8-0 for 8 
,_ .. B .. 8-",,,,6 

I for Ii yean. 
, 

I 

110.000 in 6 yean 60,000 io II ~  
-.10,000 a yw.r .. 10,000 .. lear 
@ H .. 6+0. ' . @ Re. '-0-0. 
] .op,roo y.rly. vi •. , i Iakh Ir, t lakh 

R •• 3-16-0. 
110,000 Ye&l'ly @ 1,00,001 y.r1y @ 
Re. ,"IU. :a.. 8-Ili..!). , 

1,00,000 ~  @ 
..~ for I 

yean,@ Be. '·t..() 
~ 8  1 ..... 
1,00,')00 @ 
Be. , 3· U'() 10 r J 
yeal'l, @ B .. 40-0-0 

.' ... 
Fit. 

~  ill S year." 
-10,003 a year 
@ HI. '-000; 
K a.Il and Chlr @ 

110.000 yearly (J 
~ ,,"14000. 

~ . yl&l'ly (J 
1' .. 8·18·0 for I 
yl'flitl, @Ba..o-o 
for 8 yeal'l. 

E i40.oo,Of 0 in Ii year. 
101' 3 yeare. 

6,00,000 treated in I) 'Jean @ ttl. 6-8·0. 

F ',G\',()OO t yearly ® 
Ra. 7·HoO. I 
@B •• U..()..(). 

R ',,00,000 y.rly @ 
1ta.7·14·0. 

B 40.00.000 yllarly @ 
1:.. '1-l4-0 for I 
yean. @ lie, 8-0-0 

I lor $ y..... -

I III. 7·11i·2·40 for II 
yean I lor pari coo· 
tract 1,110,000 yearly 
@ R.. 7·12..() for 2 
yean, ~ H .. 7·1'-0 
for 8 y ....... 
RI. '1·18·2'40 for 6 
Ye&rl· 

J I,OO,OfO yearly @ 
B.. "·10"() for J 
yeal'll. @ R •. 7·15·0 
for II yean _ 

It.. 7·11·10 for II 
year •. 

K 1,00,000 yearly @ 
It .. 8·0·0. 

L 
l{ IMOO yearly @J 

RI.8·8·0. 
N 4,00,000 @ Re. 7 ·12·0 

one year ooly. 
o 1,110,000 yeari.y @ 

HR. 7·11·0 for 2 
~  @ HI. 7·la·0 

I fur a yral'll, co 

He. 7·12·2'4 for /) 
, yea.r •. 

p  \ 

8,00,000 y_:y 
. ~ ."---1 

@ R .. 40-110 ... I @ n .. 40-0-0 ••• 

1,110.000 yearly, 
r-,-"- & --"""\ 

@ HI. 40·10-0 ... ® R,. 4..()..() ... 

110,000 yearly r-____ -..J''--_____ ~ 

@ (l •. '.1().() '" @ H,. 8·15·0 ... 

110,(>0' ,early @ 15,000 yearly @ 
HI. f·B·O. HI. 4·12-0. 

., .... 
111,000 "YMrly ...... @ 
R •. 4.-11-0. 

8,00,000 (i RI. ~ . . 

~  ~  

r 
, , 
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~ ~ . 

Its. 4·6·0. 
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lh. ~. 

S,OO,oqQ. ,yearl1 3 
RI! a.l(y<Q, , .' , 

1,00,000'1_11 @ 
Rl.;8010;0. 

1,00,000 year11 @ 
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,....,... @R •• 3+O 
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yean. 
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, R •• '·I5·S. 
1,50,OOO@ R6: .. 4.0() 
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DetdI-
edoa DMlar. Iall. Chlr. J'lr. 
leM8r. .. 

~ --
Q I10,OOO lit ,tar, I10.OOO ... 80,000 lit year, ... 

blly_,4O,OOO lid 80,000 lad year 
Jar ~ RI. ~ . a RI. ~ . 

. 
It &0,000 for 1911 ani, ... . ,. .. . 
8'" 7·8-0. 

15,000 ,.vI)' @ 1,00,000 yar\J ® 60,000 for 8 ...... 1928, 
Ii .. 6-lJ.6. R. 8·11106- 6O,COO for 18J', , 1,00.000 f ~ . . <S Ra. 8-11-6 • 

T ...... -J.,60,ooo ® Re. ~ . 
. .. 

u ',00,000 1early ® 1,6O,OOO@ BI. 8-llI-O 
Ba. 7·16-0. .... _--.... _...J 

W ... -@ Rio 4'()'0 if taken together equally. -X 1,00,000 r-ri)" @ 75,000 )"_1, @ 75.000 )"eerly ® 1,60,000 y_ly 8 
Rio 7-16-0, Ba.6, Rio 8·Uj..(), .tt •. 8-12·U. 
Ba. 8+0 .• RIo i-+O •• a .. 4-'-0.- RI. ".0.-

Y ....... ... J,oo,ooo yearly (;; . .. 
a .. 8·)5.0 • . 

Z R •• I0 ... &1.7 ... RI. fI . .. RI.4. 
AA ...... ... 1,(,0,000 1-11 @ .., 

a •. S·l/i..(). 

• It iD4hidual iDspeetiOD. 

NORTH-WESTERN RAILWAY CONTiUCT POR SLUPJlRS. 

348. ': 1Ir. 5. II. Bamarth : (1) Will Government be pleased to state 
if it is a fact that lIubsequent to the receipt of tenders for sleepers, the 
North-Western Raihvay changed the following conditions in fayo.ur of 
the ftrm in whose hands the contract haa been placed : 

A.-Instead of delivery on trucks, delivcry in Railway premises 
was agreed to, thus saving the loss of loading into trucks to 
their contractors , 

B.-Originally only first class sleepers were to be taken but sl'll:.· 
sequentIy it was agreed that in case 85 per cent. of the 
sleepers were first class, 15 per cent. of miscellaneous sleepers 
would also be paid for as first class. 

(2) Will Government be pleased to ascertain and state, if it ill a 
fact that these concessions mean payment of about 21 lacs annually 
to the said firm in addition to the rates accepted , 

(3) Are Government aware that the firm with whom the centi'a(;t 
lias been placed does not command the full quantity of sleepers jt htls 
~  1r; supply from forests under its own control Y 
" (4):Are Government aware that the said firm is now sub--letting 
conttacts for supply of sleepers at a profit of Re. 14·0 to Re. 1·8·0 pel' 
8l!eper' . , ."_ ~ 

(5) Will Gr,vernment be pleased to state if it is not a fact-

r--

(a) That this firm can command from its own forosts only; 
n lit, 'It. one 1'11('. of Deodar sleeperil, and 1, lacs of Fir 
~ f  flg'ain!1t 4 lacs of Deodar, 1i lacs of Fir and 
]! lacs of Chil sleepers which it has contracted to supply' 

·.lr 
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(b) That the contract walil given to the firm because it made the 
Railway authorities understand that it bad all the lIupply 
available from its own forests T 

The Honourable Mr. C. A. Innes: (J) A. The form in which tenderll 
were Muhmitted waR 1111 old one and the heading of column 6 required the 
rates to he given" at which matcrials ,vere to he supplied free on rail." 
It had, however, Il]WIlYH bpcn the custom for the Railway itself to do the 
loading and this was Imown to ull contractors. Article 6 of the tender 
form itHelf provided that" if the abovll modes of delivery (that is, the 
delh'ery from "hip or on rail) are not provided for in tbe tender, all 
sleepel'!! sha 11 he stacked or placed by the contractor in such position .. 
may be pointcd out to him hy the Chief Engineer". M e"srH. Spedding 
lind Dinga Sil1lfh did 110t tender for free on rail. 

(1) B. Yes. 'fhe form of tender grave a specification with regard to 
Indiau sleept:rs and the standard specification laid down for second cllUlS 
sleepers in the contract differs only very slightly from the specification 
for-firMt class sleepers in the form of tender. 

(2) There is no profit from A. As regards B, the ditterence 11 
reported to be infinitesimal. 

(3) and (4). The Honourable Member is referred to the reply given 
to-clay to II Himilllr qucstion by l\k Neogi on the same subject. 

(a) (II) Government are not aware flf the exltct output of the forests 
of 1 hf' ContractorR. 

(h) The reply ill in the negatiVl'. 
PRICE or I~ SLII:Rl'B1l8. 

l\ ~ . "'Mr. N. M. Samarth: Will Government be pleased to state: 
(a) If it. iH a faet that tilt' Chil B. G. sleepers rate up to March 

J D23, hits bee II UH. 4 per sleeper , 
(b) If it is a fact 1hat. the rate has been increased in faveur or 

the fil'm to whom the contract has been given recently by 
. the North-W elltern Railway at Us. 4-6-0 , 

(c) If so, why T 
fte Hono:ura.ble Mr. O. A. Innes: (II) Thl' rate was about Re. 4: 

per !deeper for mixed soft. wood timbel'l'l 
(b) Tile conti act ~  to HI«' firm provides for'8 raLe.of Ra. 4 where 

equal quantities C)f Chir and Fir are ordered j the ntes Qf B&. 4-.6. t.0I' 
Cbir and Re. 8-12 for Fir apply only in cases where specific orders f.o.t. 
the!j(' part'icular clllHses Ilre specified. 

(c) The combined rate of Rs. 4 compares favourably witltthe,pre-
vious rates and also with the tenders submitted. 

Dr. Nand La! : May I ask if the Honourable Member \vill enlighten 
llS if thf''lc ehan:;r<'s in the conditions 011 which the contract w.aR giveJl 
were laid down in the firRt. notificAtion' 

Mr. President: Order, ordcr. The conditions of eontract do not 
al'iRe out of thiR question. 

Dr. Nand La! : It pertains to the same subject. 
Mr. President: It does not. 

PURCRABR or SLERI'Iil.8 BY NoaTH-WJ.'!TiRN R,AlLWAT. 

S50 .•• r. N .•. 88.Bl8fth: (1) Are Government aware that the finn 
""ah wholtl the coutra()tfor the flupply of DeQdar B. Q, (\nd Cbil B. G • 

• 
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l4leepers at Ri. 7.15-0 and RI. 4·6·0 haa been placed by the North·Weatera 
Railway has entered into a contract with the Punjab Governmeni t. 
purchase from them 1 lac B. O. Chil and 1,25,000 broad gange Deodar 
aJeepers at Re. 3-3-6 and Ba. ~ .  per sleeper , 

(2) If the answer to the above question be in the affirmative, wm 
Government be plel8sed to state why one Department of the GovernmenL 
haa employed the firm as a middleman for passing its sleepers to anlJthf:l' 
Department by paying a c01U1l1itlSlon of Re. 1-7-0 per B. G. Deodar and 
Re. 1-2-6 perE. G. Chil sleept·l's 1 

(3) .Are Government aware that this arrangement causel a lQIl8 of 
B.s. 2,95,312-8-0 to the Puhlic Hevenue annually T 

The 1Ionourable Mr. O. A. lmael : (1) The Honourable Member ill 
referred t(\ the reply ah'cn to-day to a himilar question by Mr. Neogi. 

(2) The North·Western Railway has not employed the firm to buy 
RleeperR on a commission ha"lill. The contract to whieh the Honourable 
Member refers was an entirely separate contract about which the North· 
WeRt,.rnRnilway wall not. conHllltec1. 

(3) The answer to the question ill that the North-Western Railway 
could only consider the tenders it reeeived in reply to itll tender notice, 
and the Pm!.lab ForeRt Department did not submit any tender. 

Dr. Nand La!: Sir, may I ask why the RailWAY Df'partmf'nt rlid not 
aRk thl' Punjab Government to Flupply timber direct' 

The Honourable Mr. O. A. Innu : The Railway Department call1'd 
for tf'lulers and it wa'! open to the ForeRt Department of thf' Punjab 
Government to telHler in rl'ply to that call. 

Dr. Nand L:-:" : III the Governmf'nt (If Tndia aware that nIl thiR pro-
fit, which ill f'nOM!lOUR, haR ~  to thf' middleman. 

The Honourable Mr. O. A. Innes: That. ill a ~  for the Punjab 
Govi>rnmellt. 

Mr. N. M. 8amarth : ~  mlly I know exactly what the anRWl'r to 
"lauRe (3) of my qUf'lItion iM-whp.t.her thf' arrangement caUlleli a IOSR of 
RIt. 2,95,312-8 to public revenuell annually , 

'l'he Honourable Mr. O. A. Innes : I have already Raid that the answer 
to that question ill that the North-WeHtf'rIt Railway coulrl only conllidel' the 
tenderll it rf'ceiverl in reply to its tender notice and the Punjab Forellt 
Department did not Hl1bmit Any tender .. 

Mr. N. M. 8amarth : Ts that 1\ direct answer, Sir' My qUf'stion iii a 
direct one-iR it or ill it not A fact thAt this arranJ,l'eml'nt ('.aUReR a 10RR of 
so malty lakhs of rup<'es to the puhlic rl'Vf'l1UI'R ; and 1 WAllt a categorical 
atllnver to that. 

The Honourable Mr. C. A. Innes: My answer was j,!'iven with l'('fer-
ence to that part of the question with which this ASHembly ill concerned, 
naml'ly, l'uilway £:xpenditure. 

Mr. It B. L. Agnihotri: 1M not 011' Assf'mhly cOMl'l'lIed with the loss 
to the puhlic l'eVemlf'S f 

The Honourable Mr, O. A. Innes : If there is any 10RS, it is A }08S 
being MustainI'd ~  the Punjab Gcwernment with which this Assembly i'! 
not conCI'I·iled . . , " 
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ORDIIRS BY NORTH-WBSTEaN RAILWA.Y rOR SUEPnB. 

861. *1Ir. N .•. Samarth: (1) Will Government be pleased to state I 
(a) If it ~ a fact that the North-Western Railway had ofters in 

October 1922 of B. O. Deodar Ideepcrs at Rs. 7-11-0 INld 
Re. 7-12-0 , 

(b) If it is n fact that in spite of thiR ofter the North-WeRtern 
Railway placed amrther order for one lac B. G. Deodar 
aleepeirs at Rs. 7-15-0 with the ftl'DJ. in whose hands they 
had placed the previous contract , 

(2) Will (lovernment be pIe ailed to state why no tender.·were called 
for, for this supply T '.;., . 

The Honourable Mr. O. A. Innes: (1) (n.) No offers ,vere made to 
the North-Wer-tern Railway in Octobf'r Hl22 other than thoRl' in the tenders 
mentioned in the "tntrme11t lnirl upon the table in reply to another quell-
tion by the IIonollrablt, Member. 
'. (b) An order waR placed with Messrs. S ~ and Dinga 'Singh 
for an IHlditional lakh of sJf'epers in the current year, but this order haq 
been deferren ~ to the postponement of thl' work for which t.he Rlpepers 
wrre required. 

(2) It W/lR not ~ f  that thpre WOllIn be any advantage in 
~ freRh tendrrs aR thl' market had been recently tested. 

(An HO'1wurahle Member: "Is Dawn Dinga Siftgh Il broker of 
A ~ & Co.'s T") 

The Honourable Mr. C. A. Innes: No, he iR the second ~~  con-
tractor in the Punjab. 

Dr. Nand Lal : Is the Government of India aware that, the giving of 
this contact to onl' fil'm for fiO InkhR of sl(leperR for 5 yearS haR thrown n 
nnmber of timber merchantR out of I'mployment /lnd some have. been 
reduced to poverty , 

• The Honourable Mr. O. A.. Innes: I om not aware of that .. 
Dr. Nand Lal : Ts it not true that the Secretary' of the Punjab 

Slc'epers' A'lsociation wrote to the Governml'nt Raying that the sleepers 
could be had at much lower rates T 

The Honourable Mr. O. A. Innes : I am not aware of any Fluch repre-
sentation, Sir." 

Dr. Nand La! : Will the Government of India be kind enough to 
make inquiry into whether the successful firm with whom this contract 
has been placed hilS got leases of some foreRts, and secondly, whether the 
giving of ~ big contrar.t to one firm hllR reduced a number of timber 
merchantR to poverty T 

Mr. President: Order, order. The IIonourable Member h&ll had 
answers to both of those questions already. 

'! N<?IlTO-WE8TERl! I) YEA1l8 CONTRA.OT JOR ~ . . 

852. *Mr. N. M. Bamarth: (1) Arc Government awa1,'e that since tlte 
time ~  the 5 yenrs contrnct hI' jJw snpply of "Jeepers i .. ~  

~  I 
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1922 was givel,. there bas been a great slump b the timber tnarket, of 
:which, owing to the placing of 5 yenrs contract by tbe North-Western 
Railway, the Railways are unable to take advantage' 

(2) Are Government aware that the result of the North-Westen! 
Railway's ~  this monopoly iH to firmly establish one European 
firm in the market at the .~  of the competing Indian firms T 

(3) If the reply to the above qUf..'stion be in,·;the affirmativc, will 
Government be pleased to state if ~  approve of this policy of the 
North-W egtern . Railway t ' 

(4) Are Government aware of th9 serious loss which the Forest 
Revenue would suffer' in C311C the policy adopted by the North-Westeru 
Railway is allowed to continue Y . • 

(5) 'Will Government be pleased to state: . 
«I) If ~  are prepared to appoint a Comtnittee of inquiry to in-

vestigate and report on all tilC circumstances connected 
with the aforesaid contract for five years given by the 
North-'Vestern Railway to the European firm in question t .. 

(b) If not, what other ~  thl\Y intend to take ill this matter' 
The Honourable Mr. O. A. lDDea: (1) Before the contract was plac-

ed, the Railway authoritiefl were advised that the supply of Deodar 
sleepe1'8 was likely to co11traet and that a long term contract at current 
price would be advantRgeouli. . 

(2) The IIononrable.Member is mistaken. The contract was Recured 
by Messrfl. 8pedrling a11d Company Rnd Dawn DingaSingh in partner-
ship. 

(3) Therefore does not arise. 
(4) It is 1I0t understood how forcst revenue can suffer frQm this con-

tract. 
(5) (a) QoV<'rnment do not eOllsidrr i't. neceflHary t.o appoi.nt; any 

committee of intluiry. 
(b J The manner of placing contracts for the supply of sleepers will 

be re-examinpd ill the light of the contruct and all the facts will be placed 
before the Central .Advil;ory Commit.tec. 

HIGH POWER Wnun,li88 STATION. 

353. ·Mr. H. II. Samarth: 1. Will Government be plea8ed t6 IIItate 
if the Indian Telegraph Department is considering any application for 
the grant of a license for n hi{:h power wireleAM station in British lndia 
for diroot communication with England , 

2. If the answer to the above question be in the affirmative, will Gov-
ernment be .plenfled to Mtate : 

(Il) the llame of theapplieunt. ; 
(b) whetlwr the appliCllnt proposes to float a Company in India 

.wit.h a nlpce capit.al ; and . 
(c) whethp,r the appHcant wants merely to exploit the license and 

8('11 the 88me to a foreign wireleRs company' 
. 3. Will Government be ple8.Rcd to Aay whether it is pl'opoted to 

want the Mid licenAe , . . 
4. If the 8nflwer to the nboveqneR1:ion he in the affirmative, wilt Gov-

ernment Rtate the condition!!! which th('y propnRfl to lilY ~
«(J) tll,. question of a monopoly ; . . t,.- '. 

. . . 
• . , 
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(b) the rates to be charged by thc applicant for private and Gov-
erritnent radiograms; . 

(c) the provision to be made by the applicant for proper training 
and adequate employment of Indillns in hill wirell'!SS station; 

(d) the facilities for other competitors, should one or more come 
forward, for inst.alling a similar high power f:jtatioll after the 
grant of the above licellse. 

5. Are Government aware of the decision of the Postmaster-General 
of the United Kingdom that in lha matter of granting a license to private 
pnterprise for high power long distance wireless stations, no licensee wili 
be permitted to have a monopoJy , '. 

6. In vil)w of thr Ilbove deciflion, will Government be pleased to state 
whether a similar RIlfeguard, in the public .~ been or will be 
embodied in the lieensc to bcg-ivcn for high power wireless stations in 
British India 7 

• Mr. O. It. Olarke: 1. Two such applications have been received. 
Thry have 110t ~  hCl·n specifiea.lly considered, as the !!,cMral question of 
tIle terms and cOIl(litiollS on which lieC'nsl's rOl' high power wireless statiolls 
should be ~ . j4 stilI under the cOllsideration of the Government of 
India. 
Paragraphs 2, :-land 4 of th(' qu('stion do not, therefore, arise. 
5. Yes. 
G. Governmrnt consider that in the event of a license being granted 

for the erection and operation of a high power station in India Ii similllr 
safeguard will be (lrsirable. 

Al'POINTMItNTS IN MEDICAL ~ A . 

354. ·Mr. N. M. Sam&rth : 1. Will Government be pleased t.o state : 
(a) the number of staff appointments on the military side in the 

Medical Department, i.e., 
(i) Deputy Director of Medical Services, Army Headquarters 

and Commands ; 
(ii) Assistant Director of M;,edical Services, Divisions, brigades 

and districts ; 
(iii) Deputy ASRiRtant Director of Medical Services, Distriet, 

Sanitary and mobilisation. 
(b) How many of these appointments are held by the Royal Army 

Medical Corps and the Indian Medical Service, respectively ? 
(c) How many oJ the appointments held by the I.M.S. are heJd by 

Europeans and how mnny by Indian members of the Servi<le , 
(d) What is the percpntAge of Indians in the I.M.S. , 

2. Will Government. state the renson why the percentagf' of Indians 
ill the case of staff appointments is not rnised to t.he level of t.he percentage 
of Indians ill the T.M.S. Y 

3. Will Government be pleased to state which of the folIo-wing con-
siderations govern staff appointments ; Race, Seniority or Confidential 
reports' •  . ." .• ~ 

• 
111' ••• Burdon: 1. (a), (b) and (c). A statement is laid on the table 

'Which ,!lives the information desired, 
'," .. • 

•  • c 1 
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(d) 22 pcr cent. .pproximately. 
,. 2. As in the cl\se of all staff appointments, (!andidates for stat! 
appo-intmE'nts in the military medical services must ordinarily have a 
certain prescrihNl rank. For t.he most junior staff appointment in 
the medical sCl'yices, the rank of Major is prescribed and there are only 
S Indian officf:l'S of the I.M.S. serving on the military side who have 
attained that rank. the great majority of the Indian officers being junior 
officers. Apart from this circumstance, however-which tiule will :alter-
it is not int.ended to allot staff appointments on a percentage batri. deter-
mined by r!lcial ('ollsidArations. 

3. None of ~ three. Selection for staff appointments is governed 
by the relative merits of the officer eligible. • 

State .how4ng the number 01 .tat! appomtmmt., eto., ()fl the maitary fide m tM 
JleiUoal Departmmt. 

Dlret'tor ot M('(1itlal Serville. 
Deputy Dlrcctol'll ot 'MediCAl 

Serviees. 
Assistant Direetoll of Medieal 

Serviooa. 
Deputy Auilltant Dlreeto1'll ot 

Ml'di(,1I1 !=\"rvie('!l. 

Totals 

Temporary appointments of 
Deputy A.8illtant DireetoJ'll of 
Medir,nl Rl'rvi('l'fI for W. F. F. 
Embarkation Bombay and 
Bazmnk ~  

Totnls 

1 (late R. A. M. C.) 
2 (R. A. M. C.) 

III (B. A. M. C.) 

18 (R. A. M. C.) 

33 (R. A. M. C.) 

8 (R. A. M. 0.) 

36 (R. A. M. C.) 

TotaL 
1 

8 (I. M. S.) 15 . 
11 (I. M. 8.) 23 

7 (I. M. 8.) 211 

21 (I. M. S.) 114 

3 

21 (I. M. 8.) 57 

Of thl' nbove, onf' nppointmr.nt iR hf'M by an Indinn officer of th" Indian Medleal 
Service (AlI8i8tnnt DiT('('tor of Modlenl Scrvlres, Allahabad Brigade Area). 

~ I L S IN MBDICAL DEPARTMBNT. 

855. ·Mr. N. II. Samarth: Wwl Grn'ernment be pleased to state: 
(a) The numller of specialists appointments on the military sid. of 

the 'Medical Denartment ; . 
(b) How many of these Rpecialists appointments are held by the 

R.A.M'.C. Rnd the I.M.S., respectively; 
(e) Out f'f th(' I.M.F!. appointments, how many are held by Indian 

metllherr. and how many by European memberR of the Ber'" 
TiCE' , 

Mr. B. Burdon: (a) 93. 
(b) 55 :ire hdd by officerR of the Royal Army Medical Corps and 20 

by officers C'f the Indian Mf'dieal Service. The remaining 18 appointments 
are .at ~  vacant. 

(c) Of lhe Rppointments at present. held by officers of the Indian 
Medical Service, 9 are held by Indians, and the remainder by Europeans. 

ApPOINTMENT' Olf D.D.M.O., ARMY HEADQtJARURI. 

856 .• l'tJr.:N. M. Samarth : wm Govern'ment he pleaaeB to'stii'te· ... 
(a) If it jq a fact that in the caRe of a reOO11t DJ'Il1oitlttt'i@nt :6f 

D.D.M.e., Army Hcadqur.rters, the ~ of at. very ReDio .... 
• 
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Indian I,M,l:). officer, with a very distillgullihed career have 
been set aside in favour of a junior Europelln LM.l:). Officer; 

(Ii) 1£ it iii also u fact l.hut JII liw case uf a reccnt civil q.dministra-
tive appoiutment, the claims of the I>CWlC Indian Officer have 
been set aliide in favour of a much junior European I.M.S. 
Officer Y 

1Ir. E. Burdon: (a) Yes. It is relevant to state at the same time, 
however, that the junior European l.At.::;, officer mentioned W8.I> also pre-
ferred to 5 EUl'OPOW! l.M.K oflicel'tI who ll1'e tlenior to him in tlerviee. 

(b) 'rhe clailWl of the omcer referred to were cOllliidered along with 
thOIiC of a Buropcllll ufficer seuior to him ill I ~  and· certain other 
Eurupean officcl"t:; tleniul' to the officer selected. '1'he officer referred ~ 
could have held the appoilltmllut, undm' the rules, only for II. few months, 
and WIW not recommended by the Loclli Government. The officer appointed 
had officiated in the appointment before. and watl recommended by th6 
Local Government. . .. . - .. 

RXGIST1tATlO:N OF '1'1I..6.DES UN 1ON8. 

307. *lIIr. J. N. Baau: (a) Will the Government be pleased to litate 
whether they inttllld to introduce a Hill for Hegistratioll of 'l'radll UniOllB 
ill India Y 1£ so, when f 

(b) W ~  any steps have been taken lIinee March 1921, to collect 
opinions of IJocal Governments and Commercial Bodies' If so, whether 
ih .. Goverllment will be pleased to publish them on their receipt' 

The Hono'l11'able Mr. A. C. Chatterjee: (a) The attention of th\l 
Honourable Member is drawn to the reply given to a silllilar unstarred 
qucstil.IU by MI'. N. M. Joshi on the 2nd July 192:3. 

(b) '1'he Govcrnment of India addressed the Lucal Go\'cmments 
an<tAdministrlltioml on thi" subject in Septembel' 1921. The replies have 
now beell J'C!cdwd aud Ilre beillg c.xamiued, aud the suggef:itiou of the. 
Houourable Member to publish thcm will be considered in due course .• 

lNVKSTJlENT 0 .... INIJIAN GOLD. 

3i.t8. ·lIr. J. N. Baau: Will the Government bo pleased to state 
whether the Indian gold that is locked up in England if invested here, 
will fetch iuterest at 6 pel' ~ . yielding Rs. 1,35,00,000 pcr year , 

The Honourable Sir BasU Blackett: The answer is in the negative. 
The Government of India has no Indian gold locked up in England. Thq 
question is 110t however fully understood. 

ABOLITION 01 FLOGGING. 

8MI. II<Mr. J. N. BIoIU : What stepb have been taken to abolish flogging' 
The Honourable Sir Malcolm HaUey: The Honollrable Member is 

referred to the question asked by and the answer givcn to Mr. K. C. Neogy 
on the 17th July 1923. 

AsSISSHSNT OF P.UlOBLB, KARAOHI. 

36.0. "'Mr. HarohaDdrai ViahiDdaa : Will Government be pleased to 
state- , • 

~  What was thc income from the RSseSHment of paroels at Karachi 
received from the United Kingdom a.nd foreign ports in ~ 
yearil ~  1921 and ~  Y 

• • 
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(b, How DllUIY Cu!>torus Appl"Ili!>l'rs were working in the Karachi 
Post Office ill 1920 Ill\d how many Ilfe working at present' 

The Honourable Sir Basil Blackett: (a) The customs duty receipts 
from postal parcels aSKessed I1t Karllchi during the three calendar years 
1920, 1921 and 1922 were respeetively Us. 1,96,869, Rs. 2,36,312 and 
Rs. 2,43,462. 

... (b) One whole-time Appraiser was employed at the Post Office in 
1920 and there hal! been no increasc Hincc. 'fhc whole-time offieer hi 
now however assisted by another Appraiser for 2 or more days a week. 

lNCRBASE OP APl'RAlSEhS. 
81H. *1Ir. Barchandrai ViJhiDdaa : Will GU\'ernment be pl.,ased to 

i}l<tuirc from the IJocal Government if they have received any representa-
tion frOID the Chief Collect.or of Oustoml!, Karachi, regarding the increase 
ill the llumUe1' of Apprahiers Y 

The Honourable Sir BaaU Blackett: "hc (JoYcl'llmcnt of India ~  
no llcccbHity for taking the action proposed. If thc Local (Jovernment 
reccivc any liuch representation and COlltUdcl' that it merits attention, 
they will no doubt forward it in due course. 

EX.AlflNhRS AND A AIS ~  KAB,ACHl. 

8tll. ~ . Harchandrai Vishindas : Will Government be pleased to 
inquirc frum tbe Local (Jovcrllmeut what pcrcentage of promotioll has 
WOll givell to Examiner!> awl Appraiscrs of the Karachi CustolD8 House 1 . . . 

Theo Honourable Sir Basil Blackett: 1 am not quite sure what the 
Honourable Member mcan!! by " percentage of promotion". 1£ he is 
referring to the increases of emolumentli rceently grllnted, the reply is 
that the Goycrnment of Judia gavc full Jil'lcl'ct i')l! to the Locd 00\,01n-
ment to fix ihe initial pay of the cxilo!ting incllIlllJl!nts oIl'the new scalel:! 
all tAey thought fit, subject to ~  max iUlUll\ of a r)o per cent. increase 
ill each culle. The (Jovernrucnt of India sec no llccesliity for making 
the ~  suggested. 

hrOOIlE-TAX WORK INSUW. 

Stilt *1Ir. Barcbandrai Vishinda. : With reference to the answer given 
on page 2948, t.:) Question No. 443, by Hai '1'. P. Mukherjee Bahadur, 
Volume III, !S'J. 49, regarding income-tax cstablishment, will Govern-
mt'nt be pleased to stute why in Sind the income·tax 'work is still beinl 
done through the agency of th1l Provincial (lovenlDlCnt 1 

Th. Honourable Sir Basil Bla.ckett: Save for minor cxceptions the 
&l8e88ment of income-tax in ~  ill being done hy the Hpecial staff. 

INCOME-TAX OPlICJ£)tS IN HOliDAY AND SlNI!. 

364. -:Mr. Harchandrai Vilhindaa : Will Government be ~  to 
state when whole-time Income-Tax Officers8aDctionod for Bombay 
Presidency including f:)lnd will be appointed' 

'the Honourable Sir Ba.a.il Blackett: The speoial scheme ill being 
: ~~~  introduced as trained officers become ~ . 
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PA.881'ORT8 FOR P.A8SINGIIU PROM I.DU. 
3uo. ~  Bahadur O. S. SubraluDan&YaID ; 1. Is it a fact that persoM 

proceeding from British Indian ports to Penang and Sillgapore were 
requirtld to take out plUlt3ports and haH that rule been since cancelled 
and tluch passengertl are entitl!ld to sail without passoprts Y When W88 
this change effected Y 

2. Is it a fact that perSOllS proceeding to the islanilil of Mauritius and 
~  have to take out pasSP01·t:; before they embark Y 

3. Will the Government be pleased to state why passports are required 
to btl taken from such persons f . 

4. Do the Government propose to witlldraw the rule regarding 
the taking out of passports in view of the delay and other inconveniences 
caused to such persons in the matter of obtaining passports , 

JIr. Denys Bray: (1) Yes, except that the exemption from passports 
granted by the Uovernmcnt of the Straits Scttlemellts in January 1921 
was a concesliioll specifically restricted to Ind'ian llritilSh subjects and 
18 not of general application to travellel'l! from Indiu. 

(2) Yes. 
(3) BecaulSe the laws of the Colonies in qUCtitiOll demand P8&lports 

on entry from everybody. 
(4) It itl not within the power of the Governmcntof India to do so. 

UNS'fAUltED QUES'l'JONS AND ANSWERS. 
PAHARPUR CANAL. DBaA ISMAIL KHAN. 

I U. Baba OJ agar Singh Bedi: Itl it It fact tha.t Puhurpur inunda.(ion 
canul, Dem bmail KhulI, hus LeeH transfelTcd from the control of the 
ll'ri,\ution Departmeut of thc N. W. 1-'. Province to that of t.he District 
Iluthorities 1 If so, will the (/ovcl'umcut be pleased to stuLe the rCaHOllti 
for thi:,; chungc of control Y 

The Honourable Mr. A. O. Cha.tterjee: The trullilfol' hus been 
sanctioned ill the illtercstli of economy, as under tho 1>1'o::;ent system of 
worldng a heavy annuallostl is inevitable. 

CANAL FOR DBRA IsMAIL KHAN DI.-TRICT. 
114. Baba Ujagar Singh Dedi; (1) 11; it a fact that in 1912, plans and 

estimates of a perennial canul for irrigating the District of D. 1. Khan, 
to be taken off from the right batik of Hi\'cr Iudu:,; at Kalabagh, wcre Ul;ldc1'-
taken when the Irrigation Department was under the Punjab GoverlllDent T 
Will the Government be plea.sed to tltatc the reasons which led it to give 
up the scheme , 

(2) Is it a fact that the Irrigation Department, North-West ~  
Province has been contemplating during the last thr.ee or four years tho 
conversion of the Paharpur inundation canal i11to q perclluiul one f If so, 
what led the G~  to give up the !;ehemc 1 

(3) Is it a fact that the Zemindnrs of the Dera Ismail Khan Tahsil 
memorialized the Secretary to the Local Government, Irrigation Depart-
ment, through the Deputy Commissioner, Dora Ismail Khan, in 1920, 
reQllesting for the conversion of the Paharpul' canal into a perennial one' 

(4) Ii it a fact the financial cOllsiderations alone have stood in thtt 
way of the Government to prepare the canal j~  
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(£» litne the VV ~  e"el'lllyuired from the Zelllindars of the 
Dora l!!mail Khan Tahsil 'that a project rOl' converting the Paharpur canal 
into a' perennial oue, call be executed provided they arc 'prepared to pay 
water rllte in the same lrealc as obt.1tin" ill canals in the Punjab' 

The . Honourable Mr. A. O. Ohatterjee: (1) The answer 1;0 the 
first ptrrt of the qu()stion is hlthe negative. As regards the second 
part, a canal from Kalabagh 011 the right bank of the rivel' InduH will 
bootlme aprnetieal proposition only if and when the Pllujab project for 
the irrigation of the '1'hal on the left banI;: is eOMtructed. The idea of 
a right bank canal from this point has not been finally Rbandoned, but 
it ill realized that, even should the ThaI project mature, the engineering 

ff ~ involved ill the COlll'ltructiOll of a right bank cannl would be 
very great. . 

(2) 'fhe converHion of the Pahal'pur canal into a perennial one 
has been cUl'cfulls cOll::;idcl'cd, but the IScheme hu::; beelJ abaudollcd owing to 
the great engineering difficulties involved, t1w cost (If overcoming which 
would be prohibitive, 

(:J) Ycs, 
0) No, Ai; stated under (2) above, there nrc very grllve eon-

structionul difiicult ies to be faced, more· eNpecially in regllrd to the 
obtaining of a pcrenniRi Impply und to the safe pastluge neros!! the canal 
of floods from the numerous torrential drainagelS which traverse the 
alignment. 

(5) Yes. But, as explained above, it har; been found that the con-
version of the callal into a perellnial OllC is 110t a practical propollition. 

, hnlOATloN DKPAllTMEST, :KO"'l'Ii-'V&'l'l' FlLOII'ru,n l'ltoVINCP.. 

115 Baba Ujagar Singh Bedi : Will thc Government be ple8Hed to 
c:":i\'c the revcnue and thc expenditUl'e of the Irrigatioll Department of 
NOl'th-W ~  l"rontier Province for the yellr::; 1!J21.2:J, showing the da6cit, 
jf any T 

The Honourable IIr. A. O. Oha.tterjee: A! 8tatemen.t giving the 
information is laid on the table. 

Slatem""" 'howin,' ille t!zpenaieure rm and retI""fll' from fIJOI'k, in fJkarge of tlae Trt'igtlli<J1Io 
Br{uc/a qftlal! Public Works Department in Ille Kurtla' We,t Frll1f,lier Prrnnnce d.,.· 
ing eAe .1I6m" 1921-33 and 1923·:18. . 

IIS ... lIIlI- lbI ... o •. TU ••• y..,.. 
~  Gro •• Working Not Iutorcat, Profit or 

" ~ . RevoDue, IIJ:peuae •• BeveDue. Lo ••• 
-

na, BB, .8, Rs, BB, BI. 

1111-li (aotull1s) 1,18,180 17,27,303 11,116,730 6,00,673 9,511,798 -a,H,m 
, 

~ I . 
(revi,ed DIItimatol) 2,00,000 20,G8,OOO 10,67,000 10,11.000 9,60,oeo + 61,000 

N. B.-Tbe aboyo 8gurel relate to tho four major (!RDlLlB, tho UI'Pcr SWllt, I,ower !;Wat, 
Kabul River and PliharpuCaD61 •• 'l'hey do Dot include a low BmllUmllcello."eouB WOl'U conlt\'11Ct-
lid partly lor iniption purpoMll and partly lor road protoctiOD, wbioh wero iu aha. of the Irri· 
g&tioD 1',a1lOh duri"g ttie perioil iD QUe8tlOD but ImlDOW' beiDg haDded o,er to the diltriot aut» 
riti., ud for wh10h IeJllAte l\a'ueIaro Jlot readily aTUlabl .. 
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EAST1':RN UMiGAL RAILWAY llRAJrOll LINKS. 
110. Mr. J. N. Mukherjee: 1. Will the Government be pleased to 

!;tate whether there wali any project for a broad:gauge line COlllleCtiDt 
liirnKgore railway station on the .1l:agteru Hengal Railway with Santipore, 
and Wag any survey made by Government with a view to carry out the pro· 
ject 1 If so, what haH become of it f 

~. Are Governmcnt aware that the cxiliting narrow-gauge line frolQ 
Hlluaghat to KriHlmagore 011 the Basterll Hengal H.ailway, via Santipore, 
being discontiJlued for want of a bridge across the Uhurni river, faiIa to 
;sorve the public in a satiHiactor;y manner , 

3. 1£ 110, do Oovernment propose to curry out the above project of a 
bruad-gauge lil1e eOlluecting liirnagorc with Bantipore, a distance of about 
li miles only, or to consider allY other suitable project calculated to remove 

~ existing iuconvenicnelJ of paSl:lcngers bound for Bantipore 1 
The Honourable Mr. O. A. Innes: 1. YeH. It was eventually decided 

that the Vl'0policd bl'oad gauge railway to ~  Hhould take off from 
the main line just on the 110rth Hide of the Churni bridge and not at 
Hirnugar. 

~. Yes. 
::I. Oovcrnment arc eXIUllllllJlg the prospects of a broad gauge rail. 

way frum the Uhurni bridge tu I::luntipur. 
PAY 0' CLMlJC1L 81'M", AIIlJ.Y HULJQ.CAJtTJiliIS. 

117 . Mr. X. O. Neogy : 1. Will Oovcrnment be pleased to IItate : 
(a) whcthel' it is a fuet that the existing rates of pay of the 

~  elttublit>hments at Army Headquarters are less than 
those drawL. by similar establit>hmeuts employed in the 
Oovernment of India Civil Stlcretariat ; 

(b) whether it is a fact that the Civil Secretariat clerical establish-
ments draw house rent and other allowances in addition 
to thoir pay, and if so, whether similar allowances are 
granted to the clerical estabiishmellts at the Army Head· 
quart(')·s i 

(c) whether it is a fact that the conditions governing the admissiop-
of candidate,.; for employment in the clerical establil:!hmentll 
of both the Civil Secretariat as well as tae Army Head-
quarters are identical in nature, notwithstanding the 
difference in their rates of pay; and 

(d) whether it is a fact that the clerical establishments at the 
Army Headquarters perform the same class of work as the 
clerical staff of the Army Department of the Government of 
Indiu Civil Secretariat Y 

II. If the answers to (a), the first part of (b), (c) and (d) above be 
in the affirmative, what are the reasons for the differential treatment 
meted out to· the Army Headquarters clerical establishments? 

III. Is it a fact that the Esher Committee examined the question 
of th9 differential treatment referred to above' and recommended that 
the Army Headqullrters clerical establishments should be placed on the 
same footing 8S the corresponding establishments of the Oivil S ~~ 
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as regards rates of pay, allowunces and status T If so, what action 
has been taken or if: ~  to be taken too give effect to the said reoolU-
iacndation , 

IV. Are Government aware of the existence 0'£ a goneral feeling of 
growing discontent among the Army Headqunrters clerical establishmentH 
owing to the continuance of the present differential treatment accorded 
to .them Y If so, what steps do Government propose to take to remove 
this feeling T . 

1Ir. •. B1II'don : I. (a) Yes. 
(b) The answer to the first part. ill ill the affirmative, and to the latter 

part in the negative.' 
(c) Yes. 
(d) No .. 
II. The reaS011 for diffet'ential treatment is contained in the reply 

to (d), which I have just given. 
III. The answer to the first part is in the alllrmativc. Government 

are not prepared to give effe()t to the NcoDlDlendations while conditiontl 
of work in the Secretariats and at Army Headquarterll I'emain dill-
similar. . 

IV. Government have received informal ion to the effect 1itated in 
the first part. of the quelltion, but as already stated, they have decided 
that it would not be justifiable to .~  the rates of puy in Army 
Headquarters to those granted to Secretariat el;tablillhmentl:l, nor do 
they propotle to take any other action in the matter. 

hnIGKNOU8 SY8TEM8 01' :\hDIClNE. 

118. ilai Sahib Laksbmi Na.rayan La.l: (a) Havel the Govcrmntut 
taken allY 1'raeticlll step:; regaruing the indigenolls sYlltmn of mcdicinCH 
for ~  hopes were held ont during the ~ 011 tlly Itesolutioll regaru-
ing the indigenous I>ystems of nlt'dicinel:l in January 1922, and in reply to 
my qucstioll regarding the Imme during the lllst I::!hllia Session T 

(b) [['llOt, do the UO\'crmllcllt propose to takc.any such step in the 
nesl' .future f ' 

(c) Will the Go\'cmInellt be pleased to lay 011 the table a detailed 
statement of what haH l>epn done p.nd of what. is pmposed to be done 
l'l'garding the Central Research J n"titute, Delhi f 

lIIr. M. S. D. Butler: (a.) and (b). A copy of the Honourable Mem-
ber's RCf!\olution'd Jannary 1922 was fonvarded to a1110cal Governments 
for information and such action' as they might consider necessary. 

(c) The ~  for the formation of It Central Rcseareh Institute 
at Delhi lIas beer. held in abeyance as n result of the recommendation 
made' by the Retrenchment Committee. 

SELKOTIOlfS FOR SANDHUR8T CANDJDATP.S. 

11f1. Mr. MuhBmmad Paiyaz Khan: (a) Will the Government be 
plei.'!ed f.o stllh' 1he namos of the fathers or Fcarest relatives of all the 
candidates sent for military training to Sandhurst up to this time T 

(b) Is it. true t.hat only the sons or relatives of titleholders and 
flatterers are selected for Sandhnrst T 

(c) If it ia true, why does the Government not select from other 

~  ~ well' ..... 
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Mr. E. Burdon: (a) A statement, which gives the iil.'formation 
~  for by the HODourableMember is laid on the table. 

• 

(b) No. 
(c) 'l'his question does not arise. 

l,liIt 01 Indi(1I1 Cadds at/mUted to tI.l) Royal Military College, Bandhvr,t. 

Namo of Cudet. 
1. I:lyml hkulUler Ali Mirta (Bombay) 
:l. Jqbal Ali Deg. (M.adras) •. 

a. TUl'un K unmr Sinha (HengaJ) 
4. Sinha Mltdanjit Singh (Punjab) 

O. I..olit Kumur Roy (Bellgal) 
0. KUllutr /,lhri Ilimntsinhji (Bomba.y) 
7. N ~  Hnmar Ali KIIIIIl (Central 

India). 
!!. Hnhib1.lllla Puil'. Muhallullall l{hull 

(Nort.h-W'·Ht I!'rolltier Pm\inco). 
!I. llt:t\l l)llYIl I:lingh (Puujab) 

10. KUJIIllr Shri Iwjl;ndmeinhji (Bom-
bay). 

11. li:drjll Yusuf Ali (Unitod Provinccs) 

12. l'rqmHik Chundcr Sen (Bcllgul) 

13. ~ IIII I  Nllwaz Khan (Punjab) 
11. Tl'k _ Bnhlldur Shuh (United Pro-

vinces) . 
15. l'ritalll Singh Bl'a\' (Punjub) 

]6. MaUllA' TUIl HIli AUllA' ~ L  
17. SlIhibzadn MuhalllUlud KUl'shid 

(N orth- West Frontil!r Provi.oce). 
HI. Habu Sukumnr SOli (Bihar and 

Oriasn ). 
19. Kumur Shri J4a.dhavainbji OhaDdra· 

sinhji (Bomba.y). 
20. Kunwar Sheodatt Singh (Rajputana) 
21. Arthur Rikh (United Provinces) 

22. Thakur Nathu Singh (Rujl'utana) 

23. Chules Ba Thein (Burma) 

24. Kumar Shri Kiehersinhji (Bomba.y) 

25. Ourbllchn.n Singh (Punjab) 

26. Mutaqui Muha.mmud All (United 
Provinces) . 

27. Sye(1 Bad Shah (North·West Frontier 
Province). 

28. Har Bishan Singh Brar (Bihar and 
OriB&II.). 

21. Satyavant ShriJlagule Mallanah 

Father'annme, ete. 

l'awuh Fatch Ali Mirza. of Bombay. 
NUWllb Flir Afllllr-ul-Mulk, Commander-jn· 

, ('hief of IIi" Exalted Highn8ls the 
Nizulll's Military }'orces. 

Lord l:liuha of Raipur, P.C., K.G. 
Sirdar Pa.rtab Singh, O.S.I., of Jullwulur 

( d.eeel\.8Cd ) . 
Pyari Hoy, Bal'rister-Ilt-mw, Calcutta. 
]{uruar Shri Narsinhji of Hajpiplu. State. 

Xu.wab of }{urn'ai (decoased). 

Khall Mansnb Ali Khan, Sherwani 
Pathan, Zelllindar (deceased). 

}kdi Flir Gurbllksh Siugh, C.I.E., of 
RuWlllpilldi. -

1{lIltlar Hhri 1)avn.isiuhji (Ward of the 
JUIlI Sllh('b of Nawanagar). 

Klwn Bllhlldur Abdulla YU8uf Ali, C.B.E., 
1.('.8., (r(·tirlld), United Provinces. 

Profullit Chuuilcr Sen of Cooeh Behar 
(Private Sl'crlltllry to -Hia Highne88 the 
Mllitamjll of Coach Bl,har). 

Sinlllr Muhammad Ali Khan of Attoelr. 
Indra BahadurShah-of Kheri, Wnited 

PrOVinl1ll8. 
HOllol'IIl'), Cuptain Him Singh, Sardar 
Bldlltd ur, of }<'Ilrozepore. 
~  AlIlIlor, B.L" Rnngoon. 

8nhibznda. Kalil-ul-Rahman (deeeu.sed), 
NortJl-Wl'st l"rOlltiet Province. 

Ru.i Balmdur J ogelldranath Sen, GovefD' 
mont Pleader, Bihnr and' Orias. 

Chandrasinhji, Jagirdar, J&U1J1R.g&r, 
Bombay Prcsidt'ncy. 

Thakur Dip Singh of Bikanir._ 
Kunwar Shoonath Rlkh, Raie ot Tejpur, 

United Provinces. 
Tkkur Halnir Singh of Gumanpura, 
Rajputana. 
-Prof_or Maung Tun Po, ~  College, 

Rangoon. 
His Highness Maharana Shri Sir 

Chhateraeinbji, Raja ot Bajpipla-
Naudod ~ . 

Riialdar Major Kartar Singh Ladhran, 
Gurbakshpura; Punjab. 

Syed Muhammad AU, retired District 
and SCBsi.ollll Judge, United Prorinoes. 

Syed Fatch Shnh, B.L., of Peahawa.r now 
practi!nng at L'IlcknolV. . ' 

Honomry Capt&in Bira 8mp Sarda.r 
Bahndu,r, of Forozepore. ' 

Dr. Shrinagule Mallanah, King Kot!, 
Hydorabnd, DecealJ. 

~~. Muhammad IahfakUl Maji4 (Auam) Honourable Mr. A. Majid, C.LE., KeDlber, 
~  00UDCil, .~ 

• • • 
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NIUIl8 of Oadet. 

31. Thakur Singh Negi (United Pro· 
vince8). 

32. Mira OIlman Ali Balg (Bombay) 

33. Ajit Kumar Ghoeal (Bombay) 

34. Gurdip Singh Dhillon (PuDjab) 

35. Aahgba,r Ali Khan (l'unjab) 

36. Bahvallt Singh Lamba (PUll jab) 

37. Sheikh MUlJbul Hueaa.in (Punjab) 

38. Sahibzada A.nia Ahmed Khu.n (United 
Provinces) . 

39. NirllULl Chandra HOOD (Bombay) 

110. Bauhillh Singh Chimni (Punjab) 

Ill. Thakur Amar Singh (United Pro· 
viBeee). 

~. 8a.tyendranath Sarkar (Bihar u.nd 
OrlNa). 

~~ •. Nirza Rallhid Ali Baig 
4'-Jlira Lal Atal (Punjab) 
45. Ali A8ghar Klutn (Punjab) 

46. Kalwliut Singh (PUlIjab) 

~ . Mehtub Singh (PUlIjab) 

4rL .J.w.ud·Din Pinada (Punjab) 
49. Sant /:I. (PWljab) ., . 

Father '8 DILDl8, etc. 

Thakur Jodh Singh Negi. AahwU.l·8hyun, 
Oarhwul. 

l:3ir Abba!! Ali Balg, K.C.I.E., C.S.I., 
Pu.nchgani, Bombay. 

Mr. Jyotananath Ghosal, C.I.E., I.C.8., 
Bombay. 

La.tc RiBBldar Major and Honorary 
Captain I~  Hingh, Burdar Bu.ba.dur. 

M. A~ ~  E8q., O.V.O., C.I.E., 
Retiro(\ Deputy Oommissioner, now 
Commissioner of Custom8, Hydcrabad, 
})l'C(,ILll. 

S. Tara Singh, Honornry Magilltraw, 
Oujrat. Punjab. 

Khlll1 Bnhadur, Sheikh Uiuz HUBliain, 
C.l.K, Honorary A 88i8tllnt Commi8' 
'Bioner, M ulmn. 
The Honourable Suitibzulla Aftab Abmed 
Kblln, Bur·nt·lnw, Member, India 
Couucil, Londol1. 

Dalak lW.U1, I.C.8., Dilltrict Judge, 
Bijupul' (HombIlY). 
llollorury ~ II  UIl,1 Ui8aldar Major 
l:3urdar Sant l:3ingb Chimni BahOOur, 
HonlJrnry MUKiHtrutc, Uujrummlu. 

Nllib COllllIl/lDdant Hili Bnhlldur Thultur 
RalUt nam Hin/;th Buialldur, O.D.E., 
BUl'mll Militlll'y Polit:e (I'ctirof). 
Jadulillth 8arkar, I.E.H., Professor, 
UU.VCllHialllV College, Uuthtck. 

Sir Abbas Ali Baig, K.C.I.E., C.S.I. 
Late Major 1<'. I •. AmI, I.M.S. ' 
Nnwnb MOIIIa Bakl18h Khan, Bahadur, 
C.LE. (W ood lanrls-Simla). 
Late Burdar Bahudur Hurdar 81Ll1t Singh, 
E.A.C., Punjab. 
Bardar Gulub 8ingh, Government Land 
Contl'actor, OUjrut DiHtrict. 
Mr. Taj·ud·Din, Pir, Bar·at·law, Lahore. 
Pscl. Datadar Sewa Sillgh, late 8th 
Cavalry. 

INDIA. MaBUS 0' GOVDlOIINT 0, INDU EXBCUTIVI COVNOIL. 

ItO. Mr. Mubammad l'ai1&Jl Khan: While speaking or replying to 
qu_tions are the Indian Members of the Executive Council of the Gov-
ernment of India allowed to speak their mind &8 Indiana or they have 

~ only 88 Government servants' ' 

~. Honourable Sir Maloolm Hailey: All Members of the Governor 
General's Executive Council, whether European or Indian, in answering 
questions or in speaking in the I ~  Legislature express the views 
of the Government of India. I would remind the Honourable Member 
that a (I{)l'IxlrIlte responsibility is placed upon them. ' 

AJII'GLO-bDUXS; WHETHBB CONSIDERED AS INDIANS Ott EUBOl'BAJII'S. 

Itl. Mr. Kuhammad. J'aiyaz Khan: (a) Are tM Anglo-Indians con· 
.idered u Indians or ]turopeans in Government service , 

(b) Are the Government aware that some of the dark complexioned 
~ .~  freely tr,avel ~ European Compartments while Indian.! 
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orf> rr.fllA(lc1 admission in European eompllrtment, and are el'en asked to 
\:Jcate if they are seated there' 

Mr. G. G. Sim: (11) The Honourahle Memher is referred to the 
reply given to.day to Liel1tenant·Colonpl Gidney's starred qUetition 
No. ::115. 

(b) The statement made by the Honourable Member is not enti'rely 
eorrect since, on most of the Railways on which r('.served compartments 
for EuropPRns and Anglo·Indians arc provided Indians in European 
eORtume are allowerl to travel in them. 

THE INDIAN PORTS (AMENDMENT) BILL. 

The Honourable Mr. O. A. Innes (Commerce Member) : Sir, I ber 
to move: 

If Thnt the Bill furth('r to amend the Indion Ports Act, ]908, btl taken into 
,,·onRi-lcrntion. " 

This j'l n very little Bill and its objects are fully ('xplained in the 
Stafement of ObjPcts find Reasons appended to the Bill. I also gave some 
~  of ~  obj('cts when I introduced the Bill last w('ek. Since 
th('n I hllYP r(,(,pjvpd no ~ of any amendmcnt., and no criticism or 
('omml'nt. J n thl' cirCllmst!lnr.PR I 00 llot think it necessary to detain the 
ITOll!';(, furth<'r nnd I mo"c that thH Bill be taken into consideration. 

The motion was adopted. 
rlauses 1, 2 and 3 were added to the Bill. 
The 'l'itlc lind PrE-amble were added. 
The HOD curable Mr. O. A; Innes: Air, I move that the Bill be passed. 
The lllol:on wa!l adopted. 

TUE INDIAN ELECTRICITY (AMENDMENT) BILL. 

The Honourable Mr. A. O. Cbat.terjee (Industries Member) : Sir, I 
ri!W to move : 

" Thnt thl' Bill further to amend the Indian Electricity Act, 1910, be taken into 
~ .  , 

In thiN case also, Sir, I gav/'! a brief account of the object of thc'BID 
whell ~ for leave to introduce it, and there iN "ery little furt\ler 
to Ntatl'. 'l'h(' Bill ~  from Ii little oversight at the tim*, when the 
Indian Elf'('ttieity Act was revised last year and we are attempting· to 
reml'oy this defect in tihe interests of railway administrations who are 
eleetrifyinA' their rmburhaD lines. I hope that the Assembly will allow the 
Bill 10 he taken into consiclcration withont refrrence for local opinion or 
v.'ithollt l'efrl'r.nce to a Selpct. Committee. 

The motioll wnfl aooptpd. 
ClanqeFl 1 Rn(l 2 wpre AiMed to the Bill. 
Xh(' Tit)p and Preamhle were added. 
The Honourable Mr. A. O. Oba.tte..rjee : Sir, I move that the Bill be 

pAssed. 
The motion WEIR IIdopt..d, 

• • 
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Mr. M. 8. D. Butler (Secretary, Department of Education, ,Healtla 
and Lando,:) : Hir, I beg to 100ve : ,', 

~. That tho BellOrt of the Soillet Committee on the Bill turther to amond the 
Laud Acquiaition Art, 1894, for eertain purpoaets, be taken into eOIlBideration." 

Sir, wtlOll 1 introduced this Bill I explained that its object was to 
give thOtie people whose laud WaH about to he acquired an opportunity of 
objecting in the initial stage. At present there is a preliminary notifica-
tion under st'tt ion 4 which is followt'u At a subsequent dll.teby u notifica-
tion under i<t,ction 6, when the (fovcl'J1ment hllH dt'cided thllt laud is to btl 
taken. The Bill provides !hat aftl'r Dotjfil\l\t,joll under seetion 4 the 
perSOllS ~  shull llll\'c' nil OJlPOJ'tunity of putting forward their 
objections. No objection to thc prillcipk or this Hill W88 taken at tlhe 
time and ~  has been taken ~j . The Bill was referred to a strong 
Select Committee and certain ~~  of a minor character ha\'(' bmm pro· 
posed in it. We have, for examplf', proposed that ill clause 1 ther'e shoul<\, 
be a commenct"ment dl!Us,,>. '1'Jljg is II petty mutter, but we oh>;crve that 
~f  thi'i Act is brought into force, it will be necessary to im,truct all 
officers who have to administer It ali to the new provisions, and it will be 
convenient therefore if a breathillg fipace is given before the Act actually 
oomes into operation. Tf there is 1I0t time to lllMtrnct OffiCC1'l4 beforchand 
it is pllilHible that certain proceeciings will be ~ . Our. sccond 
amendment, has been introducer} to make it clellr that the Collcctor shall 
be entitled to make any fmther inquiry which he considcrlj necessary after 
hearing the objector. 'fhe third amendment provides for summary pro· 
cecdings in cases of emcrgency. NOlle of thewe changes, as I have said, 
affects the principle of the Bill, and the ollly disagreement in the Committee 
W8B all to certain details about the inquiry to ~ carried out by the 
Collector on receipt of objectionH. I will 1I0t diSCllJo\H this question at 
the pre!';ent moment bf'CaUlie it will be more suitahle to do 80 if and when 
the amellllmentH which have been tltbled on tbis point are before the lIOURe. 
I will, ther(>fore, ask the lIouse at .this stage mel'ely to pa.'l.'I this motioll and 
then proc(:cd to the amendments which will he deAlt with as they arille. 

Mr. J, N. :Mukh"rjee (Cal<.'utta Rnb11l'hs : Non-Muhammaoan Urban) : 
Rir, at thili Ht8ge I RhouM like to aRk the Honourable Member in charge 
91 the Bill one question, in order that we may decide upon the advisabl. 
nty of proceeding-with certain amendments which 1 with '1everal other 
members of the Select Committee h\lve proposed. (A Voice: " 'fhey 
are for consideration. ") The question that I should like to ask is this. 
If in consequt'nce of the amcndm<'ntR or which we have given notice, the 
Government, before pl'ocr.eding fHrther, occideR to' collect the opinions 
of Iioeal Governments with r<'goard to the.m, what wi]] be the effect of it ? 
We are' now at the close of the preFient Rcsllion and there will be a new 
Assembly some time latcr on. J should like to know if, in thllt eusc, the 
whole Bill, with the nmendmentll pl'opOlwcl lIy UH, will 1)(> Hhelved. and a 
new Bill will lilAye to be mtr(;lduced in the ncwAliliomhly without, perhaps, 
the amendmcntFi ! 

Dr. H; S.Gaur (Nagpnr DiviSion : . ~  : Of ~. 
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Mr. J. N. Mukherjee: I want an answer from the Honourable Member 
in charge of the Bill. Oll receipt of all ~  we can decide as to what 
course we r-;hould follow with referellce to the umelldmentl:l that we have 
put forwul'o. 

Mr. M. S. D. Butler: Sir, the position is that we desire to get this 
Bill ~  .before thil> session ill prorogued at the end of this week, as 
othel'wiflc 011 the d18solution of the AI!lsemb.ly the Bill will be lost and we 
~  hav(' to procccd de novo. 

Mr. T. V. 8eah&giri Ayyar (Madras": Nominated Non-Official) : Sir, 
1 do 110t thillk the HOllourable Member ill charge of the Bill has given an 
IUlswel' to the (IUest iOIl whieh was put by Mr. Mukherjee: The point is 
thil-l. ~ has bC('1I a good deal of fecling inside this HOUHe and also 
(lutsi(1c it that the procedure adopted ill regard to the acquisition of lands 
other than for public purposes should be followed also in the case of 
acquisiti(lll of lallds fOI' public purpose::;. 1 understood the Honourable 
Membt!r ill ~ to SIlY that Govel'llmont is prepal'eu to make some con-
c'!ssiol1 on this q ucstiol1, namely, to allow objetcions t.o bc put forward to 
the ae!.juisitioll of IU1IIl for public purposes before the Collector, but that 
)'.0 uttempt will be made at prescnt to enablc the party to ~  the matter 
before the ehil authol'it,ies. Now the .questjoJl which I S~ is this: Sup-
pm;ing' this Bill is passed, will the Govcrnment tal{C steps tOllscertain the 
opiniolls of thc various Local Governments au (1 other authorities ill ordcr 
that a flirt 111'1' ehallg'I' may he llIade ill the Act! itself giving' power to the 
persoll whollc land iR to hI' tllken, to !XO before a Civil Court and ,cOlllfst 
it T That is ~ point, J hrli('ve, on whieh Mr. Mukherjee wanted au 
opinioll ()f the IIoJIQlII'Hhir Member in charge of the Hill. 

Dr. H. B. Gour: That i" not the poillt at all. 

Mr. T. V. Seshagiri Ayyar: Sir, as Mr. MUkherjee rightly pointed 
ont., we shollld j ~ to have an opiniou f"om the Goverlllnt'ut Benches, and 
lIot from Dr. GOlll'. The point iI; of great importance. We are willing 
to have half 8 loaf if we eflllllot. have 1\ full one. Supposing half a loaf is 
now g-iven, will the Government take steps to see that the full loaf is 
secured llltu on. nnd will they ask the opinions of the Local Governments 
aud of other bodics in order that a further change may be made in the 
Act 1 I should like to have the opinion of the Government Member and 
not of other people. . 

Dr. H. S. Gour : Sir, before that questioll is replied to, may I ask 
IlIIother question. Whieh is the half loaf presented to the Government., 
Mr. Mukhcrjee's or Ml'. SeRhagiri A)'yar 'N Y They arc entirely two 
different «11108tions. Mr. Mukherjee raiRes t'he f)ul'stion that whenever there 
is an inquiry aR to the acquisition of land, eertain IlSSI<'8S0rS should be 
/tssociutcd with the inquiry officers. Mr. Scshagiri Ayyar raises an entirely 
ditTl'l'('f\j (llll'f;tioll, fllHl IH' f ~  it upon MI'. Mukherjee, and the father 

jf ~ indil!lHmtly repudiates it by a violent shake of the hand. The 
(PH'Flt.ion thnt he refers to if! that if, snppoRiug after an inquiry is made, 
fhp (0'011 ('cf 01', with 01' ",itl-lOnt thl) aiel of the S S~  comes to ilhe con-
~  fhnt the ImHl i:; rrqnit!·,l fot' the pnrpoReR e.ontemplatro by the TJand 

Aeqllisition Act, will that oeciRion be open to challenge by the aggrieved 
• • • 
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~  H. S. Gour.] 
party in the Civil Court' That is the question which MI'. Seshagil:.iAyyar 
raises, and that is an entirely ditferellt question to the one raiaed by 
Mr. Mukhed('e. Consequently, T submit these two questions are not iden-
tical as r.Ir. Seshagiri Ayyar seems to have ~  and the Government 
mURt realiI«" that the two ql1elltions are indepelidf'nt, and that in accepting 
Mr. Mukherjef"11 I ~  they do llot nec.,SRarily accept Mr. S ~j  

Ayyar's ~~ . . 

Dr.R'andLal (We,t Puujab : Non-Muhammadan) : Air, the ohj(lct 
of this IIOllP.(, is to point out that th('re is Rome improvement on thl' prE'-
vious IJlmd Acquillition Actl and we all like that this Rill IIhonlcl he passed, 
provided the Honourable Member in charge will A'ive 1111 all undertakinl:! on 
two points; firstly, that he will move the Governmt'!nt to put. forward 
another Bill with a view to introduce a ~  that the Collector, after 
hnvinA' been aRRistl'd hy two ~ I S  may make inquiry into ~  j~

tion '  ; see.ondly, ' that if n deC'iRion is ~  ~  the Cdlector n,:rninRt. 
the objeetor in regard to hill tit1(' to the land l\lld the ~  report has he('n 
adopted by th(' Loc!!l Goyernment. wheth('r it will be competent for the 
objector to frO to the Civil Conrt and ohtain a d('crt'!(' ~ thnt he is 
eutitled to thl' land a8 own('r or that hI' lllls got ~  in that land and 
that the decision of the roJleetor as wen as that of HIe I~  Government 
wiIl not aft'ect hiR tit1fl '. If the IIonourahle Memher in charj.!e of the 
Bill is prepared to give \18 an nndl"rtaking on these two points, Wfl shall 
not impede the p8SR81-!e of thiR Bill. otherwiRc we shall hllve to discuss 
every one of the elauscs 'of thp Rm. 

111'. J. Ramayya Pantulu (Godavari cum KiRtna: Non-Muham-
madan RurAl) : Sir. it seemR to m(' fhat tbe point rniscil by Mr. R(,Rbagiri 
Ayyar does not arise out of the Rill before thc House. It waR I'mhodiec1 in 
my Bill but that Bill haR ~  scrapped, and the Government haR come 
forward with a smaller Bill. The quelltion of fllt11r(' 1('R'iHlation on thfl 
Jines of my Rill doeR not really RriRe now. 

/ 

With ~  to Mr. Mukherjee'll amendment, T think he hAR raiRed 
a very gooil point. but we Rhou1rl wnit to ~ it tin the amendment 
e(mle8 to ht> moved. The qlleRtion bflfore the Houlle now iR whether tht'! 
Bill should be taken into eonRideration or not. T do not think that there 
is any ohjection to itll ~  taken into conliideration. The rl11e!1tion of 
a88ef1!1Ol'H ('an he conRidered when tbfl amendment relating to it comes up 
for eomridE'rRtiofl. l\feRnwhi1t'. T think, Sir. that WI' olll-!ht 10 8g-ret' to 
~ Bill ~ f  taken into con !Ii rlerR1 ion. 

The Honourable Sir Narasimha Sarma (EdlleAtion, HeAlth fllld TJanrls 
Member) : Rir. Rnml' of thp ~ whicll have heen raiRed (10 not pro-
perly ~ out of thi!! particular motion. hut T. understand that they 

~ bct'n put in oriJr.r to faeilitnt(' the (liscuFiFlion Rnd paSFlajle of the BiB. 
The Govt'rnml'nt ha'-e hllrl hmf.(' mulel' conFlideration the qnestion of amend-

~ the TJnnd AcquiRition Act in fhill and ot.her part.iculal'!! and have state.d 
RO on prt'yiOllF1 ONlllFlionH in fhiFl H"11AA. The ~A  11.8 to whitt. Il'1 t.o be 
~  with ':!'I!'ard to the RC'luisitioll of land for industrial fln(l otht'!l' 
pu,fi,O!le1l ~ I refl'rr('o to IJollftl. Govern mentA. W!' have l'occivNl the 

ff~  arlll we have circu1ated fhl' ~ A nmonfrFlt the IJHlustrieF,1 flnd . ' 
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RevenUI Committees whitlh·have been established in &cool-Wmce with the 
promiHc of the Government. B\lt it was impossible for us to. undertake 
auy t9WP!·t,hCllfilivc legislati()n during this session, inasmuch as the Govern-
ment ga\'c their prom iKe to· IiDl(.md the Laud Acquisition Act at least in 
one pirticlllar JUllttel', lItlllleJi,the granting of a statutory right to be 
heard and to statc objectiou·to parties interested in land which is pro--
posed to be acquired, they have felt that it. was their duty to fulfil their 
pl'omi.,:c and thr.t if; tho l'(.ascn why they have tabled this smaJI Bill which 
they ~  to be non-contentions before the Assembly, and I would 
J'cquest that the House would fl.lIsist us in getting this Hill passed during 
this fj ~  both here ~ well as in the C()uncil of ~  80 th.at it may 
become law and may cOllie into operation at the earlit*it possible date. 

With regard to the que"tiou which has been raised by Mr. Mukherjee 
as to whether any fnrtlwr amendments would be undertaken, it is a!waYR 
opeu to lilly Memh('r of tJiiil House to propose amcudDjlents by briuging 
iu a Bi11 tlml the Iju('stion wouI(l be decided 011 its meritN, There is 
Bothing', th,'refore, 10 prt'vclIt :llIV IIollol1l'ablc Member· from introducing 
ItllY pl'ivHte Bill if Iw ~  ~  allY u:;ei'nl purpONe would be "erved 
thereby, "u!.::'g"I':-:ting' slIeh mO/lificltti(lllS as lw conl>iders would he ~ 
and would be U8l'iU] ill the Kcl1l1me of the Laud Acquisition Act. But I 
think if would b(! diffieult-118Y iIUJlO.iKiblE'-for us to proeeE'd to 8 RC>lution 
of the immE'diste prohIE'm before U!I if difficult questions of that description 
Ill'(l raised for (lis(msfoijon ill this Huuse lit tilt' prf'Hent moment. 

Witi1 l'cgllrd to the qut''1tion which has bt>f'n put by Mr. S ~  
Ayyar, the proce«lllre which may hnve 10 hf' 8(10pt('«1 with rE'gard to tpe 
acquiKition of luud for induRtrial and othel' purpoRes and the modifications 
whieh ~  ha\'e to be introduct\d into the procedure, if further faeHitie!'! 
ar(' to be I-!'i WII , is It qucNtioll which I t.;hall 1101. raisc HOW and the Govern-
ment are not in a position to answel'. But as to whethE'r judicial tribunals 
wou1<l be open to parties who may be aggrieved by the Local Government 

~ tlmt parti<l11hl.r land should he acquired, 1\0 far 8R the Government 
are cOllcel'lwd t:bey llRve c1early- !\taterl their attitude during the discU88ioll 
on Mr. Ramayya. Pantnlll'S Bill and they have no reason whatsoever to 
(lpp8rt frum the attitude whioh they adopted at that time, That is the 
pOFlitioll, !ro fRl' aM the Government are concerned, 

With l'P!ral'(l to private Members, it iR alwaYR open to them to move 
Any anlf'lltlmellt ntHl to bring in any Bill of any kind whatsoevf'r. T think, 
tlwrefor(', Sil., it would be unneceRsary to complicate the situation by tnking 
cognisance of matters which do not really comc within the Rcope of this 
Bill a!ol to whnt the pl'ocpdm'f' of the Govprnment or the Honourable 
MemlJerfl . may haw to· he wh('n different questions-questions ofa 
different I'harllcter arifw on a futnre occasion. 

Mr. President: The question is : 
II That the Report ot the Select Oommittee on the Bill further to amend tile 

I .. nnll A~ IA .  A~ .  1894, for ~  ~  b!' t.aken into ~ .  

Th(' mot ion WIiS adopted, . 
Mr, President: We llnd hetter postponp Clause one. 
~ BOBOurable lir Malcolm Bailey (Home"Member): Yes. 
Mr, "President : f~  2, 

• 
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Mr. I. aamayya Pantulu : Sir, before moving the amendment ~  

stands in Dl1 name, I wish, if I may, to thank the Government, fOl' ~  
brought ill this Bill. The H<mourable the Revenue Member, 1Jl S~I  

my Bill upon the Same subject during the la!>t D"ihi Hession lIud grttm!; 
it scl'apped, gave the HOUHe-1 do not Aayan Ulld<'l'Ht.auding-:-but IUl 

undertaking that the Government would bring in It Bill of tlwir own at 
a very early date and they have done so at the ~  opportullity, 'l'hi!ol 
Government Bill does not ~  anything like the ~  of my Bill but it 
goes a little way and, if some of the amendments thl1t are to be proposed 
1o-day art' to be given effect to in :mbRtflllcC . ~~  not ill the ~ 

in which they are put, I think the Bill can be made In go Hom!' way to 
meet the requirements of the case, I, therefore, Hir, flf'Cept thf' Bill on the 
principle that" half a loaf iR better than no bread," 01', liS Wp put it ill 
'our part of the country, "  a blind hUHban(l ito; hl'tter than no hushlllHl," 

My amendment, Sir, is thill: 
• 

.. III ClaUI!' 2 Ilt the end of I ~  (1) of Bt'dlon 4 of the A('t., in.llcrt the 
f ~  t'iz, : 

( Anel .hall alao ('!lillie ft Bimilar notiel' to Ill' s£'rv(·tl on tho oP('lIl'il'r (if ~  of 
IUM land ancl on all 8u('h IH'I'lIOII§ known 01' belil'\'C'd to bl' ~  tilert.in, or to 
be entitled to ntt for penonl 110 ~ . I  ILN rOllicle or hnvI' ngentl! nuthoriK"cl to' 
receive ",rvit'e on their OOlllllf, within tim V ~ distrJet in ~  til(' mud hi 
situated '," 

\ 
My object in proposing' this amendmellt is that, when the Government 

publishes a notification ill the official Gazettc that a parti(',nlal' piece of. 
land or land ill a particular loellhty is l'l'(IUired i'm' IJ. pUhlic PUI'i'OS(' or 
for a cOlDpallY, n separate notice should also be Nerved 011 the \It'I'HOIl wbOHe 
land is proposed to be ~  It i!'l the prnviMiul Omwtt P I hat t.hpfle 
notifications are published and Wf' all know that peollJeill general do lint 
subscribe for the provincial Gazette, lu.d mere publication m the provillcial 
Gazette is reaBy ~j  110 notic(! to the parly that ;101 interested, ThCl't,-
fore, it is necessary, if you want to do j ~  to the people, not only to 
publish a notification in the Gazette but also to givc HOlDe HOl't of wRfJling, 
HOme fIOrt of intimation to the landholder that hiH land will be acquired, 
Suell a provision is made in section 9, sub-Hection (3), in regat'u to the 
inquiries to be made about the comp('lUlation to be awarded after the final 
notification uuder section 6 ill publiHhi:iI. Now, jn Home rCRpects, it seelUS 
to ,me that the inquiry to be made under the pl'eHent Bill if.! even more im-
portant ,than tht' inquiry that is to be made under section 9, because the 
inquiry that has to be made ullder the present Bill is af! to whether there 
is ally objection to the acquisition of the land itself, wherf'Rs the other 
inquiry is concerning' the amount of compensation that is to be awarded. 
Very often, a man 10lleR mueh mOl'e by th(> lIcqllisition of Ihe 111110. th811 by 
the compensation heing a few rupeps ~  or mOl'C, So, his much more 
important to him that the lan(l Hhnl1ifl not hc arl{llil'eit tha1\ that he Hhould 
~  a few more rupee!; on IlceOUllt of that land, • I, therefore, t.hink that, 
if you want to do jUfltice to the people whORe land you propOF!C t.o acquire, 
you ought to give sufficient. notice to thf'm that ~  land, iR Il'oing to be 
Requirf'd And mere pul?lieati{)1l in Hw provincilll Omo;ettp iR not. Rnfficient, 
And, RR to the particular mnll to whom thCl notice Rhould be Rf'II'ved. I 
borrowed the ~ j  of my amf'uc1ml,'ntfrom sub·sf'etion (3) of section 9. . . . 
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I am quite willing, if the Govl'rnment thinks that it ill curobl'l'Some, to 
have that put into a workable form. What I want to be. done is that 
you should give to the party concerned a better notice than mere publica-
tion of the llotific&tion in the Pl'ovincial Gazette. That is my poillt, Sir . 
. Therefore, I move my amendment. 

lIIr ••. S. D. Butler: Sir, it is a most unfortunate thing thnt cir-
cumstanceH prevcntcd my Honourable friend who has Just moved this 
motion from being present at an earlier stage of the He88ion when this 
Bill waH committed to a Helect Comnlittee. Really, he is the father of the 
Bill, II.nd we hoped to havc had the opportunity of cOllsultillg him in Com-
mittee 011 the details of the Bill, for he knows a great deal about it. I 
have no douht that, had he hecn here, and been Ii member of the Helect 
CO'lImittce, we might have arrived at a form of wording which would 
have embodied the substance of the particular amendment now before llR. 
The amendment aH actually proposed. ~ a very heavy burden on the 
Collector. Hc haH got to find ont who is the occupiel', and who 
flI'C " lmch ~  known or believed to be iflterested therein, or to be 
l'lItitl{,c! to Hct fOl' pel'sons so illtel'cHt .. d  " and Hll that within 30 ~. 

'l'hh; I~ involves Yel'y chtborllh' inqui!'ics and very Hel'iou8 danger 
of the right people 1I0t being ~ I  and thereby a danger of invalida-
tion. My Honourable friend has him!leJf admittE'd in his remarks that 
]loSHih!y the procedure he proposE'S may he a little enmhC'rROme, and he is 
pl'('pared, he snyH, to admit of some modification in it which will suit us. 
But therc ~ 110 timC' now to gC't the clSlllse r<'ll1'8fted if we Hrc to paRS the 
Bill this Session. So, I hope hI' wil1 he satisfied if we say that we will 
consider the point, Ilnd refer it to IJ"cal Governments for their consiiler-
ation, for, after all, in a matter of this JoIOl't, we ought not to rush the Local 
OoV'ernmenb; who are chicfly concernEd. alld we ought to know what they 
think about it. I will point out to him that under section 4, as it at present 
Htands, notice has to be given. The Collector is obliged to caUHe public 
notice of the suhstance of snch 1l0tifiCI1tion to be given at convenient places 
in the locality of the land which is to ~ acquired, and therefore. 8R a prac-
tical meA.Rllre, I do not think any difficulty will arise. The obligation is 
on the Collector to give puhlic notice in the localit.y of the land which iR 
to be acquired. and those who ha\'(" hnd much dealing with the acquisition 
of land know thnt the fact t.hat it ifol goinll' to be Required is p:enerally known 
and lretR abroad very quickly, Rnd durin,! the thirty days which are allotted 
for the preliminary objection I f ~  Rure that. there will be very few caRes 
in which there wi1l be any re:tl sC'riollR practieal difficult.y. 1 hope my 
Honourable friend will be l'!Rtil'fi{'d with thiH explanation /lnd will not 
prMR this amendment. 

Mr. J. aamayya Pantulu : I did not quite follow the Honourable 
Member in the concluding portion of ~ remarks, but considering the 
fact that we are now very nearly at the end of our life and that if no 
proper amendment can he drnft.!Jd and nccept.ed by thiR Honse, and if 
/tn amelldmf'lIt is to be made in lhe other House. there will be no time 
for itl'! hf'ing ~  aJ,tain to t.hiR HOllRE'. and so the whole Bill will havll 
to ~  theRe circumRtanecs, Sir, I 8m preparetl to withdraw my amend. 
ment provided the QQvernment will undertake to invite the attention of 

pI 
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the Loeal Governments to the matter and ask them to frame rlillel! so as 
to require the Collector to serve individual ~  upon persons O"I\'ning 
land in caees where particular f ~ are proposed to be acquil'ed. Of 
course, I quite recognise that when it ift proposed to acquire It large area 
of land, you do Dot know exactly wlillt portion of that lalld you are likely 
to acquire until you have finished tbe preliminary invest.igatiion under 
aeetion 4, and it will not be postJible to know the oWlIers who;.;e lanus will 
be acquired. But very often it ill individual fields that are propo!;ed to 
be acquired, and all these fields nre very often mentioued ill the preli-
minary notification pttblifilied in the Provincial Oazettf' urHh'r F.('(',tioll 4. 
In such cnses, t.h('re ought. to be no difficult.y 011 t he part. ot' tIll' Collector 
in Nerving lIotioos upon the owners of t.hotw> fi{'lds. If t.he Ot)\'('I'lImclIt 
will ask the Provincial Govenllllents to make pr'o\'isioll to thiN efTeet. ill 
the rules t.hat will be made under this soot ion , I shall, for my pal·t, be 
quite satisfied with it under the existing' circumstallces, fllld withdraw my 
amendment. 

'!'he Honourable·Slr Narasimha Sarma: Sir, without proceeding to a 
discussion as to the merits of the amendment, I mlly fiUy that Mr. Butler 
has already promised the UOJlouJ"ablc ~  that he would invite t.he 
attention of Loeal GovernmentI'! to thil'l suhject and IIsk tlwm whethel' they 
can issue instructioml so that the noticeN that can be ~ I  alld statutOl'ily 
given under section 4 should be RO I!ilcn lUI to meet the wiMbeR of the 
Honourable ME'mber by bringing liS fill' 8'1 pOAAible to the llotiCCl of pl'l'HOIlR 
who may be intereRted the fact that. particnlllr lundR lll'l' to bE' lIeqllir·etl. 
We Rhan have to proceed ~ to thr wordilll? of sertioll 4. "re 
cannot CRRt upon t.hr Collector allY fllrthl'r ohlig-atioll thnn is possihll'. 
Btlt certainly T think we shaH be within our right!! and it will be onr duty 
to invite the attention of TJoeal OOYl'rllllH'TIts to see fohnt all stepR nrc tnk('n 
that would render the notice really ~  nnd that. pel'HOIlR whose landR 
may have to be acquired receive adeqnate notice of the propORal. 

Mr. J. llamayya Pantulu : Trnder tht" cirfluTWltancCR, Sir, T withdrnw 
the amendment with the permission of the House. 

The amendment- was, by leave or the A!l8Cmbly, withdrawn. 
Clause 2 was added to the Bill. 

Mr. J. litamayya Pantulu : I suppose, Sir, that. t.he ahcrve decillion 
~  of the next amendmentt also, 

• " In ela1l8C 2 at the I'1Id of IlUb·lIl'etion (1) of 9(!('tion 4 of tho Art insert the 
following, vi,. : 

, And .hall nll10 eauee n almibu noti(\(! to be l!erved on the occupier (it any) of 
IIllCh mud and on all au('h ~  known er beUevt'd to be inrereated therein. or to 
be I'Intitled to Itet for person I! 10 mt(lrellted, M re.ide or Mve agenta anthoriv:ed to 
1"I'MIeive II.'rvil'e on tbeir beba.lf, within the revenue district in ~.  the land itt 
aituated '," 

t" In clauee 3 in .ub-leetion (1) of the propolfJd new eeetion 5A tor the worfIs 
, iaUIi of the notification' lubtltitute the word, ' service of the notice referrel! to iD 
the llaid eub·section '." 
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Mr. President : Clause 3. 
Mr. J. N. Mukherjee: Sir, after receiving the explanation which the 

Honourable Member ill charge of the Bill and the Honourable Sir Nara-
simha Sarma 118ve presented to the House, 1 and my friends who have 
joined me-

Dr. Nand Lal : I do not agree. 
Mr. J. H. Mukherjee: -Home of my friends at any rate-four of 

my friends excepting Dr. Nand Lal-think that we should not press the 
amendments· which are tallied against thc namcs of five of us. But I 
flhould say a word or two hy way of explanation as to the line of action we 
proposc to /l.dopt with reference to Olll'. alllendments. I submit, Sir, that 
in view of the rccommendations of the lndustrial Commission, a very im-
portant question of principIc is going to llC raised in the near future, with 
reference to the aelluisitioll of land for, what may be deemed, a public pur-
)lose; and the fundameJltal eonceptioll underlying the idea of a public 
\lUl'pOSe is going to be extended a great drill. Even as matter!> stand now, 
the Act if.; interpreted differently hy different officers of Government, in 
different parts of the country and I>ometimes ill the /:lame part of the country 
and the expression •• public purpose " has becH utilised to serve various 
ends the propriety of some of which at least may be questioned. In respect 
of some of these ends, it may be fairly said that the purpose to serve which 
land is sometimes acquired, is not a public purpose. Therefore, Sir, that 
is one aspect of the question which requires very careful consideration. 
Thell. ~  various incidental questions arise as' regards the suitability 
of the laud proposed to be acquired to the purpose }lut -forward in the 
notification, and as regarrls other matters, anrl objections are raised on 
variolls grounds which have te' be decided at un t'ady stage of the pro-
ceedings before R deelaration under section 6 of the Act is made. But 
there is no provision in the present Land Acquisition Act by referencc to 
which thcse questions earl be satisfactol"ily decided or, for the matter of 
that, decided at all. It is with a view to meet this want ill a larger measure, 
than what the Bill provides, that myself and some of my friends on the 
Select. Committee dt'cided to have nssessors associated wJth the Collector 
ill this difficult task of deeiding 8S to the existence of. a public purpose 
within the lllPaning of tile Statute as to whose land !Should be taken, for 
the public purplHlC in view, Itli to what quantity of land Hhould be acquired, 
and 8S to whether thcl'p it; llny probability of the lalld acquired being put 
to immediate usc, for want of money which can be immedia:tely utilised 

• * It In clause 3 of the Bill in th(\ proposl'tl lIew Heetion 5A (2) after tho word 
• und ' where it oecur" for t,ho Rel'ond time the following words bo inserted : 

• ill (,.!Llle of objection, where the objector 110 npplics, the Collector shall hear lIur-h 
ohjection with tho nid of two ~  OHII of whom shall be nppointed by· the Local 
G ~  Ilud the other by the ob.lector, ll:lLd '." 

It III clause 3 of the Bill ill the proposed uew Hectioll 5A (2) after the word 
• objectionll ' where it occurs for tho AlIC(lud tUlle the following words be added. : 

• alao the opinion of the AIIB0880rs, if any'." . 
II Tn. clauAe 3 of the Bill to tho propOled new section 5A (2) aa amoaded above 

the following promo be added : • 
I Provided that no a880880r shall be appointed unlen the objector deposits the 

COltA of the aases80r to be appointed. by him, and that in Bueh «mmt the coats of the 
other fLsses.or to be appointed by Goverament aa herein pronded., than be ~ bl 
Goverllll1eDt '." 

• • • • • 
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upon taking possession of the land proposed to be acquired, and similar 
other questions. J may tell the House that it lIometimes happens that 
although Oovenmleut il' not prepared to put the land acquired to lOme 
public purpose immediately after acquisition, yet for some extraneotl8 
reasoo,-for instance, the consideration that the value of la11d might go up 
if 110t acquired at OIlee, and other considerations of that kind induce Gov-
ernment to acquire the land and then reave it vacant for many years to 
come, and I have known from my own experience that such lands ha'"e 
been lying vacant sometimes for 10 or 12 years. All tht'se qUt'stions the 
Collector might lightly brush aside, once he thinks that the land has to be 
acquired. Some requisition comes from the Railway Dt'pal·tment-and 
the requisition ill often IUUiSt'd from one department to another as if from 
one post office to another-alld the land is acquired, I ~  there may be 
no money in hand t() put the land to use at once. The Railway Administra-
tions are oftt'n requillitionillh; of this type. Some acquisitions of land in. 
connection with the Kidderpore Do('\cs is another instanct! (If this kind. 
The fundamt'ntal or incidental questions which arise in connedion with 
acquisition of land at this Htage arc dealt with rather lightly in this 
country, and sometimes people think that because public money is spent 
in acquiring .land under the Act, the purpose of the acquisition must 
necessarily be Ii public purpose. But this is not the caHe in ether countI"ieH. 
We have hitherto trusted too much in the Central Go,"ernment who from 
the ~  they occupy see only one side of the queHtion,-thc necessity 
for the ~  the advantages it will ~. Tht'refQrc I submit that 
it is a question of supreme importance that the final authc.rity which 
decides theHe question!! should be in POHKc!!sion of yiewH othf'l' than the 
official and the Collector KhouJd be aRsociated with others who can tbl'oW 
upon the whole subject a different light of theil" own. Of course, jf in 
every case, people want assessors and a somewhat elaborate inquiry has 
to be always made it may cause some administrative inconvenience. We 
have considered this aspect of the question also, aud in our amcndmentH 
we have suggested that the man who wants an assessor to be as.'1oeiated 
with the ~ should pay his costs. Thill would A"O to keep down the 
number of lIuch applications. Then, again, we have alKo twnsidered that 
this question of aSHociation of assessors with Collcctors ~  not generally 
speaking, arisc with referencc to rural areaK at all, It might ariKc only 
with reference to lands situated in urban areas and commCl'cial ccntreN, 
growing towns, Ilnd the likc. Thcrcfore, the practical inc()J1\'enience 
which might possibly be apprehended if IlSHeHsorK were to he IlIjH()ciated 
in every instance with the Collector would not be preHent when the 
practice of association of assessors came to be confined in practice only 
to urban areas. These are Rome 'of the grounds which led us to suggest 
our amendments, but as it has been said by the Honourable Member In 
charge of the Bill that our amendments will ncecf'lHitate an inquiry from 
Local Governments before we proceed any further, which means that 
if 0111' suggestions find favour with thE' IIoullt' Rnd then in that event, jf the 
Bill has to be re-circulatetl, we fear the Bill as well as our amendmentR 
will have no chance of getting through during the prescnt lIellSio'll of the 
lIouae. With that view I beg to withdraw our amendments. 
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Mr. P. B. Ha.igh (Bombay: Nominated Official) : You have not 
moved it yet. How can you withdraw it ? 

Mr. J. N. ~ j  : I am now on the amendments. The new 
clause 5-A is the clause with which we are at present dealing. I may 
put it also that I do not move my amendmcnts. 

Dr. Nand Lal : 1 rise to a point of order. My Honourable friend 
is not t.he only author of this amendment. There arc a number of authors. 
'1'herefore he cannot be givcn liberty to withdraw. 

Mr, J. N. Mukherjee: If I do not move mS amendments, some other 
friend of mine might move them. As it has been pointed out, half a loaf 
is hettel' t.han ltO brcad. and if this Bill is passed into law,'I am sure, it will 
~ a decided ilUJ)rovemeut 011 the existing Act and it will give some ~f 

undoubtedly. The points to which I have referrcd and the amendments 
I hllve proposed, might be left on the record and if allY of us comes back 
to the Assembly, he may put forward our amendments in the shape of an 
amending Bill, and we might have some chance thcn of putting through 
our idea, but until then we might go 011 with the present Bill which we think 
is a decided improvement on the existing Act. If I do not move our 
amendments now, some other friend will he at liberty to move them. 

Dr. H. S. Gour : lIas my Honourable friend the leave of the House 
to withJrllw ~  

Mr. J. N. Mukherjee: Su fit I' liS I lim ~  I alll willing to 
withdraw, hut unfort.unately, fivc of us have sigllcd together the same notice 
setting forth our ameudmcnttl. 

Dr. H. S. Gour : Ask for leave to withdraw. 
Mr. J. N. Mukherjee: The majOl'ity of the signatories are with llle-' 

I believc four, 011t of five. 
Mr. President: Order, order. 'rhe Honourable Member must 

address Ibe Chair. 
~ . J. N. Mukherjee: I think I may submit to 'the House that four 

are on my "ick One member, Mr. Hussanally, ill not present here, but I 
have cOlll'mltml him pri\'ot.ely. A~  we three who are present, are of 
opiuion that in the prCl.'1ellt eil'ClUllstances we should not press our amend-
ments now, but may live in the hopc that we may do so later on in future 
when an opportmtily will present itself. 

Dr. Nand Lal : Sil', while ~ that this Bill is some improve-
ment on the Land AequiRitioll Act, I lIIay submit that the suggestion which 
is made in clause 3,-llcW section 5-A and sub-section (2) of that new sec-
tion-is as follows : 

1/ Every objection under Hub·sect.ion (1) shall be wade to the Collertor in writing, 
alla the CollCl'tor shull ~  ~ oh,ilwtol" all opportunity of being heard either in 
peTllon 0)' by plcndel" nnd allall, nftl.r heal'ing 1111 Much obj;1dions lind after makinJi 
Sllch further inquir;v, If JUlY, aM he thinks ~ ~  submit th(\ ca80 for the decision 
of the 1,01'111 GovI'rlUlIent., t.()getiH'J' with thll record of tltl' proceedings hel<l by him 
and II report ('ontaining his T<'COmllHlIIdn.tiollf! on th!) j~ . The decisions of tIa. 
Lor.al.Governmellt on tltI' objectiollM shall ho IInnl." , 
What is deduction from this sub-section (2) of new section 5-A' That 
the Collector it; given the sole charge of making a report ~  the ~  

• • • 
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Government on thtl receipt of that report may give any decision and that 
decision will bt' considel't'd final. It is not revisable, it is 110t appealable. 
Now, my ~  ill that it cannot be asserted on behalf of the Local 
Goverument that c"cry Collector has got the expert knowledge of the 
vari0U8 deplu·tmf'nts, that Ire unde1'8tands various sciences. The Govern-
DU1rt will ol)Mde to thiK contention that the Collector ought to have some 
sort of aSSil'ltlm('f" and the 88flistanee, which is ~  now, is this, that 
if any objector DIRkes an -application to that Collector, Haying • I should 
tift that an 8'i"IeR'>Or should be appointed who may go into my objections 
atong with YO!l ' his application ought to be allowed. This application 
eould be made on l·(·half of the objf'Ctor but ill order to have another 
as&eSSOI' on behalf or til(> Collector or on behalf of the Oovernmcnt, the other 
assessor lDay be appointed 01' Iwlected by the Collector, so that two IlSllessors 
may help ~ ~  in makiJlg the inquiry and I ~ at the correct 
decision. I think tht· whole House will be in Rympathy with this ~ ~ 

tion which is contpmpillted in the amendment, which I am going to move lind 
which read!! ~ follows : 
.. til tMC of objedion, where the objector 10 nppHCI, the Collector shall ht'ar Bueh 

objection witb the aid of two 1l811el1101'll, one of whom 8hall be appointed by the L ~  

~  Iliad tke O'tbeT by the objector, and ". 

I think it i<; a fair sllr.gestion in order to Rttain the cud whieh, ill reality, 
HI eontemplnted by this Rill, namely, that .ilU;;ticc may be done allll tho 
~ f  of the hmd owner or any person who haH got ftny interl'st ill the 
land, may ~ redreAAed. If this suggestion is not aecl'ptea by this HOll!>e, 
then I may point out very resIl('ctflllly that it ftmounts to fhi!;, thRt tho 
Collector according t() Ilis own idio!lyncrasM.'JI and in ~  case!; ~ 

to his own error or judgment may !!llbmit any repon and tbl! Local Gov-
cnlment, as we can infer from the procedure, as laid down in tbill new Rub-
fleCtion, hal not got to htke evidence of expert!!, whOln theymoy cull and 
consult. The natural l'ellult then will be that in some cBsesthm'c, will be 
room for a great amount of injustice. In order toob"iate tbill injuHticc 
this amendment h8lol been moved and I belie"e that the whole House will 
be in sympathy with the termM thereof. 

Dr. B. S. Goat : I thiwk this House will be in Rome perplexity bec8use 
it does 110t know whether to follow the lead of my friend Mr. Mukhel'jec 
or my friend Dr. Nand Lai. Mr. Mukherjee haH pointed out, and I think 
it is B criticism "hich is ,'ery jUHtly made. that if will bt· very difficult 
in the case of rural areaM to appoint aRIICSSOrH. Dr. Nand LaI's amendment 
deals both with urbaJ1 8S well as rural areas. Now, RO far liS Dr. Nand IJ&l 
is cohcllrned, I will very briefly point out to the HOlUW that his /Intendment. 
will not Herve the ~ fCll' which it is intended. If the objeetor is at 
liberty to appoint one assessor he will naturaJly app()int 8n llAAe!l!lor ill 
_hom he has oorifidence and who is· likely to Hupport hiH C&He. On the 
ot}Jer hand the Collector may justifiably Il}lpoint an aHsefillor in whum the 
Collector places implicit confidence. Consequently, theRe two assessors 
may be at C1'OSflpurpOAefil. One may lilly •• J believe t.hiH is upubJi" pur-
pose." Another may say, " I believe that this is not a public purpose." 
Now, I wh/h to _ Dr. Nend Lalif he is able to 'formulate a clear aud 
ppmJreh!nsive definition 9f what ~  a public purpose. There ilil 

• • 
• 
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'a definition in the Land Acquisition Act but it is a very meagre defini-
tion. The ~  is obvious. We havo the words ' public purpose ' . in 
varloull StatuteH in India aud the nature of public purpose is to be defined 
with reference to a variety of circumstances which it is not possible to 
categories, aud therefore I submit, that if the Legislature has failed to 
define exhaustively thc meaning of the term' public purpose " it is not 
likely that the two assessors, both laymen, not conversant with the techni-
cality of the purpose for which, let us assume, the laud is acquired, to 8ay 
whether it is or ill not [')1' a public purpose. That is my first contentiolll. 
My second objection ill thi". My friend admits or at any rate he has not 
dellied t11at the purpose of the I.and Acquisition Act. is to acquire the 
land with the least possible delay. Now, I submit, would it be in consoQance 
with expedition and desl>8teh if a quasi-judicial inquiry is embarked upon 
by the Collector with the aid of assessors Y I venture of submit that it 
will cause delay. Thirdly, I have po!nted out elsewhere and I wish 
to repeat it to the Members of the House that the purpose of tho 
!1C<{l1I!1itifln iH "aried. It may be that land i!l required for an aerodrome, 
for 11 railway stretching oycr 500 mile!l of a narrow strip of land, running 
through ull(.ut a dozen OJ' morc di:>tricts. it may hc for the opening of 11 
cilnal, a mine, for a hOl,tel or 8 colll'!!e or a hospital. Now, if the 
(u'Sr.!lISOl'N I,rr. to be appointed with the Collector, and I a!l8ume that in 
nIl cases ,,:here the owner is unwilling to part with his land he will 
insiHt Ilpf:n tile appointment of an U!lse!l!lor, becau!le he thinks that is 
hil> olll;y chance of resisting the land acquisition officer, in that case 
where is the RSSCS!iOl' to go' IH he to travel 500 miles of a narrow strip 
of land which is to be acquired for railway purposes f Is he to be let 
into tiw .11'(,11n1l of the scientilic department which ~  that'the land 
itl KIl:I,Kblc for the purposc f(:.1' which acquisition has been determined 
UpOll? These are very difficult questiolls upon which, I submit, the 
I S S ~ with the best intentions can give no a!lsistnnctl to the Collector. 
Thllt is my third submi!lSion. Lastly, I submit that Mr. Mukherjee is 
per£edJy right when he says that if he were to insist upon this amend-
ment it would cntHil delay and possibly indeed wreck this very Bill. 
Moved b:: that sontiIUl'nt, Ill! and hiK co-authors of similar amendments 
11Rve withdrawn this amendment. My friend Dr. Nand Lal is irrecon-
ciluhle und I therefore ask this House to throw out his amendment. 

Mr. J. Rsmayya Pant7alu : ~  I have on]y two remarks to make with 
l't'fel'cn('c tn this amendment. One iH that if we are ~  aSRociate 88sessors 
with the ColJertor when inquiring into the objeetion, l't is only fail' that 
whilt1 OIl(' of the nSRCSHors is appointed or nominated by the objector, 
the nt ht'1' flhould he nominated, not by the Govf'rnml'nt, but by the 
cOJUJlany (lJ' I ~ locill bf.rly 01' the Government Department that applies 
fur the lal.d : ~  Ihe padics. to the proceedings nrc the objector 
on ~ one ~ ~ I1nd thc pal·ty that applies for the land on tJle other, 
I do oM SCI' llnr ~  in the Government appointing an asseSSO\' 
to !'iit with the Collector. One should be nominated by the objector 
and the ol-h('r by the party that applieR fQr the land. !l'hat iii one 
poillt. 

Bnt ttftcr all, I do not sec that the association of two assessors 
with the Collector is like]y to ~  in much advantage to theobjectQt ; . . ' 
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becllllKe, if the asseSHor appointed by the Department tllllt applies for 
thl! land ~  with tile Collector, they will ovel'1'ule the objectors' 
8lWessor, and when the papers go to the Government, it will be found 
that the majority are in favour of acquisition; and liow iii thllt any 
better hom the point of view of the objector than thnt Government 
should JUl\'e only one opinion, namely, that of the Collectol'? In the 
otIC Mse it w('llld be the opinion of Clnc officel' and in t.he oUwr I. ~ the 
opinion of a mfljority. I do not think that, after all, this amendment if 
adopted will I'elmlt in much advantage to the objectOl'. If the Govcrn-
ment fee}R unllhle to accept it I would advi8e my friends the 8uthors of 
this amendment to witbelrRw it. 

Mr. K. Bama Ayyanrar (Mllduru and Ramllad Win Tinrw\'elly : 
Non-Muhammadan) : Sir, I rise to oppose the "iew f,ut fOl'\\'ul'd hy 
Dr. (jour. The stage at which this is wnnted is befol'e the })}'ocet'ding's 
arc taken for acquisition. It may be that there will be lin objectiou 
with re(\lrencc to only a portion and not all the land Ilpplied for; liS 
for example, 've have in one of the villages near Mad/'as Ii portion of 
the lant} through which the line h&.'1 to run; or it lll'Q he that a portion 
of the hnld to be acquired for a particular purpose lUay be so important 
and eMentisl that'it weuld be better not to proceed with the aequisit ion. 
The Collector to whom the appJication it; made ma.\" often not fully 
undel'stllnd the j ~  of the sput which is required 1'01' tilt, 1 ine 
or the direction in whieh tne line has to run. In tmeh caHCH, of tOlll'Se, 
l\lr: Rnmayya has Hu!,(:,re"ted tbat the prcscnce of OIlC aHseSHOI' with t.lw 
(;<llIechll·. lIlay J'clllly he of no advantage, at; the majol'ity may hold the 
"iew taken b)' the Collcdor. We do not Hay thllt a Collector iH going 
always to act with prejudice. It ~  he that the I'mll filets ul'e 1I0t 
brought to his notice. 'Vhen we appoint 8NSeSIlOJ'S the object is more 
to bring the Government into contact with knowl('dge t.hat is necessary 
for considcrati(Jln of the. locality. In such casils it will certainly assist 
1 he Collector. I dl} not think the Col1rctnl' always menns to go against 
the rights which are put forward. Of course the opinion of an assessor 
put forward by the party objecting would havc the same value, and in 
such cases the Collector is likely to come to It correct conclusion, more 
cKpecially in the case of important portions of land to: be acquired 01' 
where habitationK, etc.; are affected the provision would be of consider-
able vslue, and I think the Government itself would find that it would 
be of considerable hp.lp to it, .and I do not think there wo'uld be any 
objection to accepting the amendment. 

Dr. lfand La1: Sir, my learned friend Dr. Gour ....... . 
Dr. H .•. Ocmr : I rise to a point of order. Is Dr. Nand La! entitled 

to reply? 
Dr. lfand La! : You mentioned my name and I must give a perRonal 

explinatioD, in the first place, and in the second place I am entitled ..... " 
JIr. It .•. D. Butler:. Sir, if this is in the nature of 0. reply I must 

claim the right to speak. 
111'. Pr8lident: I understand the Honourable Member is giving a 

perlOD1 explanation. 
• • • 
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Dr. Nand Lal: Sir, my learned friend says that I have not explained 
how the asses!lors will be able to know whether certain land which is 
going to be acquired if> being acquired for II. public purpose or not, 
and what the definition of " public ~  "is. The definition to a 
certain extent hus been given. If not, he should have no quarrel with 
the snggelltion that if two assessor!! come to the help of the Collector 
their collcctiv.! opinion will be better than that of one Collector. 

Mr. Pr8lident: I nr,dcrstood the Honourable Member ,vas going 
to offer a personal explanation regarding something ~  Dr. Gour had 
lIaid. He is not entitled to repeat arguments . . 

Dr. Nand Lal: Certainly, Sir, I am not entitled to repeat all my 
arguments. I understand that and I shall eventually refer to the nature 
of the public purpoHe, hut I had to discuss the previous ....... . 

Mr. President: Order, order. The Honourable Member misunder-
stands. lIe must come to the question. If he has any personal explana-
tion to offer he is entitled to offer it. He is not entitled to offer any-
thing else. 

Dr. Nand Lal : Well, Sir, I thought that this required personal 
cxplanation. 

Mr. P. B. Haigh: Sir, I sincerely hope that the House will throw 
out this amendment, because I think with all due respect to :Mr. Mukher-
jee that it is a most pernicious one. In the first place, it is very desirable 
when the HOllsc is considering liny amendment to reflect how it will 
affect the whole strudUl'e of the Bill to whicll it refers. Now, this 
amcndDlrnt attempts to import into the Bill an entirely new principle. 
'1'he HO'nollrahle Memher who is in charge of the Bill explained exactly 
:ts purport, namely, that when Government has declared that a certain 
piece of land is wanted for a public pUl'}lose, the person who owns or ia 
otherwiHe interested in that land should havc the chance of represent-
ing to Government-a chance which he docs not at present possess--
that th(;' land ill no! wanted or that the purpo'Sc is not public; and 
Go\'ernlllcnt will thrn he bound to talte hi" objection into consideration 
he fore 1111:1 king: a final (h·ciRion. Thit; amendment, jf it is passed, wiI.l 
hrill!! in /I 1>00·t of quasi. judieiltl proccdll1'c into the investigation which 
is Illude hv Govcrnment. 'J'he fact is that at the bottom of the whole 
thing-and el' J1ainly lit the bottom, I um sure, of the mind of the Honour-
nble Mover of the Hmelldment-is the idea that the Collector C8nnot be 
trusted to make an inquiry properly. I wish to answer the objections 
thllt IH hilS put forward t(i the inquiry being made by the Collector. 
First of all he told us that Il Collector cannot be expected to be an 
llxpert on aU possible subjects. Well, Sir, r must admit-with reluctance 
-that this is true, But the Collector is not requh'ed to be an expert 
on all sorbl of subjec.'ts. ~  what will take place under this 
procedure laid down in the Bill. The party aggrieved by the 
notice of acquisition iR to IlppNll' hef'ol'fI the Collector in person or by 

~  and explain exactly what his objections are, and t.hen of course 
lhe Collector will hear lL represent.ative of the Department which is 
jnterested in the acquisition. In 99 cases out of 100 acquisitions ~ 

• 
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land for a public purposc are wade, not on behalf f)f the Revenue Depart-
Ulet1tor any Department with which the Cc'llector is immediately con-
rcrned, but on behalf of other public l>epartruents-Porests, Railways, 
Pub:lie W o-rks and KO on. 

Naturally when the objection has been stated, the Collector will 
hear a repreRentativc of the Department interested who will state the 
case of that Department, as regards the necessity of the acquisition or 
~ necessity for acquiring that particular piece Gil land, and having 
heard the two sides the Collector will make a report to the Govern-
ment with his opinion aud-this is important-aU' the papers of the cuse. 
I would ask the House how will it assist the Collector to have two 
lls&e8Sors T The Collector, if I may say so with all humility, is in the 
habit of hearing IItatements made by aggl'ieved parties. 1t WOlJ 't I ~ the 
tiMt time that he will hnve to hear the other l'Iide. ]t won't cn'll he the 
~  time that 1M! will have to suhmit n report to Govel'llllu'nL Bllt tl1en 
~ Honourable ltlembet· proceeds further and says-the Collector having 

reported to G(,:vernment according to his idiosynerW';y lhe papers will 
go up to Government, lind Government having his l't'pol'l hefore them 
and not being expcrtij will not understand ~ uhOllt the matter 
lo11t will accept the repO:rt of the Collector. Well, I only wish the 
lIonoul'ablc Memher ,\ ere ri::ht Ilud that UovcrlllUcnt were ~  1;0 

~  tu ILl"leept the Collector'::! report. My experience, Sir, has Dot been 
tl(I happy all that. 

And then, Sir, the other Honourable ~  who spoke last BUg-
gt'flt('d that all lu!sessor was neCeS8/lry t.o t'xplain to the Collector the 
ptint. of view of the objector. Now that does really seem to me rather 
tjDpt>l'fluoUS. In the first place, the objector can bnv(' his own pleader. 
'1"ht'l'e is nobody who call state n case better than It pl('ader, SlIU if he has 
Rot got his own pleader, then it will be the duty of the Collector to try 
aM find ollt 88 clearly ItS he can what the ob.ject()r is driving at. The 
fact is that what the Honourable Member wants iH not an AJ!st'SHor but. 
another advocate, and that iii flnother objection to the whole HcheJlw of 
assessors .. Under the pretext of Retting up a HOJ1: of judieial inquiry, 
actually it is attempted to enable the objeetor to have un ativo.cate sit-
Hngby tbe side of the Collector. But an advoeute iH already provided 
by the proeedure flnd another one is quite superfluo\ll;. 

I must refer to ont other point to make-if this amendment is 
preased the Bill will of eourse cease to exist.. That point lIas already 
l)een dealt with by the I-Ionollralllc Member' from Nngpur, and I do 
not WWll to repeat it ; but I did think that it waH neeesl!I:lry, in ,-jew of 
the line which was hlken by the Mover of the Amendment with regul'd 
to the position of the Collector in this mutter, that one of tha.t " depressed 
clMIIH !, Khould' hl,,"e an opportunity of speaking, of beiug heard in his 
dtifence. 

OoloRe1 Sir .1iIeDr7 Ita.DYOD (United Pro,-inceFl : European) : Sir, 
my nggetrtion to ~ Hononrable House is to throw out this amend-
meat with no ulleert.ain voiee upon two very Rhort and commonsense 
grOoUDdl. FirAt of all, III pointed out by my friend Dr. Gour who has 

. . . 
• 



had a great deal of experience in t.heRe matterA, hl)wever short it may 
~ of the ideal, the reality will be this-that two assessors appointed 

;)1 the WHY suggested by the amend mont w ill in nearl) every calie con-
~ j  a plus and a minus eliminating each other, 8.11d the result wjll 
be that a decision on the point will still be left in the hands of that 
Collector who is said to be " not an expert in everything," and who, 
according to Dr. Nand LaI, will still be obliged •• to make any kind of 
report he pleases." 

The other and still more solid ground upon which I am opposed to 
this amendment is this, that it is perfectly obvious that the Govenlment 
could not possibly ncccpt an amendment of. this kind without cOllsulting 
J...4oc81 Government ; and if the Government took that course it' would meaB 
that thiH Bill would be wrecked and a very useful advance, a great advant-
age to the public, would be lost. I think upon these two groullds the amend-
mellt IIhould be rejected. 

Mr. H. Oalvert (Punjab: Nominated Official): Sir, it is quite 
probable that in the course of Ii fairly p!"llonged career as a land aequisi-
tiou officer I may have commit.ted mallY of the atrocitiell which Honour-
ablc Members like to ascribe to us pOOl' rleprcssed Collectors. But from 
my ~  ex!>crience I have been b'ying to imagine what exactly 
would happen if this amendment were pUl'lsed and put into practice,-
say if I were called upon to acquire land for a ncw railway line or for 
a nf!W caual. ' . 

Now ~  new railway line, Sir, as hllR been pointed out, may ext('nd 
over a very great length of line running through many districtR and 
many villages Ilud we may have to taltc up the land of thousands of 
OWlwr8. Now, Sir, prefmmably when Ont· ll.'j:!;ul friendK really get to 
work, they would take very good care that. everyone of t.hose thousands 
of owne1'H Pllt up an objection and each objection would be supported 
by lill IlHHCNHU1'. I would myself of course take very good care to Hee 
ihot thl' 'ussessor appointed by the Government was a man after my 
own heart. But what would be the result f The resulting railway 
line would zig zag gently over the ,!ountry, arrh'illg or failing to 
arrive, as the cnse may be, at. the destination which it. was intended to 
rellell when tht, line was delligned, Or, Sir, our rsilway . line 
mig-ht ~  he interspersed with g'llpS; where the ober,tioDs 
have been upheld, the line will stop, t.he passengers will have to tranship 
Ilnd go on to the space beyond, Well, Sir, II railway line might or might not 
succeed nnder t.hese circumstances. But a furtht'r reason why we have 
to t.ake up land, in the Punjab certainly, is for canals. Now in align-
ing a canal, the actual engineers have really little option whatever. The 
alignment of Ii canal ill decided for them hy the features of the Jand j 

and, Sir, owing to the peculiar physical defects of nature it will be 
quite impolisible to uphold the object.ion of an assessor because what-
ever you do you cannot ~ waie,· run uphill. Y Oil have to take the 
highest ridge to put your canal ~  whether there is anobjElction 
or not, and whet.her your assessor supports it or not. It seems to me 
Sir, t.hat the ~  which has heel! put fprward 11ns not been put 
fOMWlrd from any experience of the actual methods w1der which land 
is acquh·(!d. W:} have not enn been told h().w the asseS$ors will be 
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appointed-whet:lerthere will bE' a paMl of assessors kept at the Col-
lector's oillce an,l carefully checked by him. or whethf:r 6heh objector 
,vill produce from his pocket a list of lH'IScI!ShrS and we shall have t.o 
objt'ct to any of them, on the gound that they are not sound of mind 
or for any of tht' other reasons usually produced in such cases. 

Now, Sir, t!tc main point ~ this-that in these transactions the 
Collector is merely an executive officer und is merely cal'rying out the 
duty handed over to him by Govenlment on behalf of Rome Department. 
In the carrying out of thiH duty there ill only one object--that is, the 
public object. There is Ii /IOrt of misunderstanding, I think, between 
the " official" object and the .. ~ "object. Under this Act, Sir, 
the only official object can be the public object. 'l'hat is presumed 
from the Act itself, and there is really JlO conflict of opinion between 
the official aspect of the case and the public aspect, beca\Ule they are 
bound to be the same. It is merely a conflict between some private 
person and, a public company or the Department concerned; and "as 
I have p()int'cd out., Sir, the actlllll option opcn to the Department or 
the company is udually very 8111811 inde"d ; people IU'e compelled to buy 
up rertain land not becaulle tJlflY lil(l' that land but because that 
particular bit of land it; the only land suitable for the purpose th('Y 
have in view. So it ill mere wallte of time to hay(' two aFlHeRSOI's, 
it iR not likely t11 hI' of any hent·fit to, the publie and it will cpr-
tainly add to the expen!!('!1 Rnd ~  r\f t.heNe proct'edingM. If, 
Sir, ~ iN ~  caRe in which thp ohjt!ctor fel'IR aggrieved, he 
can all the Act as present Mtands take hill whole case to the civil 
courts where he can get the whole ealle thl'aMhed out with the help of 
any number of lawyerH he might chool!e to employ. A gentleman behind 
me points out that a divisional CO\1l·t cannot take UJl the case of acquisi-
tion. But the point h. that in most of theRe big acqui&ition caRes there 
is no option at all. In a question like that. of (lanaIII, for instance, no-
body can object ~ all ; we must ha vc tho canal along the higheRt 
ridge, no matter who object.s ; the canals either go there or nowhere at 
all. So in most of theMe cases, Sir, the present amendment will be per-
fectly useless. 

(A"everal H OM1lrable Members : " I move t.hat the question be· now 
put."): 

Mr. Prelid.ent : The question is that the question be now put. 
The motion waR adopted. 
The amendment. waM negatived. 
Mr. 1. Bamayya Pantulu: Sir, I propose 
.. That in clause 3, in 8ub'8('t'tion (2) of tbl' proposed new . ~  5A, alter th. 

word • objeetiolUJ ' wbl're It flnlt o('('urll, tbl' following word •.• hould be ~  'Vi,. I 
I and I'onsldering lurb evident'.tI (it any) a8 lIIay be addut'ed '." 

The object of my amendment is that a landhoid4'r when he makes an 
objection before the Collector in rogard t.o the proposcd acquisition of 
lahd, must be ~ to adduce Rome evidence to show that the acquisition 
ill really ')bjectionable. If a mun tn(,J"ely rliiNe an objeetion, and adduces 
no evidenae, I ~  tlHl.t the Collectm' will not. in mllny caseR, be in a 
position to know how far the objection raised is proper or tenable. 
To f!U'ble the Collector to form a proper opinion in the matter, it will 
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be ncccRsary for 1he objector to adduce (·vidence to show that the aequi. 
sition will be really objectionable. I think it requires very few worda 
to support that' view; otherwise how can a Collector form .an opiuion 
on the o\)jceti'.on lIllleH!! the objector is able to show by eVldence that 
hi!:! objection is well-founded T • I, therefore, propose, Sir, that these few 
worus may be inserted ill the section so a!:! to enable the objector to 
adduce Homc cvidence before the Collector to enable thut officcr to come 
to Il proper decision UPOll the point. 

Mr. M. S. D. Butler: Sir, I do not propose to detain the House very 
long on this subject; I think the House wishes to come to a decision 
on the Bill soon. But I will only say that very much the same remarks 
apply in the case of this amendment II~ to the amendment previously 
moved hy my Honourable friend. Had we had this suggestiPn; in 
Committe:.! we could have gone into it in detail and found out what 
would be the suitable way of bringing into effect what the Honourable 
Member's wishes really are; hut now, as the case stands, we have got 
a procedure by which the Collector has got t.o hear objections; he has 
got t.o re('eive them in writing; they t:re gOLng to be put to him in 

~ ; and then he luts to heal' the pCI"Son who is objecting and. he 
haH to henr his pleader. He has also to make such further inquiry 81'1 
he thinks necessary ; he has to do all this and then he has got to submit 
his report in detail together with the record of his ~  to the 
Loeal Government. '1'hat, I think, is probably IlR much as we ought to 
lilY upon him, and I nm nfraid that if ,ve try to elaborate matteI'S any 
fl1l'tlicl' we may he directing a procedure which will be too dilatory. 
Bt·sides we Bre hardly in. a position to accept any definite amendmenl to 
thiw f'lfeet without consultation with the Local Governments, and as I 
have explained before, we do not wish to delay the Bill and refer it 
aga.in to IJocal Governments ; the session is ending and we shall lose the 
Bill. W c are, however, quite prepared to bring the suggestion of' the 
Honourable Member together with his previous suggestion to the notice 
of the IJocal Governments and I hope that will meet his wishes. 

Mr. J. Ra.mayya Pantulu : In the circumstances, Sir, I beg the 
pcrmiHsion of the House to withdrnl¥ my amendment. 

Till' aml'udmcnt wRs,by leave of the Assembly, wit.hdrawn. 

Clnuses ::1, 4, fl, 6, 7, R, 9 and 10 were added to the Bill. 
Clamw 1 WRS added to the Bill. 
The 'fitlc and Preamble were added. 
Mr. M. S. D. Butler: Sir, I am vcry mnch obliged to the HouRe for 

the cOJlRidel'ation they have shown to thi" little Bill, which I have brouR'bt 
forwRro, ond I do think that it constitoutel! a wry real advance in land 
aeqniHition ~ . The Collectorl! with whom J have discussed 'it 
are, T think, Romrwhat astonished at the ma/lnitllde of the advance. 
and it nnilonht.l'dly il! H vp.ry bi!( advanrc, lind I am sure we <lha11 all 
watch itR workiT'ir. with the greateRt of il1terest. J am especially obliged 
to Jr,y frifmil, MI'. Pllntlllu, for having' met l1R in the way he has, for 
I kf'ow how very deep the interest he takeR in this Dlatter iR : and he 
speaks as one· who, like mYRAlf and others who have spoken, has don, 
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a great deal of land acquisition work. He let fall one remark in 
justification of his not slIying milch about the Bill in which he said 
that. Wj he was lit the end of his lifc here, or rather as we wt!re at tha 
end of our Ih'cs hel'e, he would not spcltk out till that might be spoken 
on the 811ujcct. i am reminded, I:;ir, of a saying in the Guhstan to the 
effect that whoever is under sentence of death will ~ out with. 
out restraint what is in his heaJ·t. So I (haw the conclusion that we 
shall meet the Honourable Member here ~ . 

I move, Sir, that the Bill, as amcnded, be passed. 

lIIr. J. Bama.yya Pantulu : Sir, I heartily support the motion. I 
welcome tIle little Bill before us, not because it is all that we desire it 
should bt!--it falUi vcry short of what we waut it to be-but because we 
must be thankful to ~  even fol' small mercies ; and such as it bl, 
I welcome the Bill and I thank the Government for the promptitud(' with 
which they have carried Ollt the ulldertaking which they ga"e the lIoUlle. 
during the last Delhi session. . 

I wish to say one or two word", hy way of pel'ijonal explanation. 
I am very sorry that I could not be ~ in time to take part in the 
earlier diseussioDH on the Bill. In fact. I had no idea that the Govern· 
ment was going to hring in tlliH Bill in thiH Hession at all. There was 
myoId Bill which wall dillallowed. but I foulld it in the list of pending Bills 
that was sent to mf! by the Legislativl' Department. 1:;0, I Hent a notice 
to' the I,egislativt> Departmen t to the <!fYeet tbat I would make a motion, 
on the 19th instunt, to refer it to a Select Committee again, and I cnme 
here in time to do it. In the meantime 1 found that the President had 
disallowed my motic·n on the ground that a similar motion had already 
~  rejected. I was not quite satillfied on the point. Nt'vertheles8, the 

requirements of the case han, I think, been met for the time being at any 
rate by the Bill introduced by the Government, and T would t.herefore aHk 
the House to pass the DiU IlS it il!. 

The Honourable Sir Naraaimha 8arma: Sir, I wish to make just 
one or two observations before the motion is finally put. to tilt' House. 
I,et me in the first place on behalf of G~  tl!jll.dsr our con· 
gratulations to the House for the ready, Hpeedy and expeditious 1Illlnnrr 
in whicll IIonoul'llble Members have allowed this Bill to pallil thrOlllZh 
the Chamber. The secolld observation that I should like to make is 
that Government do not ~  the position that this is only half a 
loaf, that it is a ~  lUea!lllrc or that it could be very much improved 
upon 'dr improved upon lit all. No doubt, it did permit of much dis-
cUlJsion ; different views may be Iteld. and possibly some changes, not 
e-f a very important character, miRht have been introduced. But I 
should think that the Governmp.nt hall gone aA far as they could in 
giving an ~ to perRons whORe landA are proposed to be 
acquired to state their object.ions HO t.hat the Government may have 
aU the ~  hcforp. thf'm before ('.orning to a de<Jision aR ta wllether 
a particulur land Mould or should not be acqllired. I think ~ Honour. 
able friend Mr. Rama,11ft Pantulu may have tJle Itatiafaction that he 
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had induced the G ~  to give a promise on the last oceaaion W. 
expedite the l'lmttcr as muoh as· they could, and if we did expedite the 
matter he . CB.Dllot very muoh complain because we did introduce it 
without a long notice being ·given. We did feel that we might delay 
ihis question, and take up the whole question of the amendment of the 
Land Acquisition Act along with other proposals we have on hand, but 
we thought that those proposals mayor may not get through and that 
it is desirable to give the persons whose lands may be acquired an early 
opportunity of having the satisfaction that justice is done to them after 
hearing them, rather than pOstpone indefinitely a question of this 
character. I think, ~  there is no dispute now all regards the principle 
of the Bill. I felt as a non-official when I had to defend persons whose 
lands were being aequired that there was a defect in the Bill and that 
something could he done in this direction, and I have now the satis-
faction that thRt defect has been remedied. There iii not very much 
more to be done in the direction of amending the Act because we have 
8'one through it D,nd the report from the l.IOcal Governments also have 
assured UII that there is not much more that can be attempted usefullY. 
except on this IIDe question regarding industrial concerns. I have 
made this observation, becauRe Honourable Members may be under 
the impression thA.t Government have very wide and exteDJIive pro-
posals before them, and I should not like to disappoint them. The 
question of the amendment of the Land Acquisition Act has long been 
under OUI' eonsid!!ration, and we have arrived at the conclusion that 
therf is not very much to be done except in thc one ~  I have 
indicated. I agrun thank the House for the speedy and ~ 
manner in which they have allowed this Bill to pase through it. 

The motion that the Bill, as amended, be passed was adopted. 
The Assembly then adjourned for Lunch till Twenty Minutes to 

Three of the Clock. 

The AssembJy re-assembled after Lunch at Twenty Minutes to Three 
of the Clock, Mr. President in the Chail'. 

EXCESS GRANTS FOR 1921-22. 
E ~ I  ACTUALLY INCURRBD IN EXOIS8 OJ' VOTED GltANTS. 

The Honourable Sir Ba.n Blackett (Finance Member) : Sir, I beg 
to move: 

" That an excess grant ot RlI. 1,95,00,188 be'voted by the Assembly to regulllriS8 
the expenditure chargeable to revenue aetually incurred in ~ at voted grants 
in tho year 1921,22." 

Sir, this is the first time that the House is called upon to deal with an 
exces!! vote. Under Rule 49 of the Indian Legislative Rules j 

• I When money bas been spent on any service for which the vote ot the Alsembly 
is necessary during any lInanclal year in eJ:ceB8 of the 'amount granted for that yeRr 
a dOOtand for tho excess shall be presented to the ASllembly by tho Finance Membe: 
nnd ~  be dealt with in the same way by tho A8flembly as it it were' R dcmnnd 
fol' a grant." 
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The number of heads under which exce. have oceurre4 is rather: 

strikingly large. The explanation is strikingly simple. The year 192]",22, 
in which these excel!l!le8 ha\'& occurred, was the tlrst year in which. the 
new sytttem under the Reforms of voting on the demands for grants by' 
the Assembly came into foree, andlxlth the Auembly and the Govel'll-
mellt of India were new to the aystP.Jn. The Det rewlt is not quite 10 
bad as the fact that I hayC to pl'e8eDtan exceBB vote for nearly two crorel 
would suggest. As a mattrr of fact, the total amount of the voted granta 
for the year 1921·22 including I ~  was IOmething over 
184 crores. The total expenditure for the year out of those grants was 
aomething over 125 orores, 80 that tht·re ~ a saving on the whole of over 
9 crores. Though there was a saving on the whole, an excess has occurred 
under indiyidual heads. Thismatt .. r has been fully examined in the 
ooul'8e of the last month by thc Public Accounts Committee, which has 
had before it the appropriation report for 1921-22 and hat examined item 
by item and head by head the whole of the voted grants. In nceordante 
with its duty, it has examined in -PArticular the cases in which excesses 
have occurred and has given a full eX{llanation of them in the report ,,'hieh 
ha.." bt>.en presented to· the .A.8sembly and ha." recommended that, in the 
circumstances explained, this excess grant be voted by the House. 

There are three particular reasons why the excesses have occurred. 
The first two are ~  in para. R of the interim report of the Public 

AeeountsCommittee : 
II A ('bange of cJaMi1leatloD in the nuount8 bad been introduced after the demanda 

weN pUled whereby the '8l1:penditure WAS aeeounted for under a head other than that 
under ,which the fuuns had provided for it. The most striking inmnee of this ill due 
to the decw.on to show tile lO/l8el under Exchllnge under the ""rious heAd" of expendl. 
tnre instc'I1I1 ot under the "epllrate henll I Excbange' whero 903 laltba had been 
provided tor it." 

In going throu!"h the appropriation accounts, if we had not been fore-
warned, we should have been rather snrprised to discover that there was 
R saying of near!y 903 lakhH under the head of exchfUlge. Thllt SIlying 
was compensated by an eXCCII!l under Rome of the other yoted ~  to which 
the Excha!lge it4"m had been transferred. 

The Sf'COlld (!xplanation which ~  for !leveral of these excesses is 
the fact that certain items of extlcllditure on stores in England could not 
be adjusted by the High CommiH!'!ion('r undcl' the correct heads for want 
of full informatioll in Bnr-Ialld. '['11') expenditure consequently had to be 

~  on to be adjusted in ~ uuder thevRriou8 headf:ol. Funds had 
l)een provided for the PUl'ChORC or f .~  under the head Exp('Uditure ill 
Eng-land, where IlS 8 re!!ult, there is n ~  sllving of over 58 and a half 
lakhs, compensated by inerrlls(·d expenditure under the heads to which 
this charge lias beE'n transferred. 

'Perhaps I might for a lllOID0\;t illll!'jj;rate what hns happened by taking 
one particular head. I tnke the' head of Stamps, under which I think 
the largest excess occurs. The grant as finally voted by the T..,egislative 
:Assemhly WfiIIl Rs. 3,80,000. The netunl cxp('Dcliture WM Rs. G4,9S',904. 
~  excess of R-:;. 51,18,904 on 11 toial ,"ote of less than ,1 Iakhs. The 



~ ~  is given on page 14 ~f the ~~ ~  ~  f~I  the, .Central 
!-(.evenues. '1'h.J.s excess 18 made up ot uoout aa J.akhs . f ~  f ~  ~  
Wome accounts to the India accolUlts on account ~f the cost of ~ . 
l!<uropean stores.-(that is the second vf the two explarDatiOI18 ~ ;I gave 
jUlit now) ,-and to the adjustment of about It) lakhs on ~  of ~~ 
c.hange. 18 and 3.3 ~  ~  ~~ . ~~f.  f~~ ~ ~~ ~f 
RH. 51,18,904. 

'l'he third cause of ~~  :us rather more . ~ .. ~~  
is referred to in· paragraph ~ and tile following paragraphs of the ~  
Accounts ()omnuttee'li 1lI.tertm ~ . ~V e Wtlre titry.ck in ~~ 
through the Appropr.ultion Accounts--and indeed our atteI!tion was 
drawn to the tact both by 1116 Auditor-(jeneral and by the .A.cc2untant-
General for Ventral Revenues-that in several cases the expenditure of a 
Department ·was in excess of the net grant ~  by the -Aatembly In ~ 
rev.l!lCd estimates but was under the total grant vowd by the Assembly at 
t.he beginning of the year. It transpired that in ~  ~  the ~ 
rity wrectly responliiblo for expt!llditure out of th2 given vote did ~  
diIIcover Wltil April or May after the year had ended that the total ~~  

originally allotted to. him, had been ~  in the revised estimate. ~. 
had. gone along in perfect good faith on the basis of his original grant. 
He had never ~  notified that the original grant had been altered, and 
he was a little bit Wlwilling-if he hus a ~  be reported to ~ 

Public Accounts Committee for having exceeded his grant. Of course 
is Wali quite obviously impossible for him to act otherwise, and indeed if 
the reduction of the grant had been notified to him on the day on 
which it was passed by the .Assembly, it would still have been impossible 
for him to live within the original grant. The fact was that th§ revised 
elltimate VIas drawn up really for qUlte a different purpose. The revised 
estimate was an estimate drawn up on thg basis of the actual results of 
the first 8 or 9 months for the i)urpose of enabling the Finance Member 
when he introduces his Budget to give· an approximate statement of the 

~  of the year that was ending. .'l'akcn in gross the result is generally. 
very ~  accurate. But when tbe resultli of that revised estimate 
drawn up without consultation with the administrative officers responsible 
for the el:penditure are used to cut down the original grant for a parti-
cular head, a good many inaccul'ar.lts naturally crop up. The system, 
] think, arises partly from a cOllfusi0J1 between what is being done when 
a Budget is being drawn up and what is being done when the House is 
being asked to ,'ote that certain sums shall be ~  for expenditure 
Wlder certain heads. The l'evillcd estimate is quite good enough 
at! fl statistical basis for a total revised estimate for the year, but it is not 
good enough for securing that a Depllrtment shall in no ~. exceed the 
amount ",'otcd by the Assembly. The Committee has recomtnended 
a'J & method of getting over this difficulty in future that the revised eBti. 
mates shall not be used as the basis for reducing at the end of the 
y,'ar the total amount granted to individual Departments. What is 
reqaired at the end of the year, 01' before the.end of the year is that if 
in any cases it ill evident that for ('Il.uses which could not be' avoided a 
;;ivcn Department will require a htrger sum for its voted exp'enditure than 
;Ila8 been voted up to that date, the Government m:ust ~ ~ to'the :Asaem}:Jll 

. I~ • • 
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aDd. 86k for. an addi.tioul, gran.t I ~  ~  ~ . If there have been 

. ~ . i.u. ,other ~ .~  well and good. But without a very compli-
~ . . ~f  YO\1 ~  jWJt before the end of thl1 year reappropriate 

~ ~ ,fi'om. ~. ~  to . ~ . ~ . f  YI;>U have spent a good deal of time 
ill making !lure that the administrative officer responsible for the eXl'endi-
tUl'l' is able to liYe within the reducpd grant. I am afraid this cati.sc of 
l'Nrtlhle ·wHireeur ·next year inreapec1. of the acoounta ·of 1922.23,. but ill 
'fttt'are ..... e hope by.a better system to get <W-er that -ddicu,lty.. What tAe 
·tit>t1flC is asired to do, therefore, is te. vote··hadditicmal .grat, or rather 
1111 ('Xl'eN8 #1'aIlt of Rs. 195 lakM for the pur.p086of rqulariling .. 'the ex-
~ f  wAieh WIUI incurred in the year 1921-22. \illciw voted haada in 
~ ~ of -*be, amo\Ws voted under thClM partioular ,beads by the Asaembly. 
Ofl)l .. ~ . . . .of. 'course ilil modelled on the system in force jn. the lli¥ted 
j~ .  thBroexeeSi ,granta arn reguded asratller lI.eiIIDus olfenC8B 

~~ L  they oocur iu very ~ circumstance" sueb. IUS· aTOle ~ 
.~. Iha..'VtI nt>tlooked up the ~  but I think thQ.t .. there were D:lore 

YlllM'H. betlUleJl 1900 aad 1914 ill whjch .no exc8!Jlil grant was required than 
)'car:dlL ,,-hich. aD. excess grant WIt8 roquiredunder any head., au.d the De-
, IMlr.qne.at· ibat had ,incurred .an excellS generally C8II¥l in for a good deal 
fIi.. ~ .. ci'lciHal. I· aULafraid .we 8J'e not.yet in .& position to take that line 
(.Jlflll lhJ1&atJ.tI¥ T. R.afltl'JClulriar: "Why nO.t" Y) beeaulIe, &s I have 
ex..u.iJ\Jd, . ~  . .maehinery of voted .~  w8.IIne'W ill the year 
to, .w,hiClh 'v.e a;re.wfeJ:ring. 
.  A 800d \ Im&Ilf .of these txGe88e8 would not have been i1reurred, I 

.~ far example, if it had not .~ for. re&80IlIJ ·wftioh. were due to tke 
(14·.lIlf<:l' ,of. Ibcaange ,and spreadiPg it overeaoh illdi.viduat ;head instead 
(If ~ j. .  it u.ruier oneh.ead Exchpnge. T8at was an improvement in 
ow: :ftfI9QtIjljI.\tI. &t w.hen. the Howse has voted money uader one· head, if 
tU\ -aher:ation.jn U1.e form of account is made during the year, that may 
"',8\111t iu"individual grants being exceeded althotlRh the· total grant has 

~  •. ~ . That sort ·of ~ f cla&sifloation iB not desirable 
~ ~  cO\ll'Me. of the, year and in the Public Accouats Committee· Report 
. it bJijl. ~ . 1'8OOlJllllended that.jt should not be done, if po8IIible,. ~  at 
~.~ ~  of a.. fisuwcial year .. The change was made for perfectly 
~  .roa.qns, .~  re88()nil, reasons whieh .appealed to the; lIoUHe, bat its 
c,llect, ,011 the doctrine of appropriation was not recognised at the time. 
It . ~  ~ future and that aortof tiling won 't occur. But, 
. ~  f ~  I think, in the ftrst year of the new ",ystem . 
.AJ). thq . ~  of :the l'ulesof appropriation were not fuUy recog. 
JUsed : by. the ~ . .  rosponmble. 

I aDJ in a position to give explanations of the exce8I!Cs 
~~ ejlCh head, if BeHired. But t.hey are already fuUy' ACt 
O!olt .,ill:· t,e repor.t .of . the Public ACelnIntH Committee. They haYe been 
~  ey th!! Puhlic AocountR C<»nmittee who have recom#tended ~  
thllJ:;Awnt llt!. Alven,and I do not, therefore. proPflRe to take up the time 
of,ihe.,IIOijfte, by.goiJlgfU)'ther into the details. 

. .~ .'j a. ':JoW (Nmninateli: L ~. nr l'.n.ter.es:tA..>'. : I.riAe.,.:to.Auppo.rt 
tbe 1JIOtion)n8de 'by thelloft'OuTabte the ~ ~  ~~  . Tbo I ~  

am.,..bi'to mle'l(m)re aJid 95'lakhs ~ . ·,tt is a large sum no doubt, 
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but the :{Ionourable the. Finance Member has expWAeQ ,the, ~  
or the causes which caused this excess. He has ~  ~ how 
t!lil ~ . ~  beiqg the first ie8.l\ cowa ~  or . ~ ~~ ~~ ~ 
ill kppilli' their· expenditure within the budget IIlam. s,m, -Sii. althoU8'h 
1 support *e JMtion generally, youwiU allow ~  mU:4ra'iIw'r8lllAr'b 
on the accounts of the year 1921-22 which have been pre!Rffited ''tei 'tHiS 
A.sf:lcmbly just now. 

My first remark is that these aCCO\lD.ts ~  that ~ ~ f ~  ~ 
in the year'1921-22 there was & II&viDg of 9 cl;ores ~ l'llpeea 1ind mQre. 
I think thiti saviag was brought ~  by a demand for -. sP.Pple.wieUQlIlY 
grullt amowlting to RH. 21 crores. I feel that there . ~ wrong in 
the DepartDlerit of Government ~ makes estimates of the ~ I . 
. ~ I  budget. When Oovenlmont ask this House togi'Ve & supplcA 
iIlel;ltal'Y grant of 21 crores and at the end of the year show & I&vin,rot 
9 ol'ore8-<lf COUil'He, we appreciate tLw 8&ving-,-it shows that the 'method 
of (·stilllating iN certainly very defecthe. I do not .y there may not be 
a.goop explanation. Some of the saying may beexpll.ined by tae reasOn 
of the exchQLJge charge", on non-votable items being CfNn.ted ~  the 
votable items, ,but such a laJ'g" S<lTingeammt bee:xpla.ined· by that rea!lOtl 
'llol).c. • Sir; ih.t is the f11'8t remark -v,'hich I wanted to Inate on the aceouhtA 
which have been preseQted to this House. The ~ .  'thif I 
would J#te to make is that the time of the yea.r in 'fhich tltia'reporthtll! 
~  placod ~ the ARKeRlbly 'ill F;omewhat too Ide. No dCHibt,an 
explanation him bCClll2'iven, tnat tbis heiug the· 'fil'6t 'year tile Auditor 
Qeneral coulJ uot be Tr.ady •. with his 81}(nt nnd' npprtlpriatWn ~ s.;r, 
t do 110t wu.nt to !!fly -allyt,bing ,.". l'('gl\l!ds thnt ~ f  It -lookn to 
be 8r good reason. • 

Still, I would Jikll GQVernmeut 10 mai:can cfl!brtnaft tiHHntl place 
the 'report of the -Public Accounts, Committee· before the ~  
time next daMlllry or }4'ebmary. ~  Sir, although the ~ f  

the ~  'hMalready admitted that 8Oft1etit dl6 f~  were 
110'clOIabt due to what I may say tire' negi'igehee"8f the o1ftcet<8; ~ j~ 

~  them on the ground that' this was the first yCal' '(jt'tbe fie", AiIitMn. 
I hope the· GovernmtJl1t of India in the Finance Dep"brlJiHlnt' ~  'i!Mtte 
Rtl'ict irnttruotioJls to their ~  not to depeJid 'uPon tlm I ~  (if 
the House ill regularisillg the (!xcessf'S which they may make in. future. 
Thnt instruction, I hope, the Government of Irldia.will not fail t6 KiYe to 

~  dfficen;,fbr otherwise they 'WouM platie tbis Bousc in a vert.d'iffiilUlt 
}ttJsition. Sir, there is another l'emat'kwhich I  _ wart ·to make . on, tbe 
I ~f  for this year and it is this.'fho approp,ri4lion ~  ~  ~  

been stlbmittecl to the House do not contain all the details w'Bich t)1e bOok 
flOntlsining the demandR for grant.s giveR. That book gives all t$ def·ails 
of every got'lint, in filII-but when the appropriation reports nre ~ ~ . f~ . 
t'bc.>y d6 not ·give all those details. They give much fewer. details, . 'rhis 
make!ll the comparison of thf' b'tldg'(\t.g'rliht Rnd the actua_l expe'ndliq're 
oifficult. The report of the Public Aecountfl Committ,ee gives some reflRons 
why such a detailed. acconnt Muld nol he golven. tTnfortunate\y" t CIUl1l9t 
~  -with some of the reallOnS giV'en in tlle reperl. Tn, the fust ptahe, it 
i!<: An'o in ~  28 : - .. . 

." Th6 appfopl'lll.ttOft h'pM'b, tmtMit 01 ""nti'ftlk ..tftll o'rITy'var'illttonl{ in ti-rP"ilft!, 
~~~ ""dOr ~  h(l!1d. ~ !,ccoanta, . ~  ~ ~ ~  nnw. ~  
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made and -the actual apenditure ineurred under eaeh det&ile4 bead ahcnriDa the 
Demau.d for GftDtB for the year in whioh the A_mbly II8JlCItioned it. On the other 
haD4 it".. pointecl out that this proeedure would involve ltill further delay in 
~ applOpriation reportB and would inoreue eonaiderabl1 tJae work involved in 
prep&l'iDe them." 

Sir, I do not think that any additional labour is required to give the-
accounts in detail. After all, when the Auditor General prepares the 
accounts he prepares them from the details. Unless he adds up the de-
tails, how can he show the accounts in larger sums' Therefore it is the 
'Audito!" General who must be preparing the accounts in detail and,80 no 
more labour will be involved in pnbli!lhing ~  in the way I suggest. The 
only other difficulty that may be urged is that the volume of the book 
wm be 'ftry large. That may be, but as the Assembly has got the power 
to go into the accounts of the Govenlment of India, I think it is better 
that full detailed accounts are placed before the A Msembly. At present, 
the Government of India publishes a big volume about their ann11hl 
accounts, .but that volume contains- a mixture of several accounts, Pro-
vincial accounts are mixed with the Central accounts and ~ other 
things are brought in in that book. I would suggest to the Government 
of India that if necelJ88.ry they w;ll publish a separate volume of their 
uooounts showing all the appropriations in as many details as there are 
given in the Demands for Grants. Then, Sir, it is said that these details 
are given during the discuBSion of the budget in the book containing the 
demands far grants. But, Sir, when t.he figures about the actua1s of the 
pre-dous year are given in the book of the demands for grants there are 
no explanations about the variations. What the Assembly cares to know 
is an explanation of the ~ I therefore feel that, although it may 
involve a little mOl'f\ trouhlp, or a littJp more expenditure for t.he Gov-
ernment, they should publish their accounts in the fullest detail,-at 
least giving all the I details corresponding to the details given in the 
demands far grants. Then, Sir. there is another point upon which I 
Mould like to makp, a ff'!w rp.marks, nnn it iM t.his. In paragraph 21 the 
Public :Accounts Oommittee discWl8es the pros -and com of the powers 
t)f the Government of India to re-appropriate within the same demand. 

Sir, at present the Government of India claims to have the power to 
~  any sayinll'8 which they make in one demllhd for the pur-

pOReS of that demand. Sir. I do not question the legal right of thc Gov-
('mment of India to do thiR but J f£'t'!l AS 1\ matter of Mmmonsense that when 
th(' Government of India pla(',p. their budget hefore the ASRemblv with 
the details lZ'iven in the Rook of Delrand", for OrantM and if the Govern-
ment of India makes variations in thORp. det.Ri1s, it is but fair that this 
~ I  should know why the reapl'lropriationfl were made and should 
havp. Rome voice in S ~ whether the reanpropriations wer£' just_iflable 
01' i'lot. I 8a'ain l'enent T 00 not fJUf'Mtion the le(!'sl rigoht of t.he Govern-
n1£'nt of Tno11\ to do this but M tht' OOVf'M'ml'nt. of Tndia plAMs thp.ir 
bmlR'et in full dptail before the 'Assemblv I feel it is neeeRR81'Y that the 
:.AAAembly Rhould have an explanation of the variationA made in' those 
dt-tRils Rnd I allO feel that the Government should not ohjflct to tlie 
'AFIf!embly haviJlR even 8 voioe in determining whether tliw 



reappropriations ~  right or wrong. Sir, in the explanation ~  ~ 
this paragrapb it is said in justification of the right ot Governmen:t : 

II At preunt the Finance- Department of the Govemment eDreiaea in theory 
absolute powerl of re·appropriation and there are various other authorities wlUch 
have certain restricted poweftl. We notl&e however that those powelll of rc·appropria· 
tiOll are in practice largely modifted and controlled by the fact that:all important 
itellll of new expenditure are plaeed before the Standing Fiwmce Committee, whether 
the expenditure clln be met by re'appropriation or requiree a supplementary grant." 

In this (lonnection I would like the Members to give their attention 
to the repolt of the Standing !<'inanco. Committee, pages 10 and 11, in 
which the duties of the Standing !i'il1ance Committee are mentioned. In 
the report it is stated in the first plaep,' on ~ 10, paragraph 5, sub·para· 
graph 1, last line 

" In such, eases a reference to the Standing Finance Oommittee Nul Dot been 
required a8 that would defeat the object of the delegation." , 

So in the report of the Public Aecounts Committee a justification has 
be-en given that these items regarding reappropriations are placed beCore 
the f-.ltanding Finance Committee . • 

The Honourable Sir BaaU Blackett : All important items of ~  
expenditure. 

Mr. N. lI. Joahi: The Finance Member says all new items. But in 
the report of the Standing Finance Committee where the dutie)l of the 
~  Finance Committec are set forth a large portion of those itemtl 
are taken away out of the power of the Standing Finance Committe-e. 

The Honourable Sir Bastl Blackett : Certain minor items. 
Mr. N. M. Joshi: J do not consider that all items in this category 

arc uecessarily minor. Then again in the report of the Standing Finance 
Committee, paragraph 6, the Finance Department considered that it 
was unnecessary to apply to thc Committee merely to secure approval of 
excess expenditure on a service for which the Assembly has granted a, 
\'oic, if the excess is not in any way a new departure and the expenditure 
is clearly within the ambit of the items for wbich money has been ~ . 
Here there is no mention about important or unimportant. If Govern-
111cnt had money within that grant, t.hen Government claims the right 
of reappropriating it for items for which the Assembly bas voted a grant. 
For instance, if the Assembly has voted a grant for travelling allowance, 
May a few la1ms of rupees and by some chance that money has been saved 
and the ABSembly also in that demand has granted a certaiil Rum of 
money, say Ii few lakhs of rHpeell for establishment, then Government claims 
that the amount 'saved out of the travelling allowances can be spent,· 
,;ithout conrmlting the Standing Finance Committee, on establishment. 
That is my reading of the duties of the Standing Finance Committee t.hat 
have been set forth in this report and I think that this power claimed by 
Government is certainty too much and makes the work of the Rtandiuf? 
Pinnnee Committee not much ~f . In the same way, the powers of 
I ~ Standing Finance Committee are restricted by paragraph 5, sub. 
pnragraph 2 : 

0" ~  wht're thl' t'oncurrenee of the ~ ~  III required to l'ltJ'pndi. 
~  the department hlld 'u,sed ita dtReretlon in ~ . ~ that ~ ~  f!.t !lIiIlO! 
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imponace need not be refened to the committee. No mone,. limit hal beeD 1&1d 
clowD .. thtdeeiaion depeDcbJ ilot only on the amouDt but no OD .. _tan ot the 
expenditure i1lTolved." 

Thus.· S4", the powers of the Standing Finance Committee which have 
been used as justification in the report of the Public Accounts Com-
mittee are too much restricted. I therefore feel that the Assembly will 
rxpre18 a very clear opinion on this point and will insist that whenever 
Government makes a reappropriation even within a grant, those reappro-
nriations should be explained to this Assembly. These are some of tlte 
i-cmarks which I wanted to make on this report and with these remarks 
I Ilgain support the motion made by the Honourable the Finanee Member. 

Mr. B. V. . ~ j  (Ganjam cum Vizagapatam : ~ 

madan Rural) : Sir, in rising to offf.·r a few remarks on the Resolution 
j mHy be excused if I go a little fnrther into details than my friend 
Mr. Joshi. We know pretty well the practical effect of either acceptance 
or rejection of this proposal. Under ordinary circumstances if thi& 
UC!iOluiion was j ~  there arc only two courses open, one iI to recover 
these amounts from the officers conel'1"1lf'd, which is unthinkable. Of 
course the Treasury Benches may ~  but there will cotOe a day when 
th., officers will be asked to pay if the expenditure resulting in 10M is due 
·to ~  negligeooe ; and the otller thing is that the Viceroy can certify 
tliis expenditure. Sir, 88 was explaincd by the Honourable the Finance 
Minister, and his speech is not I\t all provocative, he mq.de the best of a 
bad situation by appealing to the ~ that we should exCUBf) the short-
cOlnings because being first offenders we may leave them with a warning. 
1'herefore I do not think the Houile will be hard on this occasion but this 
rtqnires Dot a cMual reference frJm ~ Member this side or another that 
sieJc. This is & fitting occasion fo1' a fnn dress debate which the Leader of 
the gouse is an:"rious to have on imTJortant oecallions. This was the first 
occn'lion when t.he whole adminilltration Wall placed for cOllBideration 
befoTe the Publie Accounts Comwitt(:c WhOAI' report is placed before you 
for consideration, tbougoh ~  cannot takc into consideration every iteJl) 
individually. ' 

We have to see witll reference to what matters tlte ofBeials fail in 
cnl7Ying ont ~  work and do taeir duties according to rules f.ramed by 
Oov'!rnment, in what other matters they are culpably ~  and in 
whllt other matten liberty taklln with Government funds can never be 
tolerated by thi'l House. For iru.tanr.e; Sir, I may mention one ~ 

inFltance which was noticed by the Puhlic Acr.ounts Committee, and. I maY' 
nt the same time say that we are very thankful both to the President and 
the Members of the Committee for the thorouR'h way in whieh they ~ 

entered into their discussion and, I may abIo add. fOl' the fearle88l1efJS with 
Wl1ir.h 'Anditon have placed their CO 11 oIuRion II in their reporbl and ~  

~  satisfactory to the Mcml,nl'R with ~ f  to various items, 
nnd .tIRO to the way in which witneqse!l bavll been handled and elqllanatioDs 

~  nnder croAA-examinlttion. Rnt one or two pointFl requiTe the 
~.  attlmtion of the Government ,)f ItHlia. Thoull:h t.he anwunt14 are 
l10t ~  the way in which it waf! clone ill realty j~ ~ . One Is 
~  oallle. wllf!re a AU,m f~. 22,000 in ~ w¥ I ~ as b9nulJ ~ 4, ff . ~ 
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and men with reference to the Bombay postal strikewitllout obtaining 
previmis sanction, and· afterwards in order to keep up the ~  of 

~  the authorities concerned had to pass it. On another occasion 
an Oi"ficer was promised 8 gratuity of Us. 3,000 without any authority and 
Mlb8equentty . the Finance Committee had to accept it. Now I submit, 
whenC'\'er the Head of a Department Vroposes to spend any money of the. 
Government of India, he must obtain previous sanction. And if he places 
the' (Jovernment in a delicate and awkward situation so that Government 
ia obliged to accord sanetion to it, later OIl, I submit, that the ruatter ought 
~ st'riouHly taken notice of, so that no such mistakes might appear there-
oriel'. 
With reference to thc reports placed at our disposal 1 may also request 

,tile }'illsnee Member that hc may be pleased to supply the Members with the 
audit reports which were placed before the Public Accounts Committee, 
LcClluse some times you find it difficult and even impossible to understand 
fully and completely certain matters without having all the papers before 
YOll. ~ S 1\180 referellce was nl!lde to the audit reports ill the body 
of the pap&r. ~  are certain things ,mentioned in the audit reports 
whieh require serious notice to be taken of them by this Assembly. It was 
stalied in ~  Accounts Committec's reports that there were frauds, 
not of very large amoun.ts, and also misappropriations of Government 
funds. It is ~  that some persons were convicted .. But it seems to me 
that the mention of trauds year after year dOes not redound to the oredit 
of the Department concerned and we cannot agree to take it for granted 
that certain 10llses must occur year aftfJr year on account of fraud On tJ1e 
part of officers. 

Another matter in COllnection with the Postal and Telegraph Depart-
ment is the mention of irregular UdYlllleeS from the provident funds. If 
there are rules, how are they observed T Why should there be mistakes 
in such small matters fIll some places Reconnts arc furnished quite 
eontrury to rules framed. Why should this happen? Are there no 
proper accountants T Is there rio proper supervisiOll 1 There must be 
something WJ!Ol1g if this sort of thing happens year after year. Another 
matter involving no great amount of money but very objectionable in prill-
eiple ill the use of state telegrams by officers for private purposes. No one 
ill entitled to do this a.nd we demand t.hat severe notice should be taken of 
this. All I notice is that the amount concerned is recovered fmm the offi-
cer, instead ef which they Rho}lld be warned that a repetition of the ~  

will merit severn ·Rotice. Similarly we find Form E being used by 
military ollcers WJ'OllR1y, and we are told that the money has been recover-
ed:. But tbatis not swnciel1t, because these officers, who ought to set 
aft example to their Rubordinates, ought to be above-board in these matter", 
aad inotder. to ttt()P the practice. every ease which the auditors take notice 
of should he taken u,p by the Government of India, especially those in 
wilich higker OffiCfmS nrc concerned and not only mere petty offioers. 

Another matter is that. the Secretary of State snnct.ioned a ~  of 
not. more than 17 pcr cent. for Poc;t.al statts.on leave. Why has not 
tkM ben ~  in the Postal Department in which a larger proJMlrtion 
of<'mea than . ~ ~f . have been on lPave' There was extra ~ 

tqre gf ~  159 ~  this real' br ~  ~ ~ . Anc1 so f~  as ~I  
• • • • 
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Postel and Telegraph Department is eoncemed there is another fact we 
have to take into eonsidf'ration. ~  have dealt with & IUDl of moneY 
aggregating about 97 crorcsand natllrnlly there must be defects· in the 
handling of so much mont'y, but an the same we hoJU! and expect that the 
Government of India will insiRt upon nil the officers observing rules and 
regulatiolls provic}('d for tiH'tn in the ~ ~ out of their dl,lties. In 
this connection I find with ~ I  ~  that the President and Membera 
of the A ~ CommiUt'c hlt'"c takcn puins to elicit admi88ions from the 
heads of Departments with l'('fcl'e!ICt' to mistakes in procedure and ~
quent loss to Governmf'llt. 

There was another matter, 110t only in the Postal and Telegraph De-
partment but in other DC'partments, which was also brought to light, 
and that was the rush of expenditure jn thc month of March. The Com-
mittee and the Heads of l)l'partmellts nlso realized that if expenditure 
which should have been spread over thc previous 11 months is confined to 
the last month, there must nntUl'aUy be ~  waste of public money. Tbis 
was specially noticed with reference to the Postal and Telegraph Depart-
ment, but if we were to scrutinise the aecountsof other  Departmenta we 
would find the same state of things. I sug-gest for remedying this state 
of things that if Departments WE'I"e allowed to spend subsequently what 
they have not beeJ;l able to spend till March, there would not be this waIte. 
We know that in small institutions like Di!'ltriet Boards and Municipalities, 
when they have to follow this eOUTRe all the money would be spent somehow 
0' other usefully or otherwise. Why should this monl'Y be waRted in 
March if it can be usefully spent in the ll(,Xt. April. 

It is only by change of procedur(' we can do that, and therefore I 
appeal to the Governmcnt of India that thry do not allow their officers 
to go-on under the imprcHHioll that ruther than lose tbe grant they should 
somehow or other spend and utilise It whether usefully or otherwise. 

I need not weary the House but if they consider the various items 
mentioned in the reports they will find not one irregularity but any number 
of irregularities in every department. Whatever be the defects of the 
Reforms seheme one advantage is that. our Committee has been able to 
scrutinise the administration throughout the previous year and we have 
had an opportunity of judging how our representatives have done their 
duty. This is the first year that the anditllr 's ~ were placed before 
them, and there are only two yeal'S audit reports available dealing with 
such matters. We expected that these report.s would be supplied to us in 
time so that we should he able to see and examine how the administration 
haa been carried on, whether tho amount has been properly spent or not, 
and RO on. We should then he in a hetter position to judge. So far as the 
present queAtion is coneerned, I do 110t think it can be anything but an 
academic discl1sllion bec8uRe we cannot expect the officers to pay and we 
do not want the Finance MinillitlT to go to the Viceroy to get it certified, 
hence I do not oppose thif4 Resolution • . 
81r Deva Prasad. 8arva.dhikary (Calcntta: Ntln-Knhammadan 

Urban) : Sir, if I understood the Honourable tlie Finance MeDlber 
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aright, he 'does not propose to take up the position attn1mted to Govern-
ment in paragraph 21, page 5, of the Public Accounts Committee's 
Report with regard to re-appropriations, or the position attributed, in 
the proceedings of the Standing Finance Committee at pages 10 and 11. 
If I understood him aright, he was prepared to concede that re-app1lb-
priation on a large scale at the end of the year is inexpedient and ..... 

lIIr. N. M. 8amarth (Bombay: Nominated Non-Offieial) : Improper . 
..:: Sir Deva Prasad 8arvadhtkary: I was going to add ~. That 

point has been hrought out clearly in thle course of the debate and 
I am sure the HOllse will be glad to have a clearing up of the situa-
tion and to nnderstand whether the Finance Department agrees with 
the lIouse that these matters should not be made so much matter of 
re-appropriation as of grants at some stage or other in too course of 
the year. I was going to add further that if misapprehensions and 
mistakes existed in the minds of the Administrative Departments in the 
eJlrlicr stages of our accounting processes it ought to be e1ear1y under-
stood that the Departments ought 110t to wait for the Auditor to find 
out those mistakes for them hut in the ('..aurse of their own proceedings 
fhey themselves ought to be able to lay their hahds, at all events, on those 
items which by omiSRion did not find a place in the Budget or the 
estimat.e. That I think ought to be possible now. Whatever ideas these 
great Heads of Administrative Departments may have had hefore will 
now have to be given the goby. and if for any reason there have been 
omisRions RUeh as have been indica.ted in the course of the roport, that 
oUJ!'ht to be immediately brought to the notice of the Finance j>epartmenti 
and not late in the year in the shape of demands for excess gorants. 

A ~  it is a costly experiment, the new Financial Aclvisers 
that are being allocated to the difff'rent spending departments-del)art.-
mentli like tIle Railway and the Postal Department-wllel'e "Ollle of tIle 
biJ!'g('st of tllCse items occur, oUfrht by a sort of i9ternal advance audit, 
or call it by what name you will-to minimise this evil. And it t.hat 
is so, J believe there will he greater justification for expenditure in 
that direction than has be-an appreciated. I have heard remarkR t.o the 
effect that the provision of these Financial Advisers inside the different 
Departments, in Rpite of there being a large and what !lOme eall an 
expansh'e Audit Department-is a mistake. I myself do not think so. 
As a matter of fact, I do not think that audit is as close and as com-
prehensive as it might be, and I believe-I should be glad to be put 
right if I am wrong-that not more than 10 per cent. of the items can 
be properly audited by the Auditor Genl8ral with his existing staff. 
Therefore the Departments themseh es must. put themselyes right as 
far as possible, and it. would be best for them to do it early in the year 
immediately after the Budget stage and not wait till a much later 
stage when it will be practically useless for the Assembly, under its 
new found rights to try to go into these omissions and ~ I 
shall not call HJcm by harder names. In some cases they may be 
inexcusllble omissions ; but if that is done at a sufficiently early stage 
in the Departments themselVle8, some of the oBjectionable features that 
are boticeable in this demand for Rs. 1,95,000 would disappear. 

Sir, I was looking with some care at the 46 items that fuld place 
~ this .,a.,er ~ ~. ~ ~ ~ ~  ~  a . ~ ~ ~ 

• • • 
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cnill it liU'aneaa, but a .method: alJ,no.st 41. allowing exceSs eXPlilnw. 
iura in 80ale Departments and in keeping <lown expeniliture in the 
Jj)epa,rbnents whieh some of uldUl\'e cttllcd " nation-building 'I __ a phrase 
t .. whhlh ROme others hav.e taken exception. Take, for example, Educa-
tion, where no more thun Us. 24,000 was spent. Tllk(' Jl'rigation:-a 
Yery absorbing topic-Hs. H,OOO. Take the AdministratioIl. of J:l18tice 
-Be. 89,000. 

The BoDOUrt.ble 8ir IIAlcolm llailey (Home Member) : A weU 
administered Department. 

SirDtva PrMad 8a.rva4JUkary : A well'lldministered Depal'tmeDt, 
no doubt. I am glad to have 'that conceded. 'fttk.) again. Mines. I do 
not know how Mr. Chatterjee feelli about it t RH. 6,679 o.nly is the exce88 
amount. If he had his way and if he knew his own mind, l1e would have 
.pent a couple of lakhs of rupN'ti upon that I j ~ College upon whioh we 
have all Ff:t Dnr hearts, "ndthon G ~ with the suave and sweet inno-
eence (\f thf: Honourable Sir Basil Dlaekett find 'laid .• Here is 11 ease 
where there can be no appeal and the administrative Department mia-
understood their right." I should halve been glad to support him. ThffJil 
we come to the scienti;fic ~  where a modest sum· ()f RB. 17,OOQ 
..... overlilpent; Public Health spent RH. 18,000. Rs. 18,000 would 
not have been too much even in the way of mi88pcnding in thiliJ Depart· 
ment. Therefore one is left witl!. the impression (one would like it 
C'.orrl'cted) that there are 80me-I won't call them favourite Departments 
but powerful Departments of the Go.vernment where these things go 
on ''lith greater frereldom than in thoRe more mo.dest and shall I 
say conscientio.us Department!! like those that I have mentioned. How-
ever, Sir, that is by the way. 

The Honoura.ble Sir lIa.lcolm Bailey: PmVlE.'.rful depo.rtmeats like 
Stamps , 

Sir DIva Praaacl 8&rvr.dbikary: \Vell, Stamps I have let alone, 
because the HonDurable the F'inance llem:ber has explained and we 
&hall await with some interest, if nltt 8m1:,iety, the explan&tioDs with 
regard to. the 50 lakhs on the Post and Telegraph Department to whioh 
reference has been made. 

Sir, we' do realille that we are &,t the end of a chapter oursetvet1 
and the official world, and it ill very likely that under mitapprehettsioos 
8S to their own great powers and prestige mistakes may ha'9'e 
taken place for which one could not bargain under another regilbe. 
AllowanceR have to· bc made for that, and I am sure thiH House will 
mt regard this Demand t()-day critically particularly. as theta' is not 
going to be any extra actnal expenditure. Let us now at all e'tents 
regard this in the light of the heinous offence that such a demand 
would be in the House of Commons. Sir, I think the general treJld of 
the ,discussion is that (CreateI' care and earlier care is necessary With 
regl\ra to the ILccounting, 1I.nd if that it'! well understood I do riot 
thlnk the House will think of that ugly expressio.n " certification" in 
this connection but give 1he demand its support. 

Baba 'Ojagar Itngh Bedl (Punjab: Landholders) : I ~  tbat tbe 
'<peetioll be DOW put. 
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The Honoun.ble Sir Ba.U Blackett: Sir, we have had a very 
interesting difl(lusliion ~ what is a voe.ry technical subject. I cOJUe88 
tbat I did not come down to tbe House ~  in the anticipatioll of 
an incitement to immorality of the kind which the"isat speaker hlB 
addre86ed to us. Why, he 8'1.Y8, did you only overspend Rs. 6,000 under 
~  particular head f Why did you not overspend Rs. 6 crores 7 
'1 do not think, Sir, that the IlouRe votes money under a particular 

~ in the antioipation that the nation-builders will proceed to ignore 
the, ~ . It was a pretty Jloi»t which W6111 made by Sir Dn6,Prall8d ; 
but I really think that to go through these items and take up the 
ODes where the excess is "maU and ineite the gentlemtln responsible for 
thOle particular heads to, Rpend more is not the way to secure that 
the Government of India shall follow the directiolls of the House in 
dealing with voted expen{liture. I think that he will find that .the main 
explanation for the fact that the larger excesl'ies occur under other 
heads than those he mentiolled iR that one or two of the main causes 
which I mentioned, namely, exchange and the transfer of charges from ~. 
home account to the Indian aecoWlt do not enter into headings like 
education which have no home expenditure, and, I think, no exchange. 

I said that I was prepared to giw an explanation under any head 
on which I was asked for one. The only one that I think I have been 
Rsked to give an explanatioll of is the excess of Us. 50,36,000 under the 
head' Posts and Telegrulllis'. Tbis explanation is really a v,ery ~  

UlIC. CrcJit of Us. 97 lakhs was tukell for th.c value of some stores to 
be is\lued to capital. That was ill the origiual demand for grant. Owing 
to the c!Ul'tailment of the work, that is, owiug' to an effort at economy, 
the programme was restricted, and stores worth Rs. 52 lll.khs only were 
Uisued to capital, so that the!'\! was an increase of Rs. 45,11,000 in the 
net expen,diture against It corre&ponding saving under the eapital head, 
·l.t'.tUuse these stores had been pRill for and remained charged to the mit!-

. ~  ClCPCllditure head ill the ~ alld Tcle.graphs. grant, becalUie 
the cllI)ital expenditure WRH ~  deferred. That. aecounts for prac-
tically' the ~  of the excess. 

The remainder of the excess is,' I understand, due to the fact that 
price .. for paper worked Ollt a good deal higher than the prices on 
which the estimate was framed, and that accounted for an excess of 
Rs. 9.,.61,000. 

R"t more interesting, I think, than the specific explanations of 
individual cases of excess is the general subject with which the House 
has ooen dealing, of the control of the House over voted expendit.ure 
and in partioular the cont.rol exercised through the Public AceouDts 
Committee and through the Standing Finance Committee. The Auditor 
General remarked the other day that he felt very proud to think that 
the HotlBe was going to llave a debate on the Public Accounts Committee 
Report, and he thought that the Publie Accounts Comm.ittee ought 
to be pl'.clud· because hc understood that for ~  last twenty years all 
the flOhrts of the Publie Accounts Committee in the British Pa.rliamlP..nt 
tG . get a -day set apart for the discussion of their Report had failed ; 
. ~  HOUle bad refused to take any i,nterest in the subject. I answertd 
. that ~ ·was 80, but, j[ tkiDk. if·· you go back tothi! V~  

• • 
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when the Public Accounts Committee and the method of control of 
expenditure through appropriation was new, they had Rome very 
prolonged. and very interesting' discussions on the Public Accounts 
Committee Report and the methods of improving control What is 
happening here is that the subject is still young enough to excite a 
certain amount of interest in this House. Obviously a system of control 
fhrough appropriation does not grow up in a day. It involves a great 
many complex problems of accounting and administration and it 

~ leads to a very interesting disc1188ion of the limits of executive 
authority aud the limits of Parliamentary interference in the actual 
work of the executive Government under tile guise of control. When 
I heard Mr. Joshi speaking I almost imagined that Mr. Gibson Bowles 
had come to life again in. this House. Mr. Gibson Bowlea was well-
known as the sturdy champion of the control of Parliament over the 
executive and in particular of the control of Parliament and of the Public 
Accounts Co.mmittee over the spending powers of the Government. He 
was always demanding that the power of re-appropriation within a 
vote or within a sub-head should be curtailed and he was nlways 
inventing some new stick with which to beat the unfortllnate ICIXccutivc. 
Mr .• Toshi's first point was, I think, that the Government produced Hupple-
mentary grants to the extent of over Us. 21 crores and underKpcnt 
them by Its. 9 crorell. Now, of course, one of the great difficulties in 
the SYlltem of appropriation is just that, that if the Government is to 
be quite ,sure that it is not going to exceed the authority given to it 
by Parliament to spend money on any given purpose, under any major 
head as it ill called, it must have a margin; it must be sure, when 
it introduces its estimates that, unless circumstances are exooptional, 
it will not exceed them. If you have sixty heads and there are sixty 
margins, there is a tendency to over-estimate. That has to be eorreetled 
to the best of your ability. But you find you have under-estimated 
under some 'particular head and then Parliament says "Why did 
you under-estimate this and come to us for a supplementary gr:ant , " 
You are always in that difficulty. It is inherent in the system. But 
Mr. Joshi is perfectly right; the executive has to brive an explana-
tion of an under-spending aM well as of an over-flpending ; beca11se 
when it has under-spent, it has to give an answer to tbe next question 
" Why did you over-estimate T " That is the difficulty that is inherent, 
and it can only be avoided by It most careful estimating, in the first 
instance, and by a little bit of latitude in the matter of supplementary 
grants. 

His next point was about the late date on which the accounts were 
presented. That is always a difficulty. The system in the United 
Kingdom is that the appropriation accounts are generally ready by 
about February or March, following the previous alst March of the 
year to which the Accounts relate, and are examined by the Public 
Accounts Committee from March to June, so that We are not behind. 
hand 8S compared ~  that system. Weare, however, in hopes that 
we may be able at any rate we shall mnke an effort, to produce the 
appropriation accounts in future, if it can possibly be done, by about 
iihe 8rst of January, so that there will be: time during the January to 

" .. ~  ~II ~ ~~~ ~~ .~ ~~ ~~ ~~~ ~  ~  ~~ . j  



and in particular in the case of an excess grant to bring tlie excess 
'grant before the Assembly. But therc will be· difficulties about thll.t, 
and I cannot absolutely promise that the accounts will be produced 
very much earlier than they have been this year. Mr. Joshi has given 
us an extra r.eason for caution, bccau8c he demanded a great de.al 
more of detail in these accounts, which must inevitably tend to delur 
them. 

I think the rest. of Mr. Joshi'K pointK all really came down to thls 
one point: he asks that the accounts might contain much more detail ; 
he asserted the right of thc House to ~ explanation of the variations 
on the individual items within a given votc. He raised the whole 
question of the power of the Finance Department to re.appropriate 
within a vote, and in that connection he quoted passages from the 
Report of the Standing Finance Committee by which he intended to 
show that the real effective power of the Standing Finance Committee 
~ control re-appropriation within a vote was limited. The wholc of 

that question is a question of the powerK of the executive to re-appt'o-
priate within a vote. I agree with him that the House: has a con-
stitutional right to an explanation of vtlriatioDK in detail. If it demands 
an explanation under any head, it has an absolute right to get it. 
lt has an absolute right to ask any question it likes about the voted 
expenditure of the Government. But it does not sit for 365 days in 
the year; even the Public Accounts Committee docs not do so. There 
is the Auditor General whose function is to examine minutely the whQle 
accounts, and to draw the attention of the ASRembly to any cases, 
not only to cases where pOISRibly the directions of th'B Assembly have 
not been followed, but to all important caRes of variation. He is an 
officer in this matter, not of t.he Government of India, but of the 
Assembly. He is not under the orders of the G~  of India in • 
reg8l'd to what he does in this matter. He is ind'ependent, and the 
Auditor General's job is to go through these aecountH, in fa,ct he has 
gone through them with n fine tooth-comb, and produce appropria-
tion aecounts endeavouring to the bellt of his ability to draw the 
attention of the Public Accounts Committec and of thc House to all 
important variatiuns, of which he thinks notice should be taken, and 
also to aU cases of excesses. The Public AecouutK Committee then 
proceeds to take that Report ; it can go behind it and ask other questions 
if it likes; but, as a matter of faet, this year and I think for several 
years to come, it will find thnt the ground covered by the Auditor 
Gcneral is much more than the Committec can possibly covcr within 
the period at its dispol:lal. The Auditor General has to select important 
points for the Public Accounts Committee to 'examine and the Public 
Accounts Committee has· to select important points and· important 
prin!'iples from what it has been told by the Auditor. The Public 
Aceounts Committee further supplements its information by asking 
representatives of the departmoclllts to come before it and answer 
questions. Mr. Joshi wants more. He wants the appropriation 
accounts to be set out in the same detail as the estimates. I do 
not think that in the end it would help the Assembly or tAe Public 
Accounts Committee to. carry through its duty of .etxamining the 
accol1nt of the stewardshlp of the Government because it would fail to 
~~ 'tp8W9<>.1l for, ~  ttws. ~  what it ~ ~~  l ~  ~  ~ ~ ti i! 
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not the system.followed in the United Kingdom. To the best of bit 
ability the Auditor General bas modelled his Reports on the lteportl 
of the Comptroller and Auditor General in the United Kingdom. He 
qrees, I koow, with the Public Accounts Committe·e, that those reports 
can be very considerably improved and he baH determined to improve 
them. In their Report on thm subject, the Public Accounts Committee 
covers this in paragraphs 20 to 24, but they are very careful to say at 
the end thet they have not arrived at any final .concblBion, a.nd they 
think the luatter deserves further consideratiOtl. I agrec that the whole 
matt.er does deserve further conHidp,ration. I want to give the system a 
little more trial, and we shall gradually find out what is the informa-' 
tion that we really want, what ill eMential and what is non-esRential 
and what are the important and unimportant points. I ~  it for 
what it is worth tha.t in my opinion a big volume .. howing the expendi-
ture in the tame detail as in the original estimates would not in the end 
be so meful as something more succinct which will be gradually ('Yol"OO 
as' experience teaches the Auditor General and the ~ ~ as to 
what is really required. However, this is a matter, Sir, on which I do 
not t,hink any final conclusion can be arrived&t Itt the present. mO'rllent. 
I now take issue with Mr. Joshi in his capacity aH Mr. UibHOJl BowleN. 

The House grants to the Governor General in Council a sum of llloney 
for expenditure under the account head, shall we say, Stamps. or 
· Irrigation. It does not grant the Governor General in Council X rupees 
to pay to stenographers and Y rupees to pay three peons. Those 
details are for information. They do not bind the Government to any 
detail and they are not meant to, and after 1111, if you consider it, they 
cannot possibly do 80. There must be It little ~  to the Executive 
GOVlernment to very minor details, but not to make important varia-
tions. The rule is laid down that any important new expenditure 
must be brought before the Standing Finance Committee. The .. varia-
tiona which the Government are authorised, by what I may call con-
stitutioDal practice, to makc are those which come in the course of 
the year through unforeseen events. The 8eason may. be a bad one 
and officers may travel a little less; or it may be decided that it is 
undt:sirable that they should travel because there is an epidemic Bome· 
where or they may have to travel because there is an epidemic ~ 

where. .An opportunity occurs for doing a special bit of work in 
connection' with a department for an officer on special duty, and just 
because the officers are not travelling, there may be an officer available 
to do it. It is within the natural functions of the department: it is 
not a new expenditure. It is something that possibly has been intended 
to be done in ordinary time, but there has not been time. A. little 
excesa expenditure ill incurred under the head of •• Salaries" and a 
lEll8 expenditure under the head of II Travelling ". The Executive 
Government must havc that power. It is a question of limits. They, 
cannot start on a new departure without obtaini.ng, at any rate, the 
approval of the Standing Finance Committee, and if it is really of major 
importance, a supplementary vote all well. If it is outside the ~  

of the grant, in no eircumstanCle'" can money be spent from the grant 
· sanction.e. d. ~ . ~  to 'come f ~. a new grant. It is a question of 
· ~  ~  whIch It 18 extremely ~  to . lay down ~ I  ~ 
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'the Public Accounta Committee will no doubt in coq1'8e of ~  a8 
has been done in the United Kingdom, evolve ~  like a' V'Olume 
-tift 'cue lawaI to what ia and what is, notwitbin the; normal fUMtions 
of the Government in the matter of variation of expenditure within a 
given vote. I would ask the HQURe, thercfonl, to hesitate before it 
oompletely accepts the view put forward by Mr. Joshi. His view, taken 
in jt8 entirety would, as I said, mean that he would have the right to 
get up and complain that the Government had used one and half steno-
graplJ,ers itliltead of two in a particular department. 

Mr. Venkatapatirajumade an interesting general speech from which 
I am glad to see that he htiB titudiedso carefully the Report of the Publte 
Accounts Committee. I db not want to take up a great deal of timeao 
that I will ouly' say that I was very grateful for his speech just becauae it 
showed the Ilmount of study he had given to this matter. ,- I may also 'add 
~  itfmggest,9 to mf.l a ftlc1iug that I had alrcady becn begilming. to ~ .  
Ulat the poliition or the Finance Member as ex-officio Chairman of the PupLic 
Accountll Committee is not going to be a very easy one. He will be pass-
ing, in hill capacity as a Member of the CowlCil of the Govel'l1or General 
~  Council, criticisms on the Governor General in Council, which will be 
rather difficult a.nd I am Dot sure that as a permanent arrangement it will 
reatly work. But I have been very much interested this year, if 1 may be 
eJ;cusetl a perlional 110te, in trying to follow through some of ~ implica-
tions of the grant of the power of voting ~  to this House 'and 
establishing the lines along which their control of voted expenditure spall 
work, and it has been a very interesting bit of experience. :rtfr. Venka-
iapatlraju asked that the Audit 'Reports might be circulated. 1 was Jlot 
awart! that they hod not been circulated. They are ~  to the public, 
and, if the ~  would like them circulated, they CfUl be ~ . . They 
have been, of courllC, ill the hands of all Members of the Public Accounts 
Committee and T tlJin'k I 8m right in saying that they are ill the Library. 

I havc already aJl!'1wered his poillt about the explanation of the 50 
lakhs .~ under the head Posts and Telegraphs. As regards expendi-
ture at the end of March, that is a subject that has worried the Govern-
ment of India for years. It is a very diftkult subject, but I think that the 
extent of the expenditure at the end of March is often yery greatly ex 
aggerated, mainly as a result of the form that our accounts take. Sb far 
aR I can see, in a very great many cases the expenditure' has reallY' beep 
plcurred at ~  intervals during the year but it is brought to account 
IN March in a wild I'tfort to cll'ar up. It is very often not so much a ques-
tion of cxpendihlre in the ordinarysen!le in which you or I, Sir, spend 
the rupees ont of our pocketR, but it is a question of getting our accounts 
straigpt at the end of the year. Items appear as expenditure for the first 
'time whiph have been' charged to a suspense account for months. How-
ever, it is a fJuhject which T entirely agree requires careful consideration 
and of course it is absolutely unjustified that, because we choose to take 
the finaneiul year-an entirely ~  period-as the period for Our 
accounts, that we 111101111\ be spendmg' all fast as we call go in the last month 
of tlhat period JURt beeawle we are afraid that we shall not have the money 
to spend the next !ll0nth. As I say, r am pretty sure that there is a great 
~  of ,engJteratlon, . ~ cauliled by. the form of oar aecounts itself, 
.. ti the'amC>UDt.of ~ ~  1n tltat particular month. 



[IBID Jnt lila. 

[Sir Baail Blaokett.] 
.As regards Sir Deva Prasad Sarvadhikary'. remarks, the only one 

1rhich I need now refer to, I think, is what he said about the Financial 
Advisers. I was not quite sure what he meant when he said that they were 
a costly experiment. If he means that they are highly paid officers, I must 
agree, but I think that it will be found that, so far as we have gone at pre-
sent, each one of tI., Financial Advisers is in the habit of saving, SODM 
ten-fold, some twenty.fold, some sixty-fold, hill salary very quickly in the 
course of the yeaf'. I know that the Honourable Mr. Chatterjee will con-
firm that fact, that the " costly experiment " of a Financial Adviser in the . 
Post and Telegraphs has enormously simplified labour and already resulted 
in an actual saving in the sense that the work which used to take a fort-
night or three weeks is now got through very often in half an hour. 

I think I have answered all the points that have been raised. I thank 
the House for attending so carefully to a speech from me on a rathe:-
technical suhject and I hope the House will now p888 the motion. 

Sir Deva Prasad Sarvadhikary: Sir, as a matter of personal expla. 
na':lon, I believe the Honourable the Finance Member entirely misunder-
stood me ; probably I was not able to put my point of view in his felicitoull 
language. I said, cORtly as these appointmentH are, I believe that they will 
justify' themselves in the way suggested which. the questioning public 
ought to appreciate. Only the Departments themselves ought to, have done 
what the Financial Advisers will hav') to do for them. 

The Bonourat>le Sir Bui1 Blaokett : I apologise if misunderstood ill 
sny way. . 

Mr. President: The question is : 
" That nn execss grnnt ot Be. 1,95,00,183 be voted bl tlJe A8lembly to replaril8 

the expenditure chargeable to revonue nrtunlly ineurred In elLe888 of voted Ifallti in 
the year 1921-22." 

The motion was adopted. 
DlSBUUSllfENTS 0' LOANS AND ADVAWCJ:B. 

The Honourable Sir Buil Blaokett : Sir, I beg to move ; 
" That an nee.. grant of Be. 2,98,32,978 be voted by the A.lembl,. to reaulArLee 

the ext!eII whleb hall similarly occurred under I Di.bul"tlementi. of Lonnl and 
Advanee& '." 

This, Sir. is part really of the same matter as the vote which we hav.8 
just p88Hcd. 'rhe rlifference is that this is chargeable to capital and the 
other was chargeable to revenue. The explanation is, as given already, 
I think in th(' Heport of the Public Accounts Committee, that under 

~ I l'epaYllhlf' IIU amount of RH. 2,44,000 iH due to the value of milit&r,J 
stores i!U>1.1Cd 011 payment being credited to the Army by debit in the ftrst 
instance to IldVallCeM repayable; the head beinK repayable when recoveries 
have heen e[f·cted from individuals; and also to large amoulltH having 
been debited. to thi .. hekd in tbe absence of requisite information. 

This is renlly entirely an accounting excess. It is explained fur,ther; 
I think, in parll!Z'raf)h 7 of the Public Accounts Committee Report; 

•• The gmnt voted by the ASllembly U a glOMI grant and talr. no ac!f'.ount of 
recoveries. If the AI80mbly had ~ a ne\, grant UDder -.,helle . heo.dl, the,. wou14 
__ ~ ~ ~ exeeu," , 
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Under the head of Loans and Advance. bearing interest, the excess is due 
to an over-draft by the Punjab Government counterbalanced by a carry-
forward in Bombay. In fact, it is due to the Punjab deficit being rather 
lal'Ker than was expected. 

The motion ~ adopted. 
\ 

~ 

DEMANDS FOR SUPPLEMENTARY GRANTS. 
0.10)(. 

The Honourable Sir Baafl Blaokett (Finance Member) ; Sir, I beg to 
move: 

II That a lupplementary Bum not ueeeding Be. 77,00,000 be granted to the 
Governor General in Coaneil to defray the chargee whieh will come in eoul'll8 of pay· 
ment during the year aDding the 31at day of March, 1924, in reapect of I Opium '." 

elr, this, unlike the subjects which we have been discussing hitherto, 
refel's to expenditure which has still to be incurred, and not to expendi-
ture which has occurred in the past. We require au additional sum of 
Rs. 77 lakhs in the year 1923-24 over and above what is provided in the 
Budget iu order to pay to cultivators of opium in the United Provinces for 
the opium which they have cultivated and to purchase opium from the 
Htates of Malwa and Rajputana under contract. The figures in the original 
Demands for Grants were based, as they have to be, on experience of pre-
viou8 years. Unfortunately, from the point of view of the Finance Depart-. 
ment, the former and the latter rain8 were 8pecially suitable for the pro-
duction of opium and the cultivators produced more opium than W&!J 
expected. Weare under contract to take it and we have to pay for it. 
We have not got the mouey with which to pay for it ~ this supple-
mentary grant i8 granted to us this year. I have looked very carefully 
into the reasons why our original estimate was not correct, but I have been 
unable to di8('over that any improvement on the method of estimating 
which we followed could be made. We have no knowledge of what the 
outturn of the crop will be at the time the estimate is framed and we can 
only go on t'xperience of previous year8. The effect of this of course i8 to 
add Rs. 77 lakhs to our expenditure for the year. We shall not sell any 
more opium as a result of this. What will happen is that we shall pur-
chase less opiumneJl.t year and sell presumably the same amount. It really 
amounts tOl\n investment of Rs. 77 lakhs in opium for sale next year. We 
lORe the interest on that Rs. 77 lakhs for the year. On the other hand, 
the cultivators get the benefit of it. This does not in any way mean that 
there is any incr"!alie whatever in the strictly limited quantities of opium 
which are allowpd to be sold under t.he arrangements which are in force at 
the present time. I really do 110t think that I can add more except that 
T should say that the approval of the Standing Finance Committee .~ 
been given to this demand being put forward. I ask the House to grant this 
Rs. 77 lakhs. 

Rao Ba.hadur T. Ro.ngachariar (Mltdras Cit;?: Non.Muh"nmmadan 
TJrban)": Sir, it is my painful duty to oppose this demand. Sir, this is 
perhaps the last pi1!!"rimage which many of us in this Assembly make to 
this white temple in Simla. It may be that a new House will assemble next 
Januarr under f ~  ,,"ugust presence, Therefore, Sir, the time hM come 

1'1 
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(.Rao Bahadur T. Banlachariar.] 
for us to review the work we haveaccompliahed and to lee wbther reali, 
they haTe done anything to justify the continuanoe of the eonidence in the, 
Executive Government which runs the affairs of this country. Sir, you 

"will remembf'r that at the time we aSf>embled at Delhi in or about February 
1921, we atlsemblud under Ii dark cloud which was casting its long shadows 
over the whole face of the COUlltry. We. came here in a fit of resentment 
and anger against the ~  Government. We ~  here. to see whether 
justice could not be done, whether the cruel wrongs which had been per-
petrated could not be redressed, whether the offenders who were responsible 
for those oiff'nce!> could not be punished. It is,in tb8t spirit of anger and 
resentment thllt we came to this Assembly. Sir, after we come here ..... 

!Cr. E .. Aluned (Rajshahi Division : ~  Rural) : What 
has that got to do wita this t 

ltao Babadur T. ltanpchariar : Weare 110 accustomed to the irtele-
vet interruptions of my Honourable friend that I will not be detracted 
from the Hh'aight path which I have set for myself to-night. Sir, W& alto-
gether chaDF'ed our C011rse of action after a few days in this Assembly, due 
to the ,happy "pirit. of co·operation 'which we found from the Government 
Benches both inside and outside the House. Appeala' were made to us 
for eo-operation in earnest words, and it was not given to us to have that 
cruel heart to say" No ' to snch a request. Sir,· almost the first Resolu-

"tion tabled with reference to the Puujab wrongs ClOntnined a clauRe asking 
for revengeful nction agBiJlllt the officers concerned. This ASRcmbly agreed 
to expunge that elanse. lnterpellations which had been put with referenee 
to particulal' officers who were SUp pORed to be the chief abettors 1D the drama 
were withdrawn f ~ we were told not to pursue the officers 'concerned. 
Sir, we were willing t.o forget and forgive as His Royal HighnellS the 
Duke of Conmmght told ns to do, and we were willing to forgive the 'huge 
bunglintr which had been made over the Exchanlle and the we of Reverse 
Council Bills, The financial IosR the country had been put to, we forgot 
and ff)rgavf'. They came to U8 with proposals for taxation which we 
gladly agreed to to the tuneaf nearly Re. 19 to 20 crores that year. We 
marched back to Ollr homes in a spirit of expectation and 'hope., Sir, the 
Godd_ who invisibly. presides-I ebose the sex, Str, 80 that you may not 
be confounded with that Goddess-who invisibly preside .. over tile dHitiniea 
of ,this HOlUle attired herself in her best robes and attracted WI to a spirit 
of co-operation, and we Itn our part paid cash down. On the part of the 
Government they drew cheques-very long cheques-on a bank which I 
may characterise as the bank of hope, faith and expectation, and probably, 
to end in the 'V()l'rl!' of the Honourable and di,dinguished Member from 
Tanjore anrl 'fri(minopoly, the word .. I ~  " which was not 
,printed ill tbnt ehrljlJe hook. Apparcntly it waR hidden under Rome 
mYflteriou-; 111'oee",'!. II opt', faith and expectation were writ large in that 
fonn, nnil 1 I f ~  when, we were gnided by hope, faith and expectat.ion 
and made t11e ~  11f'Y'e ill Septpmher 1 !l21 and cQlIle bac:k to this 
~  temple, my ~  revered, esteemed and old friend Bai Jl1du 
Nath Majumd'Ll' Hl1mmoned tbe courage to put forth a Resolutipn aslting 
for the reformq to be mended and finproved upon. Sir, t.he earneRt ~  
of Oo-olJ(!l'lltion ~  then ~ V  in the ~ S ~ ~~  ~  :8 

" 
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helping hand in the actual framing of the Resolution which was carried 
:, by this House. My lIonoul'able friend repudiates months and months 
afterwards-·not ~ f he had said that in l:;eptember 1921, if any Mem-
ber of G<>vernmcllt had risen up then and told Ul! " We do not consent to 
this Resoiution although our hand actuully drew it for you" it would hJlve 
'been something. 

, " 

Then, tuough we, frome of UM, are Hixty and hcyond sixty, we were 
children enough to beHev!! that the Government accepted the Resolution. 
The Honourablt' l\Iember from 'l'alljore alid 'l'richinopoly took great paius 
in the matter of getting the IndianiHation of the Army. He thought he 
was going to !fet his hopes fulfilled within II. yeur or two, as he told us the 
other day. He wok great trouble 011 the Committee that sat 011 the Esher 
COmDuttee's Heport. He gave his best braiml, his best thoughts, and 
~  the name of the Don-official army expert of this House, and, Sir, 
he helped thiH House in framing the ~  for the Indianisation of 
the Army and we carried these I ~  I believe, unanimously with 
the COllseut ~ the Goverulllent l\1elhbenl there. Again there were other 
Reselutionl! which wc CIll'Iicd, that were of Hubstallce, namely, as regards 
the IndianiHation (If other ~ . Weill our fond hope thought that 
we were ..... 

~ President: I huve been waiting for five minute!:: to see how the 
"Honourable Member proposes to attach this subject to the very narrow 
itio'lue raised by the !Supplementary estimate ~  by the Honoilrable 
the ]<'inance Member. '1'hc HOllourable ..Member is perfectly entitled to 
give general ~ why he proposes to l'efw'Ie to vote moncy for the needs 
of Government, but he is 1101. entitled to review the whole of the situation ~ 
for the last three years. 

Rao Bahadur T. Rangachariar : Theu, I will Clit short what I have 
to say. I am only l'Cferring to these thillgs in order to show that, whereas 
"ou our fart we huvebeell lJ<'linvin:,r most halldsomely, eo-opel'lltiilg with 

~ Goverx,vrU!llt, giv!llg ~  ~  money ~  ~ . they, 011 their 
'p"art, when difficult (IUcstlOw; anse they appomt CommIssIons al1dCom-
",mittees, as is usual with them. We had thc Public Services Commission 
whose recommendations still rcmain to be cllrried out. We had the Indian 
'Industrial Comlnissioll whose recommclldatiOlIS Rtill remain to be carried 
out in substance. We had the li'iscllI Commission-that ill one of the 
achievements of this House, of which this House is proud-and their recom-
mendations have still to be carried out. We had the Railway Risk Notes 
Committee whose recommendations are still undcr consideration. 'The 
recommendations of the ArDis Rules Committee have still to be carried out. 
~  tnese rec6nhnendatiollH are being cOllsiderrd, and examined and re-
examine'd. And if 'Honourable Meinbers will earefully peruse the answers 
that were giveh to 'interpellations on !luch !!;ubjects asked by my assiduous 
'friends, Mr. Venkatapatiraju, Mr. ~  the deeeUliwd Mr. Misra and 
'others, they wiII set' what little perfoJ'lnunee there lIas beell on ~  part of 
'GoVerllmeut. Sir, after this co-operation on our part, jf Government can 
~  in the waY' in ",hiah tliey have done by flouting this Assembly, ...... 

~ ~  this 'Assembly lIOt ~I a ,smull matter, btlt on csse1!tial mat;eri, 
mattei's whH'h affect the well-bemg of thc peoplc, matters which had beeI\ 



lRao Bahadlh' T. Rangachariar.] 
decided times out of number, matters on which Government had pledged 
themselves over aud over again-I refer to the salt duty-matters 011 which 
the Government of India had led the milliolls of people to hope and expect 
that they would not enhance the salt dut.y except in the case of dire neces-
sity-when they choolie to flout the opinion of the Assembly,-whercaH we 
are prepared to put up with small failures in the matter of appointments 
and such other thingR,-in matters of such supstance as affect vitally the 
well-being of thc people of thiM country. which is a KeriOHS departure from 
the established policy for the last quarter of a century 80 far as tbis salt 
duty is concenled-when they can flout thiK Assembly, the wishes of the 
people of the country, and when they can behave in that manner, are we 
to go on continuing, extending our hand, our kindly hand of co-opera-
tion to them T J Ray, No. Till they by their conduct show again that they 
are really in earnest in the matter of co-operation with us, till they show, 
for instance, as we show, their resentment in the matter of the ill-treatment 
of Indians abroad, that they are prepared to adopt. a policy of retaliation, 
examine the tariff!ol of this country in order to see whether rt!taliatory tariffs 
could not bf' imposed on thORe goodfil which coml' from thoRe countrics who 
treat UR badly out:;ide, till for illRtance Govl'rnml'nt tell us that they are 
prl'pared to pr'otect the inter'cRts of thi!! cOllntl'y.-then and not till then 
will the time come for us to extend our haud of friendship with them and 
comply with this demand, I am 110t arguing the question of the demand 
on the meritR of the case. ,,' (Ileal', hear and loud Laughter). 

1Ir. President: J am glad to have an ackllowlcdgment from the 
Honourable Member himself that he is out of order. lIe must either 

. come into order or close his remarks. 
Rao B&hadur T. Rangachariar : We have a bundle of grievances, the 

grievances of the country, the grievances of the nation, Set them right 
before you come t.o us again asking for money to spend on purposes on 
which this Executive Government is bent, Then and then alone will we 
be prepared to make the grant. Till then, you have got this power, this 
beautiful power of certification, Use that power and carry on Government. 
Let it not be pretended to the world that it is 011 our mandate that expen-
diture is incurred, Let it not be pretended to the world that it' is by our 
vote that taxation is impoRed. Let it not be left to the Honourable Member 
who uttered certain words to come to the Assembly and say, " Did I not 
refer to section 67-A, some previous sentence above-analogous sectiou f " 
Mandate I Mandate 1 1188 it any meaning, has it allY qualification' 
Wby choose that expression, why mislead this House, why mislead this 
eountry, why whisper ifs and buts and then draw our attention years after-
wards T When we on our part have performed our bargain, you on your 
part have not. Yell. If Rome buts lie concealed and can be turned up 
afterwards, Sir, I ask in all seriouHness-in the matter of the certification 
of the Princes' Protection Bill, in the matter of restoration of grant .. 
~  the Royal CommiRSion,-how prompt they are in certain matters 

""hich are nearer and dearer to them, a.nd time is not lost. But when 
there are matters of Bubstance affecting the politieal advance of this country, 
if you ask for reform. or an improvement in the constitution iteelf inside 
2r ~  the Act, an ~  ' No 'comes. Comea when' Not, in ~ 
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but in 1923. In 1921-22 Oh, yes, round table conferences are encouraged I 
We know thcre are defects ( Weare examining them. A report is made 
,to the Home Government. One year is taken in replying to that I Time 
is a great healer in these mattex:s! 'fhat has been the course pursued by 
you. I therefore say I have no confidence in this Government and on that 
ground I oppose this grant. 

8ir Deva Pruad 8arvadlrikary (Calcutta: Non-Muhammadan 
Urban) : Sir, it is not my painful duty but agreeable duty to oppose this 
grant, but 110t for the reasons that have been urged by the last speaker. I 
oppose it, as far HS lies in my power, for what he has disdained to dp, and 
try and argue the question 011 its merits. Sir, I hope that it shall never 
go forth from tiliR HoullC that we do anything except for good and sub-
stalltial reasons or reasons of merits. My Honourable friend has put for-
ward the old obr;olete but time-honoured constitutional plea of redress of 
grievances before supply. Our grievances are so many, r;o omuibus,lso 
expansive, that God alone kllows wheu their eud will come and how. TIll 
then, however, GoVeJ'llDlent hat; to go Oll aud supplies have to be voted 

• or oortified under the constitution which we have accepted and under ~  
we have agreed to serve. Sir, I should be prepared to go the whole length 
with my Honourable friend regarding the grievance qucstion-I am glad 
to see him back after his recent illness-but that must be 011 II.llother occa-
sion and not whell we arc called UpOIl to perform a plain aud simple duty 
of which there can be 110 shirking. For the prescnt we ought not to lend 
ourselves to anything that will justify the certificate procedure or its con-
tinuance which we have so much condemned. Let it be the pride of this 
House to claim that whenever it h88 had to oppose Government it has been 
on solid and good grounds and 011 merits and not merely in a state ofinind 
that made us oblivious of our obligations to the constitution which we have 
agreed to !!erve. Whatever the provocatiou and grievallces, let the Assembly' 
never lose itN high sense of rest.raint. Sir, you have ruled that my friend 
has no right to go ill detail into those mattCI'I:I which he was trying to bring 
out in this lIoUl:le. I am su I'e that. if the theme so checked was the direct 
proposition before u,.; he would find nearly everyone on this side of the 

. House at one with him. But we must disclaim association with opposition 
80 far as necessary grants are concerned for the reasons put forward by 
him. We do so not because we do not feel ~  the same way as he 
feels regarding the matters that he has enumerated but because duty under 
the constitution points the other way. We came to this Assembly in 
spite of all the disadvantages and handicaps in our way that one could t.hink 
of. We have at every turn done the best we could to support the Govern-
ment, and to our regret when we are dispersing we have to disperse under 
a feeling that all that the Government eou1d have done to advance OUl' 
point of view has 1I0t been done. I do 110t want to put matters any higher 
than that. At the same time as J said 011 a previous occasion we do not 
want to say every time that. the Viceroy against better judgment think'! fit 
to certify it. is necessarily R constitutional crisis. If that was to be so, we 
should have constitutional crisis in abundance, at. every turn. My f ~  
to-day if successful would merely be lending himself to the creation of 
another such occRsibn for constitutional crisUl. I do not view the question 
.from that point .f view. In the admittedly imperfect state of thhrgs witA 

• 
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, • [Sir PpV8 f1'81Hld Sarvadhikary.] 
·which 'We have got to doal it is up to us tp do all that lies in our power and 
'it will be up to those who will come after us to do everything that will lie 
in' their J»wer to countel'aat that by constitutional fight to .geUbe wroq 
righted. No doubt one COIlI!lituteJlt means of ,getting such wfOng righted 
would be the refusal of supplies if it could be made effectual. But are 
)Ve q.uitesure that in the present state of things. it ~ . be an ~ .  
method ~ 1;ght beca.use we know that the thUlg wIll be. nullified UL no 
;time .. tfor. myself a.m:not prepared to do that which will not be (lff(icth:e 

~ kflowing that. !t will not beeifective it is worse than useless to do 
that. ~  is proposed to be done. 

. I desire to take the question up to a more prosaic pi&ne, I W88 almost 
going to add a more moral plane. People find themselves famou8 of a 
'rooming, sometimes people alas find themselves infamous of an afternoon 
and the immorality that has been hinted about me earlier this afternoon 
will have to he atoned for if possible and I want to take this question up 
to a moral plane if I can. A contract has been }lleaded. I do not· know 
what that contract is. 'Ve are accustomed to read cOlltraetH somewhat" 
rigidly iJfltween the liMit Ilnd not knowing what the terms of the contract 
are, to which Sir BaRil Blackett referred. I nm not prepared therefore to 
say whether this g'rftllt that iN wanted is at all fit to be voted or not. I am 
leaving. thiJ'gs only at. that. Then, Sir, we have been told that the Stand-
ing Finance Committee has accepted· thill. I have befn looking at the 
report ()f the Standing Finance Committee and I do not find any reference 
there. Probably what has happened iN that they gave their consent after 
this report was published. My friend behind me tells me that it was 
8&ctioned illKt Il'riday, one of the lall! thingH, that are rushed, ahout which 
one sometimeH has ~  diffidence. Whatevt'r that may be, Sir, I was 
going to say how greatly we admire the work of the Standing Fina:nce 

:Committee and the Public Acoounts Committee. AR one belonging to 
,neither of thol;e CommitteeI'! I think that I I'!hould be ~  the opinion ef 
the ~ff  Members of this Assembly in regard to the excellent work 
that they have done, the painstaking trouble that they have bestowed 
.overthe&e questions that come before them and they deserve the appro"&-
tion of the Assembly publicly. But necessarily thedeeision of the Stand· 

:mgFQlanCe Committee is not the last lI'Ord on this or any subject 
particularly as the reasons upon which they proceeded are not known. 

This is the fi1'llt time I believe that a Finance Member has caned 
~  and bounteous rain, unfortunate at least from certain points of 

'View. I know it used to be one of the anxious cares of every Fipance 
'Member either to consult the Meteorological Department or to take a hand 
'111 t'he' somewhat obsolete gambling in Burra Bazar known aa 
plZ7li 'ka· khel ItA to what was going to be the rainfall for the season, becaun 
the Finance Member's prosperity and thc prospcrity of the country de-
pended upon that. It 80 hapPllnR that that which is good from other points 
of view is an evil from thiR particular point of view, the result of which 
.wall that we have got to invest, as it is called 77 lakhs of rupees in that 
which under the Opium Convention has 800n to go out of I',:\dian ~  
and on the double quick. T.hat position has been accepted .. Are we goipg 
~  contribute to the ",elling of' that revenue the upward tendencr' of 



which public opinion, not only in Indin, I am not talking of financial 
opinion, the moral, Rocialand eoonomic public opinion in India and abroad, 
hu condemned. I do 110t think that thi!; Alisembly ought to lend itself 
to anything that will aggravate the evil of increasing opium revenue 
to any extent that can be helped. 

The Honourable Sir Malcolm Hailey (Home Member) : Did y,ou 
object last !!arch ? 

Sir »eva Prasad Sarvadhikary: I did not. We were proceeding 
\!,pOn It.n accepted hasis of gradual reduction that waH known. I do . not 
tbiDk. .investments of the kind now proposed ought. to be supported. For 
these reasona--moral if y{)U like to call them-I desire to oppose this 
motion. ''" 

Having done that and what I considel' to he my dItty, I should like 
to raise my ~  again against MI'. Rallgachariar'li position. If a grant 
is otherwise unobjf'ctionable J do not think the Assembly would do right 
by objecting to· it 01' throwing- it Ollt hceanse of a sense of grievance 
unper a Hense of whieh we all undcuhtedly lahour. If, hoping against 
hope, my objection slIecel'ds, it must not. go forth to the world that this 
grant has been objected to nnd t.hrown out on any other thun reaHonli of 
merit. 

lIr. E. O. Ansorge (f'inancc Departmcnt : Nominated Official) : Sir, 
I wl'lenme the 1l1st weml" of 8i I' De rll Prasa.d t)llryadltil{III'Y beca\lHe I 
think that it will lIot be OVCI' difficult to show that this grallt is not objec-
tionable. I am unhlllc to follow Sir Dcya Prasad into the qnestion of 
policy ~  I think it is Ullnf'cessal'y to do HIl. 'I'h iR House voted a 
certain amount foJ' opium Ilnd the amoullt for which Government asks 
now is to be used foJ' cxactly the> same purpose Ilnd in exactly the Ilame 
way, 'rhe cireumMtances in which G OYCl'lImcnt havc been obliged t,o 
ask for this Hupplementary grant of 77 lakhs were dealt with by the 
Honourable the Finance Me>lUheJ', but J c;honld explain to the House that 
the production of opium ill very strictlyeontl'olled, and with that policy 
of control I have no doubt from what Sir Deva PraHad has just said 
·that he is in full agreement. If we are to control production a cert,ain 
area must be settled eaeh year for the cultivation of opium. We ~ 
the area to be so settled Rooording to what is required for oar actual 
~  on .the bash; of R normal crop. Supposing, as IIlIS happened thiB 

yea,r, the (,!rop is an exceptionally good one, obviousl:r the output will 
be more than we actually require at 1.bc moment, 011 the other hand, 
we ,are unable to re£ul\e to purchase that opium, which has been grown 
,1,Uldcr control allq under a licQn!le given to the ,cultivators. Jt cannOt 
be grown othe,rwise,. and it cannot be sold privately. If f~ f  
dQ no,t bll-Y it :uP, ~~ .  is lost and the cultivators have to. bear the 
Io..ss., Obviously, ~  w.e are under agreement in gI:anting ~  
for the production of opium to purchase the outturn, whatever it may 
be ; and the only thing to do is to mal,e our estimate of a.rea II.S near 
as pQs,ctible to the ~  of opium which is actually required. During 
this lRllt ~ the . ~  'rilS au exception ILl olle,--nearly doub,le the out.-
~~ 01. opiu .. m ~ . ed rroin. a .~. ~ . ".hnilar ~  in the .year"befor,o. 
~ ~ «an ~ h1itnilld thll,t !l . ~  ~.  not, ,settU!d. Ob.viouslY 
tlle eetUement of the area must be made upon the basis of the previoul 



. -
~  [23m JULY 1923. 

[Mr. E. C. An80rge.] 

,and normal years. The immediate reNult of this exeeptil)Jl,IlI crop is 
that oW' btocks of opium, which were depleted, tire being replenished, 
and Government are now taking steps for the corning year to reduce 
the area of cultivation to It degree sllftiuumt to reduce the output secord-
ingly.. It would be I)()ssible to put forward thill demand merely as a 
method of replenishing our depIcted IItocks during a good year, but 
all s matter of fact we put it forward purely us a matter of necessity. 
Weare under agreement to buy the crop produced and we-mlllllt' 
eontinue to do 80 so long as the system of controll8llt8. We must purchase 
the whole of the output this year. We shall he purcha"ing a la,*e 
lIQuantity, but We shall reduce the settlement for the conling year so 
that, even if the crop is as go06l all thiR year's, which is unlikely, the 
total output of opium will be a great dr.al leRS. Weare therefore merely 
,anticipating our requirementll alld replenishing our stockb. But that 
is not really the ,oint. The point ill thkt it is a ncec!lsity. It is inevit-
.able expenditure which cannot be avoided under the praKent IIYlltCru. 

As regardll ~  Deva Prasad'8 remarks 8S to the ~   ~  

Committee, I IIhould explain that at the last meeting, held on l"riday, 
this matter wall placed before the Committee. It could not he placed 
before the Committee ellrlier for thc simple .~  that it was unknown 
in the Finance Department of the Government of Iudia until about ten 
days ago, and the reason for that again was that the crop is only now 
beginning to eome in alld thc amount of the chop wah unknown until 
very recently. It was impossiblc to estimate what excess, if any, there 
would be. 

I think t]IC Housc will be sath,fied fl'om what I have said that in 
putting forward this dt$Dand for a supplementary grant we are not 
asking for anything in the way of new expenditure. Weare only 
asking for what is neceRHary in order to be able to carry out our com-
mitments under a system which, as the Home is aware, has been long 
in force and about which there is no quel!ltion now before us for alter-
ing that policy. On account of the especially good crop received thia 
supplementary grant follows automatically upon the original demand. 

M. K. Beddi Qaru (South Arcot cum Chingleput : Non-Muhammadan 
Rural) : Sir, I would not have taken part in to-day's debate butl for the 
.eventa that are happening on these foggy heights of Simla. I would 
fertainly not be on my legs now had it not been for the fact that IIOme of 
the great demoeratfJ on this side of the Hou8e have come with a firm eon-
'fiction to throw out all the demands for supplementary grants, not on 
their individual merits but because the national honour has been wounded 
bY the certification of the Finance liill by the Governor General in Council 
So, S ~ a8 a protest, 8S a challenge or rather as a retort directed against 
the recent action of the Viceroy, they are detennined to OPPOSP, all grants. 
L'am surpriaed, Sir, to see the great democrats. who are to-day to wait .. ~ 
Hi« Excellency the Governor General leading a deputation requesting • 
in veto a Hilt p&88ed in one of the Provincial Legislative Councila by • 
very large majority. .I am surprised to see these patriots now thunder 
forth on the &01' of this BoUlt that the Viteroy h .. vetoed th,·will of 



this Legislaturll by certifying the BaIt Tax and therefore we should oppose 
all demandli for grants. Sir, 1 am one of those sinc;re men (.An Hoft01U'-
able Member: .. Very doubtful. ") who feels the ill/mIt offercd to the 
COWl try by the usc of the emergency powers of the Viccroy ; I am one 
of those who voted for the Relroll1ttioll to curtail these powers of the Gover-
nor General. I am one of those who voted for the censure Resolution ill 
the Alliance Bank ~  because ~ Governor General in Council acted 
without the advice of this Housc. I am again one of those who voted for 
the Resolution of Dr. Gour for the working of tlhe Government of India 
Act to the fullest possible extellt. But now that my friends want me to 
join them in to-day'li crusade against the Government, to throw out all 
grants as a protest against the certification, I feel highly diffident to join 
their rank and file j becauSe these ~  friends, these great patriots, Sir, are 
to-day waiting on His Excellency the Viceroy to advise, or rather to invoke 
him that his extraordinary powers should be used to veto a Bin passed 
by a "ery large j ~ ill one of the local Legislative Councils. Mark, 
Sir, that it is It Bill introduccd by one of the Minister!! on a transferred 

j~ . It waH a Rill pa8.'1ed by an overwhelming majority f ~  a long 
• diRcussiou of nearly a fortnilrht. It ill a Bill given 8.'1sellt to by the 

Governor in Council of that Province. ~  note how low these patriots 
Ilre flllIen-these democratR who fought against the Viceroy's interven-
tion 011 thl' Princelll Protection nill--thcse patriots who spokc from a 
thousand I olatforms emittirlg fire hud brimstone again!!t the recent action of 
the Goverllor General. 

Sil'l noiV what happens! These very gentlemen request the Viccroy 
011 their knees to use theRe ~  powers, to veto a Bill passed 
in a Legislaturc, thus giving a death blow to Provincial Autonomy, which 
we all covet so dearly. Sir, cOll!!istency cannot go further. 1t is for you 
to see how casily, like the .clouds rf Simla, these great patriots change their 
views and tJleir colour, to suit their convenience or selfish ends. Look how 
quickly and how sweetly they blow hot and cold in tile same brcath. 
(Mr. K. Ahmed: " What nbout the time whcn you were Secretary of the 
Democratic Party , ") What shall we say of the mentality of these so-
called Moderates' How can we trust them and follow their lead' I 
leave it to the good sellse of this House to walk cautiously when you follow 
&\loh chameleon-like patriots. • 

Khan Bahadur Abdur B&him Khan (North-West Frontier Province: 
Nominated Non.official) : Sir, I have been listening to the patbetic speech 
of my Honourable friend, Mr. Rangachariar, and I must !!ay that the tone 
of that "peech was rather like that of a jilted lover. Now I am -one of 
thORe who helieve in constancy in love, and as one who has co-operated with 
Goyernment now when we have n few days left to pass with our love wit! 
All its {anlts-with all the fault's of the Government of India if it haa 
any-we m1lst he constant to our love. I have got a special reason for 
('ning so 1 ('cnnse 8R WI' ar(' not j;oing to discuSli the question on its merita, 
I come from It (',omm1lnity which must be specially grateful to the Govern-
mellt of IIHlin as far aR the question of Khilafat iF! concerned. I am grate-
ful to ~ 1!;xceIlcllcy thc Viccroy and all his colleagues. They' did their 
bl'st to re&pect our feelings and they (lid ~  level bE'!8t, going out of 
taeir province, to help lUi far as the Khilafat question was concerned. W. 
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~ V~ to .1'I!Jnt'mber that they are not inuepenuent in thil; 01' auy other 
~  • but judgillg Ill> a mcmber of thiN AHsemWy 1 wouIt .. bc fahie to ,my 
duty if I diU not expretlS our 8ellHC of gratitude for what they have do,ue 
emu &sa M.uhammadan I iVlink it i", my duty ill equity, aud IllY ~ 

u,llder " ~  of jWltice tDexprCl;.'; gratitude to ~. We &l'e aboutto 
_ 1'&rt and a good many of us who now COllie here Ill> Memberl:l of ~ L . 

tiYe :A8,$CJJ?hly will probably be sittWg ill the V 00101'1;' Gallery ill ~  ~~ ~ ; 
qut parting ~ we do I trunk it would uot be ~ that WI:! shouldpatt with 
allY seuse of veugea.uce or retaliatiou. I make this appeal to my ~ .  

f j ~ Mr. Haugachariar, who, 1 know, feels very sincerely outhiB j ~ 

.1 ~ I  ~  a member would be Callie to his country and to his ~ .  

if. he would questioll and doubt tbe spirit and sillcerity of his, speech-
~  frieud's speech waN very sincere ; but we must Inakfl .. orne allowance 
for ~  Government too. The GU\'cl'umellt haK got to perform two duties-
one jli its duty towards us, and the other is its duty towardK the Home 
Governml.mt. The Government 0.1' J lidia, alo! I /Said before. is lIot altogether 
independent and I think we mUFlt make ~ allowance for it. \Ve .,Dust . 
also giveR chance to the newc!omc1'8 as far ali thc Ooverl\lnent of India 
is concerned. Let us give them a chance to love the Government of India. 
No" ",hell the newcomer", I1re coming into this A~  they Hhould take 
their warning from us whether the Government of India has ceased to 
he loved I)r not. 

,'lith these remarks, !1Pccially c!oming. fmm a commwlity amI specially 
Foming from a province where there is a majorittr of Muhammadalls, 
I waitt tp say how grateful we ~I  liS far aK the Khilafut (IUCRtioll i8 COll-
cerned, to His Excellency Hw Vir.c)'oy and his ~ j. 'I'hat being so, 
I have mlleh pkmmre ill HUl'lIOl'ting tilil! demand, &Ufl I hope ull the other 
lluhamml\dan memberH ill thl'l Assembly will also Hupport' it. 

Slr1'. I. livaawamyAiyer (Taujore cum 'I'richinopoly : Non-Mubam-
madan Rursl) : Sil', I thillk it my duty to lmpport the Resolution. I 
rliffor' both from my frielld 1\1r. Rallg'acharillr and from my friend Sir 
DeVIl Prasad Sarvadhikary. Myfrielld Mr. Jtangachariar baa admitted 
that he has no objectiolls to urge to the Resolution 011 itH lI1erita. '.Il'he 
only question which is now before the HOUHC is whether or lIotthe Dem&.id 
for a tmpplomeutl!lry grant is justiflCd. '.My frieudl)ir l)eva Prasad 
Sarvadhikary had·some objectiolls 011 mOI'BI grounds, as he put it, to the 
granting of this demand. 

. itr DevaPraaad larfaAbibry: On ~  of merit, which ~ 
*otaJ.. . 

·,1 ,  . .. ,. .  . , , au-P. II. ~.  Alier : But having regard to the uplanaUoD 
Which was ~  by Mr . .An.sorge, I do not think there can be aJ;l,Y doubt 
as to our obligation to pay the )I\1m of 77 lakhs or whatever it may be to 
~  cultivators who have growlI opium UI}Uer certain conditions and to 
o,ther. persons to whom we have N)Jne un,dcr legal obligations to purchase 
their opi1'lm. I Can see 110 question of morality at aU involved in the 
~ j  o( this ·;RellOlution. The ouly ground ori which lI).y friend 
)Jr. Rangilchariar objects to tl}js Re!tOlqtioll is that. the GoveI;nmept baye 
refused to co-operate with the Assembly in spite of its excellent behaviour 
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and its attitude of consistent co-operation. It rather ~~ to lIle to 
sound like tho dying curse of an expiring Legislature towards ail unappre-
cUative Ga.verJDlloent. Analyzing the attitude it amount. to this: It is 
<we ()f refusal to co-operate with the Government becaWle their conduct in 

~  matters has not been satisfactory. 1 waa qot aware 'that my fri$1d 
14r.. ~  WIiS a nOll-eo-operator at heart; but the arguments with 
~. he Impportl.'(l thiH ~~  lead me to think that he has now pro-
bltPly iurned into a ~ . I do not k:.u.ow -whether he hu 
~f .  ~ non-co-operator for tUe nonce or has become a disciple of, 

Mil. C. ~. DaH and iuterWH to follow his policy. I know that he bu 
IUUlPW1c.e.d. his cit\ulidat,ure for the next electioll. I do not know wlaetber 
~ object ill HcekiJ,g to come to the Legislature the next time is to follow 

the policy and the tacticil of Mr. Das and wreck the Council from iliaide. 
Now, Sir, reference has been made to the old and well known constitutional 
principle of grievances before supplies. I should like my friends to fuU;y 

• realise the implications of that principle and the bearing of that ~~  
011 the preMI'lIt occasion, and to cOTlHider how far it can be applie4aincier 
the J)J'eSf'llt l'ircnmstunceH. Are you going to insist upon the redress of all 
gric\"llu('es before Impplics, or ouly of SOlDe grievances before supplies " 
Arc you ~  to refuse all supplies, or only some of the supplies' If 
you are going to refusc some of the demands for supplies, on what grounds 
1\1'0 ~  goillg to dhlCriminute f Can it. be any other ground than the 
lDerits of the particular demandfl for grants T I for one fail to see any 
gr,ounds upon which you can discriminate between one demand for a grant 
and al1ot1l(;l' except it be the merits of the particular demand. 

I wOllld ask the Houat' to remember the advice which was given recently 
hy olle or our frien,lIs who had the honour of being in the Government 
som!:'tillJe ngo, and who has now joined the ranks of public workers. I 
t:efcr to the advice given by Sir Tej Bahadur Sapru, that the attitude of 
indiscrimiTillte oPPoHition would be a great mistake. Now, Sir, I 11ake it 
lhst the policy of refusing particular supplies can only be supported on 
the ground of some discrimination on the merits. Now, if yOU are l10t 
going to /ldopt the principle o. f djscriminating between one deman. d 1Ul4 
another Of! its merits your only altel'llative is to adopt -IUl attitp4e of 

~j  rrfusal of all supplies. Now this slog84 of redress of 
grievllnces before ~  was rl!-ised in Madras l>y a very Pistinguished 
public wl)rltf'r for whose services I have 1!he greatest respect. But ~f  
YOIl ~  11p tneslogan snd Qegin to apply it, I would ask you to ~ . 
I'arflfully what purpose you mean to serve or hope to serve by its ad9ption. 
TN your ohject merely tlhe manifestation of your displeasure because the 
Qqvernment certified the Ralt tax' If that iR your object, we have already 
adoptf'<l /l JIlIwh more stra.ightforward means of dealing with it and we 
have f ~  a remedy agaillst the abuse. We have passed a Resolution 
~  thnt certain words in section 67B should be expunged and that the 

pqwerR of tll!:' Governor General in regard to certification should be cur-
taill'd. 'l'hat action was perfectly illtelligible.. But now, having already 
f'uRiciently manifested yourdiBpleasure, if that be you;t' object, what further 
J:!ain, (10 yondf'riw by thiJ:l attitu(le,' TR it. as a ~  to tlte cnei of 
DlHkini!' 11 fJlriher progreSR in ootlstitutiono.l. reforms' Now, therfl can 
olHr pI' two :WlLYR qf ~ ~  ef:urther constitutional reform: either br 
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pUluading Parliament of the reasonableness of our damalKl and by proof 
of ~  aohievementa under the reforms already granted, or by reeoul'le to 
other ~ If you WiRh to convince the Parliament that you I)ave made 
a proper and reasonable UIM! of the reforms and deserve a further bi« 
t'Oneession or instalment of reforms, is it likely that you will persuade 
Parliament of the justice of your demands or of the reasonableness of your 
demands if you unreasonably refuse supplies not on the merits but out' of 
pettish motives. Now, if we want to convince Parliament of the reasonable-
ness of our attitude, or of our sense of responsibility in the exercise of our 
powers, we should not foll()w thih course which has been suggested of 
refusing supplies. If we can at any time eateh the Government tripping, 
by all mellns let us go in for th('m ; I do not wiRh to spare the Government 
wlien th('y ue really at fault or to support them in any wrong meMUre8 
which. tht.y may take ; but when the Government are manifestly in the 

~ putting forward a demand which it is impoRRible to refuse on 
the merits as admitted by 'Mr. Rangachariar, we shall be simply putting 
ourselves in the wrong and it is not a policy which will pay us with the 
Parliament. Tht'n, Sir, the only other altenwtiv(' iR thiR. You may say 
that by r<>fuRing thiR grant and by following t'he policy of refusing grants, 
we shall be driving the Government to make further concessions. It really 
amounts to the adoption of the policy of the non-co-operators. It is not 
as ~  that we camE' into thiR AR.'u!mbly, nor have we turned 
non-co-operatorR. At any rate, I for onf', have not turned a non-co-
operator, E ~ the Government may have acted in a mannE'r to eau!Ie 
cliAAlltiRfaction On certain occaRionR. Before you think of applying this old 
principlE' of E ~ of grievances before Rupplietl, I would ask you to 
rememher thf' conditions under which in the conRtitutional history of 
Engbmd it waR nll8ertf'd. There iH no occaHion under the present politlieal 
condition!'! of England for applying or acting upon this principle of re-
dress of grievanceH before supplieR. They have a much simpler and more 
etrective meanR at their dispoHllI under the exiRting conditionR. If the 
opposition is dissatiRfled with the conduct. of the Government, they can pass 
a vote of cen8Ure and the remIt will ~ they will turn out the Government 
and put their own party in. We must therefore go back to the old consti-
tutional niRtory of England. What were the timeR and condition!! when 
this principle was asserted' It was in the daYR when the people had to 
~  on a IItnlglde 8l!ainst. the autocrAcv and oppreH8ion of thc King that 

this principle was oftp.n reRorteci to. You ma.y perhllps ~  that we 
Ilre alf;o Inb<1nring UTHlf'r a Rimilar abnse of power by the Government. 
Even assuminA' you Ilre l'iA'ht thcre, it does not Rhow thllt it iR practicable 
to BASe.rt tlH> prineiplf' now. Whpn thiN principlf' of redress of A'ri(>vllllc('''1 
before 'supplies waR asserted hy the Barons in their strugsrles allsinst the 
Kings, by the Commons in their stnl!!'llleR against the StuartR, 'they did 80 
at times when they were in " positj()J1 to f'nforce their resist.Rncp t,fl t,he 
nssertiOll of Ilutocratic power by ~  to physical force. Tn thf' time 
of tJte Stuart .. we know that, thllt policy waCl the precursor of a civil war. 
Tn the daYR of ~ PJantagllDPtR the BllronR rode in arms andc8ptllretl the 
lena- or .Wf-re in R pORition to brin!!' the King to hill knees and dictate terms 
to hiln. Ntrw, do ynu imagine that' YOll are now in It position to dictate 
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terms or to allume an attitude like that of the old BaroDS or the OommoDi 
in the timelS· of the Stuarts' I can picture to my mind a time when my 
friend, MI'. Rangach/rriar, perched on horse back, will probably ride in 
arms at the head of the embattled hostfl to bring the then existing G V~  

ment to its knees and dictate terms. But I rather fancy that the time is 
110t yet and I 'do not think that the policy of either non-co-operation or 
civil disobpd!ellce or paflHive resistance is one for which the country is 
IlI'cpal'cd or that wcshall be justified iu p1ungillg the country into thit 
ferment which js the herald of a revolution. 

Now, rcajiMe all the consequences clearly. If you feel that you are not 
in a position to back up your demands by that appeal to physical force, 
by whicl! it waH backed up in the days of the old struggles with the Kings 
of Englllnd, with the Stuarts and the Plantaganets, jf you feel that you art 
not prepared for such an tlSsertion, if in your heart of hearts you know 
thllt ani! yon feel that, I ask what is the good of this spasmodic, casual 
and solitary flct of non-co-operation , 

I assumc that it is to be a solitary act of non-eo-operation. If it is 
to be a systematic course of non-co-operation, I can understand it of the 
Dasites, but not of any members of the present AsseQlbly. I do hope that 
members who think of acting UpOll this slogan which has been· preached 
from the PreBR and which has been caught up by many people, will realise 
clearly all the implications and COli sequences of that principle and tben 
exercise ~ judgment. I for one thillk t.hat the only issue before us iti 
whether thir; demand for a grant ill jURtified 011 the merits or not. If it 
iR jURtified, I certainly should not be a party to refusing the demand for 
a grant. J feel that the application of the principle of redress of grievances 
before supplieR if! 011(' which is altogether impracticable and futile. I am 
Rorry to say that it iR a mORt fatl10us courllC to adopt, and I sincerely hopfl 
the HouRe will not adopt it. 

(V OiC('.N :  " The question be now put.' ') 

Mr. J. P. Ootelingam (Nominated: Indian Christiana.): Sir, I 
. Jiqtenen with very great intert'st to the speech that the Honourable 
Mr. Rangachariar made in his attempt to oppose the supplementary 
tlemand!l fOlr grants, and all the time that he was making bjs speech I 
was wondering if it was the vnice of that same Mr. Rangacnariar that 
I!poke 01l1y tlle day before yesterday so very eloqnently on the Kenya 
qneRtion. I was wondering if it was the same Mr. Rangachariar who 
withdrew his amendment to the main Resolution, with explicit reference 
to retaliation in the event of that prollosition ~  being accepted. I 
was wondering, gir, jf it was the RR.me Mr. Ran/.!achariar who spoke so 
f'loquently abont hiR Rcrviees with reference to the raising of the War 
, Joan in Madras. I was wondering, Sir, if it was the same Mr. Ranga-
"hariar who spoke of the yeomen serviceR that he had rendered on that 

~  and of his hearty co-operation with Government at that very 
(·ritica.l time. I was wonderinl1', Sir, if it was the 'same Mr. Rangachariar 
that Rpoke of partnership with Government and questioned .if the 
partnerRhip that wall talked of about the time of the Reforms was a 
rt>al paltnership 0t a bog!ls ~ . I came to the only conclusion 

• 
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" ~~~ ~. P. ~~~.  , ,; 
•• t the-,salt dq.ty. certiftoat,ipn which had; been 4iacUSleci almolt thread· 
li.re ~  wlJj,cb had ~ disp08edo1, waa atill oPWesaing his "rain and' 
tbat he .. 4 avaijed himself of this opportunity to oppose all Supple-
~~ A G . To whl1t Ilhall I compare this attitudfl, of Mr. Ranaa-
~ .I  who ~ Merved upou several Committees during the course of 
~  ~ ~  yeart; and who has rendered yaluaLle service to .the 
~~  and to the Government (If India. I can only deaoribe it in the 
words of that inimitable passage in a well known book where reference 
is made to children in the marl,et place calling one to another and Baying, 
•• We piped unto you aud yc did not dance; we waited and ye did not 
"eep." What i8 the matter with Mr. Rangachariar that he should have 
led the oppositj()n to all Supplementary demands for grants. Well, 
I regret, it is pure ~. Having known him for many yean and 
Ipprccifttrd his good qualities and the services that he has rendered in 
thi's Assembly from the beginning to the closing daYII of the 8essiolJ, I 
regret why he shoulrl have put on this attitude of opposition. (..4 Voice: 
" The election is coming on.") That may be 80. But I am very lIorry 
that a Memher from Madras, the Province I come fl'om, should have led 
lhig ~  and I trust that the Supplementary demands for grants 
\vill all the same be passed by the Assembly. 

'l'heBODOllftbJe 8ir Basil Blackett: Sir, this motion was 0ppOled by 
Sil' Deva Prasad Sarvadhikary on merits and by Mr. Rangaeharjar for 
other re'lsons. I have "ery little to add on the j~  uf the merits. 
Our p06;tion is that we cannot avoid making these payments, lUI has 
been fully explained by Mr. Ansorge. I should like, however, just to 
say one word about th-e question of mOI'ality which was ulentioned by 
iii' Deva Prasad l!ia1'Vadhikary. All is 'well known, the Govel'1lment of 
Inem. hIlS betlll one of the leaders in the general campaign in reducing 
to the Lc:;t of its power the evils of the opium traffic. 

Sir Diva Praaad Barvadhikary : Let it lead on. 
:rbe IlODoarable Sir Buil BJackett : In 1903 the acreage in British 

territory in India which was sown with poppy for the purpose of opium' 
W.8 642,000.; and in 1920-21 it was 148,000:; 

~  It ,. j~ ~ ~  (Presidct;ley Division: Non-Muham. 
~ ~ :'Jt ~  ~  ~  a sacrifice to the Indian revenue. 

The Honourable Sir BalU Blackett: It has been a very heavy 
IIlCrifiM tor' the Finance Member. In the Indian StateR towards the 
~  or til" 19th century there were over 4,00,000 acreR sOwn. Owing to 
the policy of theOoVernment of India, thiR was reduced to 56,000 acres in 
19]9·20. 'fIJI' income of the Government of India in 1910 trom opinm 
Wall seven million two hundred and forty thousand pounds sterling; 
in'19!!O·?1 this waR leKS thun two million pounds. The motion that hall 
hel'1l mnd.: to· day has nothing to do with opium policy. It is simply II 
motion that the Government of India should be granted the mOni'Y with 
which to Imy the opium which it haR contracted to buy which haB turntd 
01lt to he I·:ltlip.r more than it' expected. It will not ~ f  the amonnt 
of opiuul th'tt wiU be ,old by the GpverllJDent of I ~  under the uillt· 
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ing poliry. That is f ~  by t.he existing policy and has nothing to do 
with this vote. On meritli, therefore, I feel sure that Sir. Deva Prasad 
Sarvadhiltary will now vote with the Government in this luatter. 

1 have now, to turn to the other question. 

Sir, I I!nme ,down to-day in the anticipation of having to disa«ree 
vn,ry violently with Mr. Rangachariar, but, after what I ~  

I really icel tempted to take his side. I read in the newspapers some 
time/ngo tbltt Mr. Rangachnriarwas coming up to Simla-all the way 
from l\[ltdl'MI to Rimln ~  sacrifice to demand redress of grievances 
beforo HUPP]Y. I rend that he was choosing his time to come from 
Adam'll Dl in!!f> to Eve's Pllradise by the daie on which the fmpplementlt!'Y 
estimates wt"rf' to be int'l'oduccd. And then I heard sOTnething about the 
Madras Hindu Heligious Endowments Bill. Well, now, Mr. Ranguchariar 
is 1\ mnn for whose character I have fOl'med, in the short time I have 
been ),erl\ a very grent Ilomiration. He is alwaYK Him'ere, he holdH 
vnl'Y ,;;ineer{·Jr whnt he ht'lieves, and he 110Ids stron[!Jy to whut he believes. 
I rememher, when I WIIS nt sehool, that I wa'i ~  what Julius 
Caesal' sni(1 of Bl'uhlS. that he wanted badJy what he w:mt('d ; nnd thnt 
is l'ather MI'. ~ . Therefore, it f!ives me very gorent pain 
tllnt at. the crlli of thiK third session of an Assemhly, of whieh he hus 
heen so clistin·JujRheo·a Member, he should be giving way to what he 
himself delwl'ibNl on j ~  1\1'1 8 spirit of despair and deKpondency. 
Now, I Ilgree vpry largely with a goreat 01'11.1 that Sir Sivaswamy.AiYer 
said. r agreed particularly with his statement that, when the Govern-
ment Rre right, the IIollfo'c ought. t.o Tote with them.· And I wondered 
in thllt COllllCf!Tion what, he meant by ~ vote on V ~  last. That 
huwevl.'r is II lIY-}lath. And, aftl.'r ~ n, la!'t Weonesday, t hc HOllRe waR 
dhl(.·l1HHing II ReRolutioll. To-day the House is discu8Ring A. voto ;  a case 
in whi('h it IlllH been goiven the power of saying" yes" or " no ", and 
enforcing its view, subject only to the exceptional pow.ers of the Governor 
General or the Governor General in Council. But I should like to 
mod if;\'o R Jittlp. ,bit the point o·f view presentcdby Sir Sivaswamy Aiyer. 
He said, I think, •• Yon have not got the force to kill your opponents : 
do whot they i,ell you." 

I do not fhink that is a bit the right point of view. I think that 
in every vote this House takes, whether it is a Resolution or whether 
it ~ R \'01f' on a matter where its will is under the constitution to be • 
given efTe.:-t to, the ql1f'stion it ought to ask is," will my vote in this 
matter hasten or retard the progress of constitutional reform in India'" 
I think ~ f  that to vole on this occasion for grievances hefore 
supply, to votp that the· Government of India onght .1ither to break 
~ contract with the ('ultivator or tnke other action which is not such 
8S the House I:kes is ·mrely not a vote. that will hasten the time when 
constitutional ]'f!!orm in India will t.1l.ke a big step f . ~ fonvaro. All 
of us in t.his Iiouse nre· Members of this Assembly. All of us are here 

~ with IIn(' objc!'t. We do not always agree. Some of us thOll!!;ltt 
that hy ~ ~ budget even in the way in whir-h it was balanced 
we were hllstti:fling the progres!'l of reforms in I ~ ~A  .... '·e were 
imprblVing tl1C thwmeial posit jon or Indin. • 

• a 
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[Sir Buil Blackett.] 
The House ~  verfet'tiy entitled to take a diffcrent view and 1 know 

many lleJ.,hcrs and my Honourable friend Mr. Rangachariar, did and 
do take a very different view from that. But they and we are working 
together with one single object, namely, to hasten the prog1'M8 of the 
refonna in India. to hasten the date when we can take another step 
forward. I do hope therefore that the JIouse· ,vill now proceed unani. 
monsly to aC(,flpt this motion not only because on mcrits it is the 'only 
po88ible deciidon but in order that we may not begin to think that coming 
events arl:! cuting their shadow before. We had Mr. Devaki Prasad 
Sinha tnking the oath to-day and we had a speech from Mr. Ranga-
chariar which suggcsts the creeping in of non-co-operation into this 
House. Let ~ end this fle8Rion as we began, in a spirit of co-operation. 
and the three years that we hay*, been thl'ough will he 100kcd back on 
by the futurl:! fill )'eaJ'A in which tremendous Rtridf's w('re tnkflnamidst 
tremendous difficu1tiel'l in thc path of ~ S  and l'onstitlltional ,c-
fol'JDlJ. 

Mr. Preli4nt : The question i. : 

., That a 8nppltlmentnry !111m not nt!NI«'Itng 'R8. 77,00,000 be gronted to the 
Governor General in CouneU to defrn:v tho ~  whleh will tome in eout&e of fa)'o 
ment during the year eliding the 31st «'lay of March, 192', in rt'8pl'll!t of ' OpIum '.' 

. The A!lsemb1y divided : 

Abdul Hamid Khan Kbndadad KhaIl, 
Mr. 

AMul Qualllr, Mauln. 
Abdur Rahim Kha1l, Mr. 
o'-Mulla, Mr. R. 1(. 
Abu) Knst'm, Mnulvl 
Ahaan Khan, Mr. II. 
Akram HtIIIIIIdu, PriDee A. M. II. 
Amjad AU, lIauln. 
Anllorlfe, Mr. E. O. 
Ayyangar, Mr. R. Naruimha. 
Bag-de, Mr. K. G. 
BnnlawElll, Mr. H. R. 
Barnell, Mr. n. o. 
Barodawalla, Mr. S. K. 
Barna, Mr. D. O. 
Bhanja Dl'o, Baja R. N. 
:Bhargavn, Pandit J. L. 
Blac>iett, Sir Bull. 
Bray, Mr. Denys. 
JJridge, Mr. G. 
Burdon, Mr. E. 
Butler, Mr. M. 8. D. 
Calvert, Mr. H. 
OhntnTji, Mr. P. O. 
Chntterjl'll!, Mr. A. O. 
Clarke, Mr. G. B. 
Oof;eUngam, Mr. 1. P. 
~  Mr. 1. W. 

Faridoonjt, Mr. n. 
Graham, Mr. L. 
Gwynne, Mr. O. W. 
U1l11l'h, Mr. P. B. 
Railey, the Honourable 8ir Maleolm. 
Holmp-. Mr. H. E. 
Ikmmul1ab Khan, Baja MoM. 
Jnnl'lI, the Honournble Mr. O. A. 
. ~  Sir lamaetjee.· . 
~  Narayan Lal, Mr. 

Lattbe, Mr. A. B. 
Majumdar, Mr. J. N. 
MiRra, Mr. D. N. 
MitMr, Mr. K. N. 
M1l!laliar, Mr. B. 
Muhammad Huuain, Mr. T. 
MnkhElrjoo, Mr. J. N. 
Pl'reh'al, Mr. P. E. 
Bnjan Dauh Rhah, Mukhdnm S. 

Bnmn!ya PantuJu, Mr. J. 
Heddi, Mr. M. K. 
RiC'hp,;V, Mr. J. A. 
A"mnrth, Mr. N. M. 
Flhahah·nd·Din, Ohandhrl. 
Sim, Mr. G. G. ' 
Ainl(h, Mr. S. N. 
Ainh", Balm L. P. 
Fltanyon, Colonel lUr Benry. 
YP-Dlill l'han, Mr.· 14, 



Agarwala, Lala Glrdha.rilal. 
Agnihotri, Mr. K. B. L. 
Asjad·ul.lah, Maulvi . ~ I I . 
AYYllr, Mr. T. V. Be8hagirL 
lluHu, :Mr. J. N. 
Jatkar, Mr. B. B. R. 
:llilU Sin,h, BhaL 
Nag, Mr. G. C. 
Nand Lat, Dr. 

The motion was adopted. 

NOES-IT. 
Neogy, Mr. K. C. 
Roy Choudhury, Mr. S. C. 
Shukla, Mr. D. P. 
Sinhu, Mr. D. P. 
~  Lal, Mr. Balu.hi. 
tirinivILeu Uao, Mr. P. V. 
V cniwtapatiraju, Mir B. 
Viahindu, Mr. H. 

Ml80&I,LANBOU8 DaUIITIrIINT8. 

The Honourable lIIr. A. O. Ohatterjee (Industricii Member) : Sir, I 
move.: 

,. Tilllt a Bupplewentary BOW not excccdiug llIi. 1,4.1,000 be granted to the Governor 
CelWtal in Council to dofrllY the chargllll which will cOllie in courlle of pay went during 
the )'oar endiJl, tho 31st day of March, 11lll4, in rClipect of 'Miaec!laneouB 
Departments '." 

}'rom the paperli that· have been circulated, Honourable Membel:f!l 
must bave gathered that tbis if) a supplementary demand on account 
of the Indian ::>tores Department. I nCtld hardly remind the llow;" 
tbat thili item had been meluded in the lludget which was prcf)cnted 
~  March, but II. lump sum deduction was afterwards madc on account 

of the recommendations of the Hetrenchment Committee. My Honour-
able friend the l"inanee Member had at that timo informed the House 
that this was one of the iteDUI which were still unuer the eonsidel'at.iqn 
of the Government of ludia, with a view to furlher exumination al> to 
whether the retrenchment I>hould Le made 01' not. I am glad to be 
able to inform the House that the Government of 11lliia did come tu the 
concluaion that the item l:ibould be restored and a supplementary grant 
should be asked for £1'010 the HoUl;c. The object with which thil> item 
has been put forward is to expand the activities of the Indian ::>tores 
Department. In anliwer to various questions that have Leen put iIi 
this House I have explained that the Government are carrying out the 
views which have been enunciated in this House as weil as in another 
place of expanding the work of the Indian Storcs Department. 
Reference wasma.de by my Honourable friend Mr. Rangachariar to the 
fact that commissions and committees are appointed and he alleged 
that nothing was done. I claim that in this matter at any rate, we 
are carrying out the recommendations of the Indian Industrial Com-
mission and the Stores Purchase Committee. At this late hour I do 
not wish to weary the House with II. speech in respect of a lUeUliure which, 
I h'o:pe, will receive the unanimous support of the House, and I need 
only recommend this motion to the House. 

Mr. Devaki Praaad Sinha (Chota Nagpur Division: Non-Muham. 
madan) : Sir, I came to this House to-day in the hope that 1; would 
record my vote either for or against the motions as a silent listener. But, 
Sir, since the Honourable the Finance Member has done me tho honour 
of welcoming me on my first appearance in this nail with a kind reference, 
I feel that I should explain my attitude in words also. Whether, Sir, 
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[Mr. Devaki IJrasad Sinha.] 
1 8m welcomed ali a co-opcrator-as 1 was to yo.w' knowledge for the 
last ~~ years in the ll.i.hltr LegiwlBtivc COlWeil-or wheUlcl' I am branded 
lIere as a possible non-co..operatol·, 1 want to. a&iW'" ilie Govermnent 
that 1 am not wd.l.Ullled of my conduct. I feel that it ill everybody'. 
duty here to do what he thinks best in the interests of the country. t;ir, 
in opposing this ltemand a8 well as the previous Demand of Uovern-
ment 1 feel that r- am doing nothing but serving the iJl.WtlSti of my 
country. I:Hr, the Honourable ~  ~  Aiyel' has Illud that opposi-
tion to these demands IImacks of non-eo-operation. In· tUI: 1Iame . breath 
he hali referred to the very old prineiple uf demlinding redrell8 of griev-
ances uefore granting I ~. 1. do not Ullderl:ltand how he can reconcile 
tholle two "iewl;;. Iii it to be liuid that when roeourse Wali had to this 
old, . principit' of eoru;titutionalagitalion,in othet· J,Jariiamentlii. they 
were nOll-eo-operating \\ iih the Uovcrllllleut 1 My answer iii thiB. 1t 
is a weapon 01 .conlltitutional agitation in OUt· hand.jlWt 861 mu.ch as the 
power of certification in the hands of Uovernment is a weapon in their 
handll to force their will when t1u:y believe that we are going wrong. 

W eU, ~  my principle hllii ucen that we lillould learn to deal Llowil 
for blow!;. ~  long as Uovernment re"'peet our willhell, tlO lo-llg as they 
eJidcavour to meet our demands, we 611a11 do our uest to eo-opcrate with 
them. Hut when we find that our lIentimentll and our feelings are 
trampled under their feet, we feel it our duty to make use of whatever 
power we have got in 'our hands. ~  1 do not want to tlike the time 
0": thlli Council allY louger. (Mr. -N. M.. t:iutnUf'th : .. 'I'hur AtI8cmbly.") 
Y tlIit, this Al:llicmuly, I beg your pardon. An Honourable Member sitting 
oPl'oliite to me has l:Iaid that as wc ha\'e 110 fur ueen making love to 
(}oYcrnmcnt, let UH make love to UOYernmcllt for u fcw daYIl more. 
1 want to remind him that loyo fOl' Uovel'nment hi 110t like ordinary 
pre-matrimonial love. It is of Ii IllighUy diilel'ellt character. !Ill the 
wordtJ of II. poet this love iM: 

" Like a eOl muiden, whcJl courtud Uloat furthllllt rctirell ; 
AD idol at wholo ah'rille who OftODe.t Ba.cri1iCO aro fuvourod loullt." 

Therefore, to IHlpport Uovetnment whether they are in the J'ight or in 
the WPO,llK, does not l:Ioem to me to ,be a correct attitucle. 1n order to 
Illlow the strength of our reaentment at the action taken by (jov&'DmeDt. 
in th& mutter of certification of the salt tax, I think it,in my own way, 
a duty to oppoae these demands 0& Government aa a proteat. It mat 
Dot be victory, but certainly it will amount to. some kind of revenge 

• wlUch i& very often a prelude to v.ictory. With these worda I ~ 
we ought to oppose this demand also. 

Mr. President: The question is : 
"'fhnt a. lIupl'leulCutary Hum lLot cxc(;cdiug :Us. 1,41,000 bo grlUlted to the 

Govtll'Jlor Gencl'Ul in Council to defray the cba.rge! wbieh wlU como in 8OW'Ie otl.pay" 
ml!Il.t during the yea.r clIding .tho Slat day of Ma.xab, 11124, ill rtJIpeet of I 14UcctJ\ •• "fI¥': 
DepartllWlll.ia '." 

The motion was aoop,ted,· 



CAPITAL OUTLAY ON ELEG A ~. 

'rile BODOUrable Mr. A. Co Chatterjee: Sir, I move ~ 

488" 

•  I Tbut Ii Buppll'lIll'ntury BUill not l'x('(ll'ding Re. 10,45,000, be granted to the 
Governor Gl'Ileral in Counco.il to defmy the ('harges whleh wtll· come In COurse of pay-
meat> during the year ending the 31st day of".r., ·1tB4., in re.peet of 'Capital 
I ~  0" T4Ilegaphe '." 
Sir, this ill the sum that is needed f ~ telegraph and telephone ~ 
~  in New ~  during ~ year. I admit that it ougl1t 

tQ have been put into the budg,et when it was presented; .last March, 
arid· I do regret that thlfl was not done. But this was due to a ~  
amount of misconception on the part of the Department of which 1 am 
now in charge and I wish again to apologise for the miflltake. 

As Honourable Memherll are -aware, Government are tl;yinj;' their 
best to push on with the construction of New Delhi. It ill hoped that 
the Secretariat ~ Rnd the IJcgislative. Chamber will be ready for 
oc,",upatiuJl dUl'ing thc winter scssion of ]925-26. The. ~  are i.n 
a {air IItutC (If progress and the roadll are very near completIOn. It IS 
most neN!IISary that the wiring of the buildings and the laying down 
of the cabIcR IIlong the main roadR Rhnuld be completcd as soon as 
possibk If that il:' not done, it will mea" a good deal of additiunal 
eXlIl'nuiture to Government in futUl'e yearR and it will also, probably 
entail the work being uone in a hurry and in a slipshod manner, I hope, 
theref()re, that this, motion will, also be accepted. 

IIJ'. K. O. NeolY (Dacca Division; Non-Muhammadlln Rural) : I 
rillc to oppose thiR motion, und I prupose to deal with the merits of the 
dlJmUllU. As thc Honourable Mr, Chatterjee has explained. this amount 
iH nlJlJded for equipping the new Capital at Dellii with telegraph and 
telephone facilitics, but the Honourable Member did not take the trouble. 
d IJxpluinillg 8S to why tbis has not been charg"d to the New Delhi 
capital eXIwllditure. (An HOM,/tr'ubie iVember : .. It is charged to capital 
,expenditure.' ') I find that this ill charged ~  ea,pital outlay, on 
telegraphs, which iii No. 60 ill the accounts. Sir, we have' been told 
times without number that tho postal ~~  is a commcrcial ~ 

ment of Government. Is it so really' What' do we find in practice' 
Here is a proposal for lIaddling this Department with exp.enditu;J;e that 
OugJlt to have been charged fo another head ~ . (Mr. K. Ahmed : , 
" That may be a mistake. ") I should have, thougb.t that a cominereiati 

~  of Government would be run on, strictly business principl ... , 
Now, SIr, what happcnll in this case' Can the Honourable Member 
in charge assure us that this extra expenditure is necessitated by any 
bona fide expansion of ~  f Does the Honourable :Member expect 
a fair return on the capital tllat he wants us to vote to-day 1 Is it not 
that this expenditure is neceBsiatcd by the fact that GOVCl'nnleut have 
thought it necessary to alter their plaus in regard to the location' of. 
the new capital at Delhi' Sir, looking through the details of the. ex-. 
penditure 8S sot out in this demaRd, we find that they are" reqllired, 
to finance telegraph lines and cablea to bring Dalhi on to the telegraph· 
system. " Would this have been neCe8lal7 if you wue to oontinue to 

~  the official beadquarters juat wb.81'O:'they:am DOWi located' Tht 
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next item refers to '" the diversion of existing telegraph line owing to 
the diversion of the Great Indian Peninsula Railway." 'fhis diversion 
of the Railway line itself has ~ ncccssitatc.d by the new Delhi lICheme. 
1 remember to have read the evidence of some directolll of the Great 
Indian Pcminaula Railway before th'e Acworth Committee in. which they 
said that the Government wanted to charge the Railway with a very 
1&1"18 amount which would be required to divert the line for the pur-
pose of beautifying the new capital 'I'he Railway authorities protested, 
with the result that the ~  were cut down, but even now, the 
amount which is going to be spent for this purpose is wholly unjustifi-
able and ought not tahuve been borne on the Railway estimates. Now, 
Sir, this particular item which is necessitated by the diversion of the 
Great Indian Peninsula Railway line stands on the same footing. The 
next item is" fint titting of Uovern.n:ient House." I do not know the 
exact mcan.ing of this expression " first fitting." I do not know for 
how many times IDore we will have to deal with the Ilub:;equent fittings 
of the Government lIouse. • 

'l'he ~ . item rc!atWi to the hl'oSL tittiug of the lwpel'iul ticereturiat, 
the ~  Ilgaill 11i ulJOllt J».ywg lllldcrgl'ounc.4 teicpllone cutJIcti tIot. ltUlt>111U. 
. ~ othel'lI l'elate t.0 lSlDlJ.iar .lteJ.W;. .I,\uW, /:)11", LIS it pel'uulSI>llJle lor Lhe l}ooSL 

ottice to I ~ the COllstructlOu 01 new caVllal at JJcllu in tJllti wallUer i 
1 &hOWl! expeet a direct 8ll,,>wer to .IllY ~ . bll', 1 beheve my .l1011UUl'-
able frieud Mr. Clarke will bear me out when 1 1181 til ... t W one of 1.Ua 
allnual 1'eports on the working of the l'osb and 'l'ek'gralJhs he mcntiolltl 
too fam that hi8 department has to fiuance certaiIr-- nOll-remunerative 
post offices that are maiutaiued for military r!,8HOlls., 'I'hat is one item 
of subsidy paid by the post office fur a l)urpolle which ought to be financed 
from the Army budget. Here we f . ~  another glaring inlOtullce w which 
this "iciou6 prmciple iii l:IOught to be given effect to. It may be said, that it 
does not matter very mulYh whether you meet this cost out of the capital 
expellditw·e uuder 'felegraplui or uuuer ~  expeuc.liture for the Dew 
~  worn, and that this discus-UOll is ~  of academic. iJlterest. It 

may be said that it does not very much matter whether you pay this Bill 
from out of one pocket or from another. This is certainly not the position; 
for who pays in the end f We have been reminded so often that the 
Postal department is a commercial dl"partmeut and therefore it must 
primarily pay its way. That has been the argument trotted out, I do not 
know how many times, in support 01 enhancement of the postal ~ . 
Let us have honestacoounting at least for once. Why should the p,oltal 
revenue bear this expeilditure T (The II onou.rable Sir Basil Blackett : 
.. Hear, hear.") The ·Honourable the Finance Member cxclaims .. Hear, 
hear." I hope he remembers his (Jwn words which he used when we sug-
gested that certain iteD'lA of railway expenditure should be transferred 
from revenue to capital. He said t.hat. he would not be a party to manipu-
lating accounts in that way. I hope he remembers the words he used on 
thAt oecasion and I pnt it to him that he is manipulating accounts ~ 
by &liking us to vote ~ amount uwler· capital works on telegraphs. 

lir DIVa Pru&cl 8&rvac:lb.ib17 : Is there oorrelponding rt1Venlle 
dedved by the Po. uxl Telegraphl f 



DElUNDS I'OB SUPPLEMENTARY GRANTS. 

Mr. 1[. O. Neogy: Yes, they still derive revenue from Government 
House and other offices aud the officials at De1hi. That is exactly the posi. 
tioll that I am putting to the Honourable Member in charge as to whether 
he can assure me that there will be a eorresponding increased return on 
the capital that be proposes to sink in this fashion. This is certainly an 
item of unproductive expenditure masquerading as Il; productive item, 
amI I maintain that you will not get any return, a due return on the capital 
that you propose to spend in ~ nl:mner. Now, Sir 1 hope that this 
H01lse will at least on this occasion vnle with me in rejecting this demand. 

The Honourable Sir Baail Blackett: Sir, if Mr. Neogy for reasonll 
of his own had 110t twen absl'nt for R certain time from his normal positlion 
as a member of the Standing }4'illance Committee, he would have been 
able to answer for himself somt· of the questions which he has put to 118 
to.day. I g'f't 11p to deal solely with the question of accounting. .Aa I 
said wben J introduced the budget this year, I personally felt considerable 
(Mluht whether the capital expenditure of Delhi waR capital expenditure at 
all and whethcr it ought 110t to be charged to revenue. I am glad to see 
that to some tlxtent Mr. Neogy supports that view. It is not the view 
adopted in the accounts of the Govp.rnment of India. We did not propose 
then or do not now propose to ·make a radical change in the form of 
Governmellt accounts and in prcRenting this supplementary estimate as a 
supplementary estimate for capita] expenditure under the head of Posts 
Ilnd Telegraphs we are following a regular and well knowll procedure. 
The Posts and Ttllegraphs Department will in the first instance be the 
owners of the cable lines and of the wiring and so on that are laid down. 
Tlu'y will he the administrative department respomdble for the working of 
the post. Ilnd telegraphs systems and these wi'll be part of the property of 
the PORts Imrl Telegraphs Department and worked as part of their whole 
administration. In the second place this particular expenditure will so 
fur as the posts and telegraphs arc concerned cam a large revenue. Indeed 
it may be 1\ remarkably remunerative invtlstment for the Posts and Tele. 
graphs Departmellt. Whether it will be a remunerative investment for 
the Government. of India is another question. The Government of India 
will be paying the greater part of the rentals that are charged for the 
tf.'lephonc lines in New Delhi. The Government of India will also pay 
for a good many of the other charges which will appear as part of the 
postal revenue from New Delhi ; but from the point of view of the capital 
expenditure of a commercial department this is obviously correctly charged 
to ~ antI telegraphs and not to New Delhi. Exactly the same procedure 
was fo]!owed as Mr. Neogy himself points out in regard to the railways, 
so thnt although I sympat.hise with his desire for strict accuracy of 
accountR flud should like to look forward to the time when there is no 
charge for capitnl expenditure on New Delhi in the capital budget of India, 
at the same time I do not think I can support him in his objection to 
following the correct procedure in this particular caso. 

Sir Den Prasad Sarv&dhikary: There is a small matter on page 4, 
of the paper giving details of these Demands thn' has apparently escaped 
nO:ice anrl whieh if properly brought out would strengthen the case for 
thIS dcmalJl1. The Inchcnpl' Committee and the members of this Assembly 
hnve been insist.entIr wanting ~ the incubus of surplus stores sboqld 

• • • 
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.. {8ir'J)na Pruad'SamwdlHkll1')".] 
'be1got rid of as quickly aa1possibte and in this demand of 10 lakhs and odd 

- 'is included Stores for 8 lakhs, 28 thousand, leaving only 2 lakhs 17 thouliAnd 
asactttal rash expenditure. That by itself would be a good reason for 
1Lceeding to this demand, so that the stores which we do not want to accumu-

~  be ~ rid of as quickly as possible. . 
111'. Prellteu: The question is : 

. !' Tha. a 8UJ»plementary IUDl not ellcee<iing Re. 10,45,000 be granted to the 
Govemor General in (lowell to defray the cbarges wbich will come in course of pay-
IllU!nt dlUiag the year eJldiag the 31at day of Jhreh, 1924, ill retlpcet of • Capital 
Outlay 011 Telegraph. '." 

The motion ~  adopted. 
. .. The Assembly theD j ~ till Eleven of the Clock on Tuesday, 
I.~  24th July, 1923. 
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